Supplementary Report of the Joint Committee in compliance to NGT
Orders dated 23.6.2021 in the matter of OA 801/2018; Jasmeet Singh v/s
State of HP dated 23.06.2021.

1. Background:

This report is being submitted in continuation of the Report of the Joint Committee
filed by Himachal Pradesh Pollution Control Board (HPPCB) vide letter No.
HPPCB/OA No. 801/2018/9403 dated 01/10/201, wherein a prayer was made for
extension of time-line upto 30/11/2021 for submission of report (Copy of the report

attached as Annexure-1).

2. Submission:

The Joint Committee has just received the results of the sampling conducted by the
Joint Committee and HPPCB in this matter, on 22/11/2021. The detailed report
covering all the points of Hon'ble NGT Order is under preparation and will be
submitted before the 30/11/2021. A prayer in this regard was made in the previous
report submitted by HPPCB on 1/10/2021.

However, the summary of the findings, inspections and analysis of the data
made by the Joint Committee in this matter along with the facts of Baddi
Barotiwala Nalagarh (BBN) area, as on 23/11/2021 are placed below, for the

consideration of Hon’ble national Green Tribunal:

i. Balad river is a Rivulet of Sirsa River and is located in Barotiwala area and all
the industries of sub catchment of Balad Rivulet are connected to CETP Baddi
and none of the industries of BBN area are discharging effluent in Balad rivulet.
The closed pipeline installed for discharging treated effluent of CETP Baddi into
Sisra River, passes through Balad river. This pipe line was damaged in 2018, at
the point where it crosses the Balad river resulting into leakage into the Balad
River and the complaint for the same was filed by the Applicant (Jasmeet Sigh)
as OA No. 801 of 2018. This is only link between CETP Baddi & Balad river and

as such there is no discharge of CETP Baddi into the Balad river.

ii. Total No of Industrial units in BBEN (Baddi, Barotiwala, Nalagarh) Area covered
under Consent Mechanism are 2444 (Red Category 219, Orange 900 and
Green category 1325)
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vi.

vii.

viii.

Out of 2444 industrial units in BBN Area, 1703 units are located in Baddi

Barotiwala area and remaining 740 units are located in Nalagarh region.
Total number of water polluting industries in BBN Area is 576.

Out of total 576 water polluting industries, 456 industries are located in Baddi
area. All these 456 industries located in Baddi Barotiwala area, are
connected to CETP either through pipe line of tankers. However out of these
456 Industries located in Baddi Barotiwala area, 376 industries are operational

and remaining 80 are closed/dry.

120 water polluting industries are located in Nalagarh area and these water
polluting industries have installed their own captive ETP/ETP cum STP to
treat the industrial effluent and treated effluent after treatment is either reused for

process/gardening or discharged in to the drain.

456 industries of Baddi Barotiwala area were monitored by HPPCB, during
July to October, 2021 in this matter. Out of these 456 industries, 97 industries
were found to be non-compliant w.r.t norms prescribed by HPPCB for

discharge at the inlet of CETP for further treatment.

No action was taken by HPPCB against above 97 non-complying industrial
units in view of the Hon’ble High Court Order in CWP No. 4961 of 2021 dated
01/09/2021 and 10/11/2021, wherein Hon’ble High Court, Shimla has
restrained from taking any coercive action against the petitioners. The
copies of petition filed by the industries, Hon'ble High Court Order dated
1/09/2021 and order dated 10/11/2021 and the reply filed by HPPCB before the

Hon’ble High Court are enclosed as Annexure 2 to 5.

An email dated 8/11/2021 from Mr. R.N. Jindal, Executive Director, TSDF
Facility, Nimbua Greenfield (Punjab) Limited was also received, giving
comments w.r.t inlet norms prescribed by HPSPCB compliance by CETP and
the member industries (Annexure-6). However, Joint Committee didn’t find it
appropriate to influence its report with his comments, since no such request
was made by the Joint Committee for his comments and forwarded his mail to

HPPCB, for reference and taking any action HPPCB deemed necessary.
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x. Baddi CETP was also monitored by the Joint Committee for compliance of
prescribed norms. CETP was found to be non-compliant w.r.t. Bio-assay
Test (Zero % survival of fish in 100% sample after 96 hours against the
standard of 90% survival of fish in 100% sample after 96 hours). Copy of the
test report is attached as Annexure-6. Bio-assay test is an important parameter
for determining the toxicity of waste water. All other parameters including FDS
were found to be within the prescribed limits and CETP was found to be

compliant in this regard.

The above facts are submitted for the consideration of Hon’ble National Green
Tribunal. The final report of the Joint Committee will be filed before 30/11/2021. The
Prayer of the Joint Committee made in the eatlier report filed by HPPCB on
01/10/2021, may kindly be considered by Hon'ble National Green Tribunal. The Joint

Committee will abide by further directions of Hon'’ble national Green Tribunal in this

matter.
/ 2
JD‘L-O \A‘/ %* 7\ /‘%‘P
5( 7 A
Ms Nisha Limba, P.C.Gupta, Dr. Narender Sharma  Mahendra Pal Gurjar, IAS
MoEF&CC, IRO HPPCB, Baddi CPCB, Chandigarh Distt. Admn, Solan
Shimla

Dated: November 23, 2021
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Annexure-1

Regd,
Time Bound Court Matter
HP STATE POLLUTION CONTROL BOARD,
BELOW BCS, PHASE-I1l, NEW SHIMLA
No. HPPCB/ OA No. 8012018 /- Y1z 6 Dated:¢f —/ D - 202/
From: The Member Secretary
To

\-Tﬁe/Registrar General,

Hon’ble National Green Tribunal, Copernicus Marg,
New Delhi

' Su.bject:- Report of the Joint Committee in compliance to order dated 23-6-2021 passed
by Hon’ble NGT in OA No. 801/2018 titled Jasmeet Singh V/s State of HP &
others.

Sir,

This has reference to order dated 23-06-2021 passed by Hon’ble NGT in the
afore-cited matter related to non-compliance of CETP Baddi wherein following directions
have been passed :-

“...7. Accordingly, let further remedial action be taken 1o enforce the
environmental rule of law in the interest of protection of environment and public health and a
report of status of compliance filed after inspection by a four Member joini Commitice
comprising a representative of MoEF&CC, CPCB, State PCB and District Magistrate, Solan
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF. The State PCB will be the nodal agency for
coordination and compliance. List for further consideration on 05.10.2021.....".

In compliance to afore-cited order dated 23-6-2021, the Joint Committee
comprising of representatives of MoEF &CC, Govt of India, CPCB, HPSPCB and District

Magistrate Solan conducted field visit and collected various samples on 6™ - 7" September,

2021. The copy of progress report submitted by the Joint Comrnitteei is annexed as

Annexure-A which may kindly be placed on record please. %
(Encl. As above) i\%\j
Apoorv Devgan (IAS)
Member Secretary

}iPSPCB Shimla



Annexure-A

HP STATE POLLUTION CONTROL BOARD
HIMUDA COMPLEX, Phase —I, Baddi
Tehsil Baddi, Distt. Solan (HP) Phone-01795- 245374

L |

DY
No. HPSPCB/ O.A. No.801/2018-Jasmect Singh Vs State of HP & Ors./202] ook Dated: 395-.0%~s A\
%
To
The Member Secretary,
H.P. State Pollution Control Board,
HIM Parivesh, Phase-1II, New Shimla-171009.
Subject: Regarding Progress Report of the Joint Committee in compliance to the
directions of Hon’ble National Green Tribunal orders passed in QA
No.801/2018 titled Jasmeet Singh Vs State of HP & Ors.
Sir,

Kindly refer to your office letter No. PCB/OA No.1 36/2020/Consent/2021-6650-
51 dated 26.08.2021 on the subject cited above. In this context, please find enclosed herewith the
Progress Report of the Joint Committee in compliance to the directions of Hon’ble NGT passed in
OA NO.SO] /2018 titled Jasmeet Singh Vs State of HP & Ors.

This is for kind information and necessary action please.

Yours faithfully,

.
Encl: As Above. %;é%,
Chief Environmental Engineer,
HP State Pollution Control Board.

Baddi, Distt. Solargil 73205.
Copy forwarded to:

I. The Sr. Law Officer, HP State Pollution Control Board, Shimla for information.
{1
Chief Environmental Engineer,

HP State Pollution Control Board.
j’l\ Baddi, Distt. Solan-1732035.

/
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iv.

vi.

Vii.

Vil

o

However, the latest results of sampling conducted on 21-5-2021 the results of three
units namely M/s P&G Home Products Baddi, M/s Torrent Pharmaceutical Ltd.
Baddi and M/s Abbott Health care, Baddi were found above the prescribed limits for
which notices dated 16-6-2021 has been issued to these units. Copy of sample

results and notices issued are annexed as Annexure-B and Annexure-C (colly).

The sample results of other units were found within the prescribed limits. It is further
submitted that as reported by Regional Officer, Baddi the member industries having
flow less than 200 KLD are disposing off their effluent to CETP, Baddi after primary

treatment.

As regard to the compliance by the four textile units namely Auro Textile, Auro
Textile unit - 1l, Auro Dyeing of Vardhman Textile and one unit of Winsome Textile, it
is submitted that as per report received from the Regional Office, Baddi, the work of
installation of advance treatment system by M/s Vardhman textile to reduce FDS is
under progress and Reverse Osmosis system of capacity of 2 MLD shall be
operational by 30-6-2021. In addition to Reverse Osmosis, M/s Vardhman Textile is
also installing the Multi Effect Evaporator of capacity of 370 KLD.

As regard to progress of installation of advance treatment system by M/s Winsome
Textile it is submitted that as per report received from Regional Office, Baddi the
unit has completed the civil construction work. The instalfation of Reverse Osmosis

system and other components is under progress.

The latest sample results of these four textile units are still not meeting the norms.
Sample results are annexed as Annexure-F. As already submitted in interim
progress report dated 6-5-2021, it is again submitted here that State Board had
issued directions on 1-1-2021 to these four textile units under section 33-A of Waler
Act, 1974 for closure and levied Environmental Compensation which were
challenged by these units before the Hon'ble High Court of HP vide CWP No.
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414/2021, 416/2021 417/2021 and 418/2021. The Hon'ble High Court of HP vide
order dated 11-1-2021 and 15-3-2021 has stayed the operation of the directions
issued by the State Board and the matter is still pending before the Hon'ble High
Court of Himachal Pradesh for adjudication.

ix. The two consecutive latest samples of CETP outlet are meeting the norms
prescribed by the MoEF &CC vide notification dated 1-1-2016. In future, the State
Board shall continue to make all efforts in form of surveillance, regular monitoring
and regulation on the CETP and member industries, so that the CETFP remains

n

compliant in future aswell................

Further In view of above report submitted the Hon’ble NGT on dated 23/6/2021 passed

following orders:

“From the above, it is clear that violations are stifl continuing. Stay of order of closure
and assessment of compensation for the past violations does not justify inaction for
failure to take action for further violations affer the order of stay and to initiate
prosecution of the industrial units in question, including their Owners/Directors and the
CETP operators. We also find that merely keeping an eye on units discharging more
than 200 KLD is not enough. Violation by those discharging less than 200 KLD is not

less serious violation nor less harmful for the environment and public health.”

“Accordingly, let further remedial action be taken to enforce the
environmental rule of law in the interest of protection of environment and
public health and a report of status of compliance filed after inspection by a
four Member joint Committee comprising a representative of MoEF&CC,
CPCB, State PCB and District Magistrate, Solan.”

2.0. Submission of the Joint Committee:

i) In compliance to NGT Orders in the above matter, the joint committee comprising of
the following members was constituted by the State Pollution Control Board based on
the nomination received from the Central pollution Control Board, Deputy Commissioner
Solan and MOEF&CC. The nomination from MOEF&CC was received on 24.08.2021

Page30f 3
Qt - 8 el
s Ly ué
e




® Sh. Mahendra Pal Gurjar, 1AS, Sub-Divisional Magistrate, Nalagarh, Solan
(Member nominated by District Magistrate, Solan)
® Dr. Narender Sharma, Additional Director, CPCB Regional Directorate,
Chandigarh (Nominated by CPCB). '
® Sh. P. C. Gupta, Regional Officer, HPSPCB, Baddi (Nominated by HPPCB)
® Smt. Nisha Limba, Assistant Director, IRO, MoEF&CC Shimla (Nominated by
MoEF&CC)

ii) In view of the fact that Joint Committee was constituted after two months of passing
the orders, the Joint Committee could get only around one month’s time to comply with
the directions, against the three months’ time granted by Hon’ble National Green

Tribunal in its order.

i) The category-wise and sector wise details of the industries alongwith Volume and
mode of effluent discharge located in catchment of CETP Baddi is Annexed as

Annexure-1

iv) The Joint committee conducted the field visit and collected various samples on 06™
September, 2021 and 07" September, 2021

v) The analysis of the sample of CETP discharge at River Sirsa (Annexure-2) indicates
the compliance of prescribed parameters. However, in view of the fact that it was
observed by the earlier Joint Committee in the report dated 6/11/19 that “While
collecting the sample from the final outlet of tertiary clarifier and discharge point at River
Sirsa, difference in colour of effluent was observed. The sample collected from the
discharge point was lighter in colour than that of outlet of tertiary clarifier: giving rise to
possibility of dilution.” Therefore, in view of the above observation made earlier by the
Joint Committee confirmation of the compliance of prescribed norms by taking samples
of treated effluent from the tertiary clarifies and other stages of CETP by the joint
committee, is further required.
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vi) The analysis results of primary treated Category-1 effluent (Discharged to CETP for
further treatment) from M/s Vardhman Textiles Limited (Auro Textile-, Auro Textile-li &
Auro Dyeing-l) is complying to CETP inlet Norms. The unit M/s Vardhman Textiles
Limited has stopped discharging CAT-IV effluent to CETP and now all the effluent after
tertiary treatment is recycled in the plant. The Category-! effluent discharged to CETP
after primary treatment from M/s Winsome Textile Limited is complying with CETP inlet
norms & category-1V effluent discharged from unit is still not complying with CETP inlet
norms. The analysis reports are annexed as Annexure-3. The Hon’ble High Court vide
CWP No. 417 of 2021 have stayed the action taken by the State Board under section 33
A of Water Act, 1974.

In this regard, as mentioned earlier in the report filed by the Joint Committee in the
matter of 136/2020 related to the same area, the industries generating more than 200
KLD effluent are required to fully treat the effluent, before routing the same to CETP, for
discharging into the Sirsa River, as per terms of Environmental Clearance granted to

CETP by the Ministry of Environment, Forest and Climate Change.

vii) M/s Vardhman Textiles Limited and M/s Winsome textiles Limited, have installed the
tertiary treatment system comprising of RO ‘and MEE installed for Category-IV and it
was verified by the Joint Committee. The System installed by M/s Vardhman textiles
limited was found to be operational, whereas, the system installed by M/s winsome
textiles Limited was found to be under trial run for commissioning. Treatment in the RO
and MEE seemed to help the CETP meet the discharge norms of FDS/TDS as indicated
in the analysis results of the sample collected from the discharge point at Sirsa.

viii) The detail w.r.t category wise, Sector wise effluent volume wise compliance along
with date of samples collection, of the industries located in the catchment of CETP
Baddi based on the inspections done by HPPCB along with analysis results is Annexed
as Annexure-4. Further no action was initiated against the units which are non-
complying to CETP inlet norms as the Hon’ble High Court of HP has issued directions to
the SPCB not to take coercive action against the petitioner qua violation of notification
dated 26.12.2019 in CWP No. 4961/2021 dated 01.09.2021.
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HPPCB provided a report on the remedial action taken by State PCB to the Joint
Committee, which is attached herewith as Annexure-5, for the consideration of Hon'ble

National Green Tribunal.

Prayer:

In view of the fact that the Joint Committee could get only one month’s time for the
compliance of the directions of Hon'ble National Green Tribunal for the reasons
explained in the above submission at 2.0 of the report, against the timeline of three
months granted by Hon'ble NGT it is humbly prayed that the above report of the
progress made by the Joint Committee may kindly be considered by the Hon'ble
National Green Tribunal and extension of timeline for two months i.e. upto 30/11/2021

may kindly be granted for submission of the final report by the Joint Committee.

The Joint Committee will abide by further directions of Hon'ble National Green Tribunal.

i L@ On tour /%\&

\

"t
Ms Nisha Limba, P.C.Gupta, Dr. Narender Sharma  Mahendra Pal Gurjar, IAS
MoEF&CC, IRO HPPCB, Baddi CPCB, Chandigarh Distt. Admn, Solan
Shimla '

Dated: 30/09/2021
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Conveyance
“£7No. Industry name Status Flow as per consent |Type Cat. System
Auro Dying -4 Operational Textile CAT 4
1 Auro Dy'mgjl . operational 4660 Textile CAT 1 Bibeiie
2 Auro Spinning Mills CLOSED Sewage CAT 1
3 . |Arisht Spining Mills CLOSED Sewage CAT 1
T T >
Auro Textfle | operat!ona 3700 Text'lle CAT1 Pipe line
4 Auro Textile -4 operational Textile CAT 4
5 Auro Textile Unit-2 operational 2500 Textile CAT1 |Pipeline
Master Builders Solutions India Pvt
tional 2 Chemi CAT T
6 |Ltd(BASF India Ltd.) P el 2. [Vanker
7 Bhandari Deepak Closed 1000 (Closed) Paper CAT1 |Pipeline
8 Birla Textile operational 600 Textile CAT 1 |[Pipeliine
. . So
Colgate palmolive Ltd. operational 80 ap & CAT2 |Pipeline
9 Detergent
10 Deepak Spinner operational 800 Textile - CAT1 |{Pipeline
11 DP Chocolate operational 19.5 Feod CAT1 |Pipeline
12 D.P. Cocoa operational 10 Food CAT 1 [Pipeline
S
Amico Textiles Closed 7 Oap CAT2 |Tanker
Detergent
13
14 Enviro Enterprises operational 10 Misc. CAT5 [Tanker
. ) Soap & L
Godrej Products Ltd.-I-katha operational 25 CAT2 |Pipeline
Detergent
15
S
Godrej Products Ltd.-ll-thana operational 12 ozp & CAT 2 |[Tanker
Detergent
16
S &
Hygienic Research Ltd .-l operational 10 2an CAYT 2 [Tanker
Detergent
17
18 Kandhari Beverages operational 505 Food CAT1 [Pipeline
19 Legacy Food operational 40 Food CAT1 |Pipeline
S
Loreal Ltd operational 100 - CAT2 |Pipe line
Detergent
20
21 Mondlez Ltd-| operational 792 Food CAT1 |Pipeline
22 Mondlez Ltd-1| operational Food CAT 1 |Pipeline
23 Auro Dying -l operational 1050 Textile CAT1 |Pipeline
i ile- erational i AT 1 3. . e
Wfrjsome Text!ie 1 opera !cma 4440 Textf!e C Pipe fine
24 Winsome Textile-4 operational Textile CAT 4
Soap &
Naxpar operational 100 P CAT 2 |Tanker
Detergent
25
26 Wrigley operational 80 Food CAT1 |Pipeline
operational Soap & Pipe line
27 R M Chemicals-ll 20 Detergent CAT 2
rational _ Tanker/Pipe
28 Jupiter solar power Itd ape 48 Misc. CAT 2 lline
29 Penguin Electronics Ltd. operational 5 STP CAT1 |Tanker
30 Celebrity Biopharma Ltd operational 20 STP CAT1 [Pipeline
31 Gillete operational 50 STP CAT1 [|pipeline

n [
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Gogia Flavour & Frangrances (p) operational
32 Ltd Chemical CAT2 |Tanker
33 Axiom Control Ltd. operational Chemical CAT2 (Tanker
Yodeva Plastics Pvt. Ltd.9Alpla India operational
34 Pvt. Ltd. (UNIT-1II} name change 20 Chemical CAT 2 [Tanker
35 Nirmaya Pharmaceutical Pvt Ltd operational 10 Pharma CAT3 [Tanker
36 JSK international operational 4.5 STP CAT1 [Tanker
37 ION HealthCare P. Ltd, operational 6 Pharma CAT3 |Pipeline
38 Kunal Alluminimum operational 25 STP CAT1 [Pipeline
39 Grindwell Norton Ltd. operational 30 Chemical CAT 2 |[Tanker
Groupe Seb India Pvt. ,
40 Ltd{Maharaja) opersHonal 2 STP GAl L Tanker
41 Eastman Auto Power Ltd operational 35 Misc. Cat.5 |[Tanker
42 Maneesh Pharmaceuticals Ltd operational 5 Pharma Cat3 |Tanker
43 Helios Pharmaceuticals Ltd. operationa! 25 Pharma Cat3 (Pipeline
i Soap &
operational
44 |WF India Ltd. 169 Detergent | a2 |pipetine
- : Scap &
Hygienic Research Ltd.-I operational 5 Detergent
15 I CAT2 |[Tanker
46 Comed Chemicals Ltd. operational 7.5 Pharma Cat3 [Pipeline
47 MDC Pharma Unit-1! operational 10 Pharma Cat3 |Tanker
48 MDC Pharma Unit-llI operational 5 Pharma Cat3  |Tanker
, Soap &
operational
49 Johnson & Johnson Ltd UNIT II. 100 Detergent Cat2 |Pipeline
50 Morepen Laboratories Ltd operationat 60 Pharma Cat3 [Tanker
51 C&E Ltd -l operational Chemical CAT2 |Tanker
52 |C&E Ltd -ii operational 2.7 Chemical CAT2 |Tanker
53 Galpha Laboratories Ltd -| operational 31 Pharma Cat3 |Tanker
54 Galpha Laboratories Ltd -l operational 10 Pharma Cat3 [Tanker
55 Maya Biotech Pvt. Ltd. operational 6 Pharma Cat3 {Tanker
56 Alkem Laboratory Ltd -I operational 120 Pharma Cat3 [Tanker
57 Alkem Laboratory Ltd -1l operational 22 Pharma Cat3 |Tanker
58 Nikvin Healthcare (1) Ltd operational 2 Pharma Cat3 |Tanker
59 Cachet Pharmaceuticals {p) Ltd. operational 18 Pharma Cat3 |Tanker
60 Hetro Labs Limited -| operational 28 Pharma Cat3 |Tanker
61 Hetro Labs Limited -l| operational 8.5 Pharma Cat3 iTanker
: Soap &
operational
Detergent
62 Vaishanvi Koshmeticos (P) Ltd, 14 Cat2 ({Tanker
63 pidilite industries Itd (Bharampur) eoetionsl 6.2 Misc. Cat2 |Tanker
64 Unispeed Pharmaceuticals Pvt, Ltd, epeeatenal 5 Pharma Cat3 [Tanker
65 Samson Laboratories Pvt. Ltd, operational 2 Pharma Cat3 |Tanker
operational SDZ‘:ZrZent
66 Aroma Aromatics 1.5 Cat2 |Tanker
) @
\ ' |
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operational

67 pidillte industries itd {Bhatofikalan) 215 Misc. Cat2 |Tanker
68 Sylvan Green Pvt. Ltd operational 32.4 Paper Cat-1 (Pipeliine
. Soap &
operational Detergent
69 Ancorotti Cosmetics India (P) Ltd 5 Cat2 |Tanker
; Soap &
operaticnal Defergent
70 R M Chemicals-| 15 Cat2 [Pipe line
72 USV Pharma -1 operational 30 Pharma Cat3 |Pipeline
73 USV Pharma- 1| operational 100 Pharma Cat3 [|Pipeline
74 Heal Kraft Pharma operational 5 Pharma Cat3 |[Tanker
75 Bakelite Hylam Laminates Closed 115 Paper Cat-1 [Tanker
indchemie Health Specialities Pvt. .
76 |Ltd. epesationz| 7.5 Bharma Cat3 |Tanker
77 Universal Twin Lab operational 7.5 Pharma Cat3 |Tanker
78 Nector Lifesciences Ltd. vi operational 50 Pharma Cat3 |Pipeline
79 Dr. Sabarbal operational 3 Pharma Cat3 |Tanker
80 Nector Lifesciences Ltd. VIl operational a5 Pharma Cat3 |Pipeline
81 Royal Park Hotel operational 20 Sewage Catl |Tanker
82 Him Engineers (India) P. Ltd. Closed 10 Sewage Catl |Tanker
83 Grauer & Weils India Ltd. operational 3 Misc Cat-2  {Tanker
Faiveley Transport Rail . .
84 Technologies (?)L eperations| 15 s Cat-2  {Tanker
85 Aishwarya Healthcare gperational 7 Pharma Cat3 [{Tanker
&6 All kind health care -HI operational 120 Pharma Cat3 |Tanker
87 Martin & Brown Bio-Sciences operationai 145 Pharma Cat3 [Tanker
88 Fresenius Kabi Oncology Limited opecationsl 10 Eharma Cat3 |Tanker
89 Appasamy QOcular Devices (P) Ltd. Qperations! 4 Pharma Cat3 |Pipeline
50 Adley Formulation operational 4 Pharma Cat3 |Tanker
91 Pioneer Pesticides Pvt. Ltd. aperationz| 3.5 Chemicz! Cat-2 {Tanker
92 D M Pharma aperational 3 Pharma Cat3 |Pipeline
93 Amster Labs operational 2 Pharma Cat3 |[Tanker
94 FDC Ltd. operational 375 Pharma Cat3 [Pipeline
85 Unix Biotech operational 10 Pharma Cat3 |Pipeline
96 Raghav Lifestyle Products -1 operational 8 Pharma Cat3 |Tanker
97 A H.Enterprises operational 5 Misc, Cat-5 |[Tanker
2 . . ) Soap &
Wipro Enterprises Unit -1 (77) operational
. Detergent o
98 Jharmajri 50 Cat2 |Pipeline
99 Wipro Enterprises Unit -katha Closed 18 Sewage Catl |Pipe line
Wipro Enterprises Unit-HI operational éiigrgent
100  |(87)Kunjaha! 20 Cat2 |Pipeline
NiCkunj EDM WIRES & . )
101 Consumables p.Ltd cperationsl 10 ¥iise: Cat5 |Tanker
102 |Transasia Bio Madicals operational 2 Pharma Cat3 |Tanker
103 Aristo Pharmaceuticals Pvt. Ltd. operational 185 Pharma Cat3 |Pipeline
104 [Teshna Tech. Pvt. Ltd. operational 25 Sewage Cat1 |Tanker

4 o
“\;//‘

3




- 105  |Aristo Laboratories Ltd. operational 73 Pharma Cat3 |Pipeline
106  [Yash Appliances operational 7.5 Misc. Cat-2  |Tanker
107  |Cadila Healthcare Ltd. operational 85 Pharma Cat3 |Pipeline
108  |All kind health care operational 5 Pharma Cat3 |[Tanker
109 |Dr. Ready Laboratories Ltd. Unti-g  |OPETatonal 180 RAarona Cat3 |Tanker

: ) . operational Pharma
110  |Dr. Ready Laboratories Ltd. Unti-6 135 Cat3 |Tanker
111  |Saar Biotech operational 4.8 Pharma Cat3 |Pipeline
Svizera Health Remedies Pvt. Closed Bl
112 |Ltd.(maneesh Pharma) 5 (closed) Cat3 |Tanker
113 Ayurvet Limited operationai 40 Pharma Cat3 [Pipeline
114 |United Spirits Ltd. {Closed) Closed 10 (closed) Food Catl |Tanker
115  [Charak Pharma Pvt. Ltd. operational 8 Pharma Cat3 (Pipeline
116 Secure meter-| operational 10 Sewage Cat1l |[Tanker
117 Secure meter-] Closed 10 (closed) Sewage Catl [Tanker
118  |Viown Mettube (P) Ltd. operationzl 3.6 Misc. Cat5 [Tanker
119 BRD Medilabs -Unit-II operational 5 Pharma Cat3 |Tanker
120  [Sarvotam Remedies Ltd. operational 15 Pharma Cat3 |Pipeline
121 |Alpla India Pvt. Ltd. operational 4 Pharma Cat3 |[Tanker
122 Pearl Polimers Ltd operational 10 Sewage Catl [Tanker
123 |Aqua Vitoe Laboratories operational 20 Pharma Cat3 |Pipeline
124 1Aspee Spring Limited operational 15 Sewage Cat1l {Tanker
; Soap &
operationat
125 Sarvotham Care -| 10 Detergent Cat2 |Pipe line
, Soap &
operational
126  Sarvotham Care limited -1l 15 RErergent Cat2 |Pipeline
. Soap &
operational
127 Shree Cosmetics Ltd. 8 i Cat2 |Pipeline
128 |lohnson & Johnson itd. Jharmajei |18 8 Pharma Cat3  |Pipeline
129  [Betts India pvt. Ltd operational 10 Sewage Cat1l |Pipeline
130  |Acme Life Tech LLP operational 15 Pharma Cat3 |Pipeline
ISTI Transformers Pvt. Ltd. (JST )
131  [Stesalit Transfermers (p) Ltd.) cperational Z:5 Sewage Cat1 |Tanker
132 Ultratech Pharmaceuticals operational 15 Pharma Cat3 |Tanker
133 |Allengers Medi Systems operational 5 Misc, Cat5 |Tanker
134  |Wockhardt Ltd, operational 75 Pharma Cat3 |[Pipeline
Hindustan Unilever Limited (Soap  [operational >0ap &
135 |Div.) 130 Detergent | 15 [pipeline
136 |Medicef Pharma operational 8 Pharma Cat3 |Pipeline
137 Emmbros Auto comp. Ltd operational 2 Sewage Catl |{Tanker
138 Spanker Biotech Ltd. operational 10 Pharma Cat3 |Pipeline
139 |Hema Herbs Pyt Ltd. RpEraLOng: 50 Ayurvedic Cat3 |Tanker
140  {Panam Cyclenders Pvt Ltd operational 5 Sewage Cat1l [Pipeline
Hindustan Unilever Limited (Food .
141 |[piv.) operational 8 Food Catl |Pipe line
142 Devyani Food Industries Ltd. Closed 120 Food Catl |[Tanker
P
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143 Sysmex India Pvt. Ltd. operational 10 Pharma Cat3 |Tanker
144  |PEE ESS Dishnet Pvt. Ltd. operational 3 Sewage Cat1 [Pipeline
. ‘ Tanker/Pipe
145  [Jupiter International Ltd. operational 75 Misc. CAT 2 |line
146  |Venus Remedies Ltd. operational 40 Pharma Cat3 |Pipeline
147 |Camex Oil Put. Ltd. operativnal 125 Chemicals Cat2 |Pipe line
148 Haripur Paper Company operational 31.15 Paper Catl |Pipeline
143  |Cipla Limited operational 60 Pharma Cat3 |Pipeline
150  |{Torrent Pharma operational 320 Pharma Cat3 |Pipeline
151  |Empire Home Appliances Aparatialral 9 Chemicals Cat2 |Tanker
152 Haripur Kraft Company operational 26.7 paper Catl |[Pipeline
153  |Regal Kitchen Foods Ltd. operational 7 Food Cat1l |Pipeline
154  |Panacea Biotech Ltd.-l operational 50 Pharma Cat3 |Pipeline
155 Panacea Biotech Ltd.-1l operational 25 Pharma Cat3 |Pipeline
operational Soap &
156 N G Electro Products Pvt. Ltd. 1 Detergent CAT 2 |Tanker
157 Czar Faucets Ltd. operational 42 Misc, CATS ({Tanker
158  |Krishi Rasayan Export Pvt. Ltd. operationa| 2 Chemicals Cat2 |Tanker
Milang Bathroom Fitting {PRISM .
159 [JOHNSON LTD.) SpSilss] 1.2 Misc. CATS |Tenker
160 GMH Organics operational 10 Pharma Cat3 |Pipeline
161 Rainbow Human Care Pvt. Ltd. operational 7.5 Pharma Cat3 [Pipeline
162  |Trisis Ventures operational 2 Chemical Cat2 |[Tanker
Newedge Research & Development ,
163 Pvt. Ltd. operational 5 Pharma Cat3 |Tanker
164 Kanha Biogenetic operational 5 Pharma Cat3 |Pipeline
165 Dallas Formulation Pvt. Ltd. operational 2 Pharma Cat3 |Pipeline
166  |Quixotic Healthcare -Thana operational 4 Pharma Cat3 [Tanker
167 Preet Remedies Pvi. Ltd -lI operational 4 Pharma Cat3 |Tanker
168  |Prosperity 6 Pharamaceutics operational 36 Pharma Cat3 |Tanker
169 Maxtar Bio-Genics operational 3.5 Pharma Cat3 |Tanker
: Soap &
operational
170  |P&G UNIT-I DEtargent Cat2 |Pipeline
. Soap &
operationai
171 P&G UNIT-II 300 Detergernt Cat2 [Pipe line
Bhojia Charitable Trust for science |operational
172  |Reaserch & Social Welfare 20 STP Catl |Tanker
173 Innova CapTab operational 27 Pharma Cat3 |Pipeline
174  |Wep Sclutions Ltd operational 10 STP Cat1 [Tanker
N . Closed
175 Quixotic Healthcare -1l -Kalujhanda 5 {CLOSed) Pharma Cat3 [Tanker
176  |The Engravures operational 2 Misc. CAT5 |Tanker
177 Innova Cap Tab Pvt. Ltd operational 4 Pharma Cat3 |Pipeline
178  |Neptune Life Sciences Pvt. Ltd. operational 6 Pharma Cat3 |Tanker
operational Soap &
179  yothy taboratories Ltd. 29 Detergent Cat2 {Pipeline
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Crescent Therapeutics Ltd. {Sanctus [operational
180  |Global Formulations Ltd.) 5 Pharma Cat3 |[Tanker
181 E.G.Pharmaceuticals operational 2.5 Pharma Cat3 |Tanker
182  |Alive Healthcare operational 2 Pharma Cat3 [Tanker
183  |Euphoria India Pharmaceuticals operational 3 Pharma Cat3 |Tanker
184  iCuretech Skin Care operational 10 Pharma Cat3 |Pipeline

VADSP Pharmaceuticals (Unison .
185  |Pharmaceuticals ) operationsl 10 Pharma Cat3 |Pipeline
186  |Anand Zippers (Pvt) Ltd operational 6 Misc. CATS |Tanker
187  |Avenue Remedies (India) Pvt. Ltd. R o 9 Pharma Cat3 |Pipeline
188 Shervotec Pharmaceuticals operational 5 Pharma Cat3 |[Tanker
189 Park Pharmaceutical operational 2 Pharma Cat3 |[Tanker
190 Shri Sai Balaji PharmaTech Pvt. Ltd. aperations| 5 Pharma Cat3 (Tanker

MSJ Bath Fittings and Accessories

Pvt. Ltd (£SS ESS Bathroom Product |operational
191 Pvt, Ltd) 25 Misc. CATS |Pipeline
192 |AV. Auto Industries (p) Ltd. operational 5 Mise. CATS5 [Tanker
193 [Dabur india Itd {Chwanprash) operational Food Catl ({Pipeline
194  |Dabur india Itd {Shampoo+Hajmola) ol atigial 205 Food Cat1l |Pipeline
195  [Su-Kam power systems Closed 35 Misc. CATS |Tanker
196  |Solitare Pharmacia Pvt. Ltd. operational 1.15 Pharma Cat3 [Tanker
197  |Steelbird Hi-Tech India Ltd. operational 10 STP Cat1l |Pipeline
188  |Alpha Products operational 10 Pharma Cat3 |Tanker
199 Rama Sports & Finess Industries eperational 1.1 STP Cat1l |Tanker
200 |Scott-Edil Pharmacia Ltd operational 7 Pharma Cat3 |Tanker
201 PineTree Packaging Pvt. Ltd. operational 1 STP Catl ({Tanker
202 Regalia Laminates Closed 2.2 (Closed) STP Cat1 |[Tanker
203 Osper Formulation operationzl 5 Pharma Cat3 |Tanker
204 |Abbott Healthcare Pt Ltd. operational 216 Pharma Cat3 |Pipeline
205 Polo Pharmaceuticals Pvt. Ltd operational 5 Pharma Cat3 |Tanker
206 |Valco Industries Ltd operational 5 STP Catl |Tanker
207  |Gopal Lifescience -1l operational 35 Pharma Cat3 |Tanker
208  |Ozone Pharmaceuticals Ltd. operational 10 Pharma Cat3 |Tanker
209  |Gopal Cylinders- 1 operational 48 STP Catl |Tanker
210 Gopal Cylinders- 1] operational 1.94 STP Cat1l {Tanker
211  |Alliance Biotech -Katha operational 6 Pharma Cat3 |Pipeline
212 |Shree Balaji Enterprises operational 7 Misc. CAT5 |Tanker
213 ESS ESS Industries operational 10 Misc. CAT5 [Tanker

cperational Soap &

214 {Cosmic Nutracos Solutions Pvt. Ltd 5 Detergent Cat2 |Tanker

Ozone Ayurvedics -If {(Name change

as Ozone Pharmaceuticals Ltd. Unit-joperational :
215 i) 4.5 Pharma Cat3 |Tanker
216 |AAR GEE Formufations operational 35 Pharma Cat3 |Tanker
217  |Agri Science India operationat 1.2 Chemical Cat2 {Tanker
218  {Scott-Edil Reaserch Lab operational 30 Pharma Cat3 |Tanker
219 |Simartech Controls operational 1 Misc. CATS5 |Tanker
220  |Life Vision Healthcare operational 5 Pharma Cat3 |[Pipeline




operational Soap &
221  |Indogreen Plastic Technologies 4.5 Detergent Cat2 [Tanker
operational Soap &
222 {Volcano Electrical Industries 2 Detergent Cat2 {Pipeline
223 [Claridge Moulded Fiber Ltd.- operational 2.5 STP Catl |Tanker
224  |Claridge Moulded Fiber Ltd.-l} operational 2.5 STP Catl |Tanker
ANG Lifesceinces India Ltd (Ind ]
225 {Swift Ltd -11l) operational 12.2 Pharma Cat3 |[Tanker
ANG Lifesceinces India Ltd (Ind .
226 Swift Ltd -iv) QR Ak anal ] Pharma Cat3 |Tanker
227 Hotel The Ascent Closed 2{closed) STP Catl |Tanker
228 Shrishti Technologies operational 1 Misc. CATS |Tanker
Shrishti Technologies -t (Shrishti )
229 Engineering ) operational 2.5 Misc, CATS |Tanker
230 Marc Enterprises Pvt. Ltd operational 30 Misc. CAT5 |{Tanker
231 |Geon International operational 5 Misc. CAT5 |Tanker
232 Shri Ram Cylinders operational 1 STP Cat1 |Tanker
233 |Shri Ram Cylinders-Hl operational 0.5 STP Catl |Tanker
234 Indoco Remedies operational 24 Pharma Cat3 |Pipeline
235 |Temple Packaging Pvt. Ltd. operational 4.5 Paper Catl [Pipeline
236  |Ashoka Spanners Pvt. Ltd. operational 2.5 Misc, CAT5 |Tanker
237 Ashok Impex operational 1 STP Catl |Tanker
238 Rescuers Life Sciences Ltd operational 3.5 Pharma Cat3 |Pipeline
operational Soap &
239  |Mrigman Incorporation 1.5 Detergent Cat2 |Tanker
240  |Health Biotech Ltd operational 8 Pharma Cat3 |Pipeline
241 Sanshul Engineers operatignal 1.2 Misc. CAT5 |[Tanker
operational Sozp &
242 |Simla Chemical-Il 3 Detergent Cat2 |[Tanker
243 Able Pharma operational 2 Pharma Cat3  |Tanker
244 Milestone -1v operational 1 STP Catl |[Pipeline
245 Milestone viil operational 8 STP Catl |Pipeiine
Sun pharmaceuticals Ind. Ltd operational
246 (Solrex Pharmaceuticals company) 39 Pharma Cat3 |[pipeline
247  |Balaji Industries operationzl 5 chemical Cat2 |Tanker
248 Biogenetics Drugs Pvt. Ltd operational 5 Pharma Cat3 |Tanker
249  IXcell Labs operational 2 Pharma Cat3 |Tanker
250 Microturner-ll-tharmajri operational 2.6 STP Catl |Tanker
Symbiotic Drugs & Diabetic Care (P) .
251 Ltd. operational 4 Pharma Cat3 |pipeline
252 |Heesa Pharma operational 13.7 Pharma Cat3 |pipeline
253  |Ankur Drugs Closed 10 (Closed) Pharma Cat3 |Tanker
254 {Cosmas Pharma operational 5 Pharma Cat3 |Tanker
255  |Parasol Laboratories India Pvt. Ltd. operational 4 Pharma Cat3 |Tanker
256 Unichem Laboratories Ltd. -| operational 6 Pharma Cat3 [pipe line
257 Unichem Laboratories Ltd. -II operational 30 Pharma Cat3 |pipe line
258 |Unichem Laboratories Ltd. -l1I operational 9 Pharma Cat3 |pipe line

\% //




259 |Torque Pharmaceuticals Put, Ltd,  |°PEratonal 40 - Pharma Cat3 |pipeline
260  {Shree Ram Health care aperational 10 Pharma Cat3 |pipeline
261  |Smilex healthcare drugs company epetational 5 Pharma Cat3 |pipeline
262  |Greef Formulations operational 2.7 Pharma Cat3 |Tanker
operational Chemical/ST
263  |GINI & foni Ltd -II 36.5 P Cat2 |pipeline
264 Crest Healthcare p Itd- katha operational 5 Pharma Cat3 |Pipeline
operational Pharma
265  |Crest Topicals P Itd. - jarmajri 11 /Cosmetics Cat3 {Pipeline
266  |Aliana Healthcare Pvt. Ltd operational 50 Pharma Cat3 iPipeline
267 Inox Air Product operational 55 Pharma Cat3 |Pipeline
i Chemical/ST
268 Rine Engineering Pvt. Ltd. aparatianal 10 P Cat2 |(Pipeline
' . Chemical/ST
269 Mahalakshmi Spintex Pvt, Ltd. gparational 40 p Cat2 |Pipeline
. textile/washi
270 |Nirmal Furnishing Fabrics operational 12 ng Cat2 |Tanker
271 HimChem Industries operational 15 chemical Cat2 |[Tanker
272 Zeiss pharma Pvt. Ltd operational 20 Pharma Cat3 [Pipeline
273 |G.S.B. Pharmaceuticals {India) operational 4 Pharma Cat3 |Tanker
274 Unimark Pharma (India} Ltd. operational 8.9 Pharma Cat3 [Pipeline
275 Unibiotech Formulations operational 8.8 Pharma Cat3 |Pipeline
RSH Global Pvt. Ltd(Ratnasagar operational Soap &
276 Herbals Pvt. Ltd. -If) 11.4 Detergent Cat2 [Pipeline
277  |Admac Lifesciences operational 13 Pharma Cat3 |Tanker
278  |Kaizen Pharmaceuticals operational 5 Pharma Cat3 |[Pipeline
279 [Go-Ish Remedies Ltd operational 2 Pharma Cat3 |Tanker
280 |Marine Lifesciences operational Pharma Cat3 |Tanker
281  |M & B Footwear Pvt. Ltd. Closed 12 STP Cat1 |Pipeline
Blue Heaven Cosmetics {p) operational Soap &
282 Ltd.(Cosmetica Corporation) 2.5 Detergent Cat2 |Tanker
283  |Shree Ganesh Fats Pvt. Ltd operational 1 Food Cat1 |Pipeline
284  |Mayasha Lifesceince (Glyco Labs) operational 1.4 Pharma Cat3 (Tanker
285  |Boss Pharma operational 4 Pharma Cat3 |Pipeline
286  |Crest Lifesceince P Itd- Jharmajri aperstions! 11 Pharma Cat3 |Pipeline
287 Hitech Formulation (P) Ltd operational 5 Pharma Cat3 |Tanker
288  [Sobhagia Clothing Company operational 10 Textile catl |Pipeline
289 Kingston Aqua Industries Pvt. Ltd. operational 2.8 Pharma Cat3 |Tanker
Reckitt Benckiser Healthcare India y
290 |itd. operational 93 Pharma Cat3  |Pipe line
291  |Knox Life Sciences operational 3.5 Pharma Cat3 |[Tanker
292  |Ratnasagar Herbal Pvt, Ltd -Katha operational 8.5 Pharma Cat3 |pipeline
REXCIN PHARMACEUTICALS PVT.
LTD. (Discontinued w.e.f, Closed
293 [12.02.2019) 6(closed) Pharma Cat3 |[Pipeline
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294 1Addii Biotech Pvt. Ltd. operational 6 Pharma Cat3 |Tanker
295  |Fujikawa Power operational 10 Misc. cat5 |tanker
) Soap &
296 Cosmo HMerbals Itd -Bhud Upetional 5 Detergent cat2 |tanker
; Soap &
297 Lotus Herbals Color Cosmetics OpeTatanal 20 Detergent cat3 |Pipeline
298  |GLL Industries operational 5 Misc Cat1 |Pipeline
Luminous Power Technologies Pvt. ——
299 Ltd. 24 STP Catl ({Pipeline
300 |Wings Biotech-Baddi operational 25 |Pharma cat3 |Pipeline
Nexus Health & Beauty Care Pvt. Closed Soap &
301 Ltd. 5 Detergent cat2 |[tanker
302 Pentachem Pharmaceutical operational 10 Pharma Cat3 |Tanker
g Soap &
303 |Torque Pharmaceuticals Pvt. Ltd. -/l aperational 5 Detergent cat2 |tanker
304 |Affy Parenterals operational 35 Pharma Cat3 |[Tanker
305 Life care Neuro Products Ltd. operational 3 Pharma Cat3 |Tanker
IBN Herbal (A unit of Curetech )
306 Formulation} dperationsl 19 Pharma Cat3 |pipeline
307 Curetech Formulations (Pvt) Ltd. aperatiogal 5 Pharma Cat3 |pipeline
308 |Marc Laboratories Ltd Il operational 7 Pharma Cat3 |pipeline
309 Marc Laboratories Pvt. Ltd operational 6.4 Pharma Cat3 |[pipeline
310  |Healers Lab Unit-Ii operational 15 Pharma Cat3 |Tanker
. Soap &
311 Bhandora Organic Product operationsl 5 Detergent cat2 |pipeline
312 Indo Farm Equipment Ltd operational 2 Misc Cat2  |tanker
313  |Venus Biosceience Pvt. Ltd. Closed 4 Pharma Cat3 |Tanker
Hira Filters (01.09.2019 to .
314 |30.11.2019 0.5 KLD) opEratiansl 5 Misc Cat2  |tanker
315 K K Enterprises aperational 5 Misc Cat2  |tanker
316 Wings Biotech-Jharmajri operational 15 Pharma cat3 |pipeline
317 Hurry Nath & Company Pvt. Ltd operational 1.75 Misc Cat2 ITanker
318  |S.K.Files & Tools operational 10.5 Misc Cat2 iTanker
Medipol Pharmaceutical India Pvt. .
319 Ltd. aperational 6 Pharma cat3 |Tanker
Horizon Packs Pvt. Ltd.{(Monad operational Paper {cogg
320 |Tech. Pvt. Ltd) 5 boxes) Cat-1 |Tanker
321  [Omar Healthcare operatianal 4.5 Pharma cat3 |pipeline
322 Redico Remedies operational 12 Pharma Cat3 |Tanker
323 |Regal Synthetic (P) Ltd. operational 0.7 Misc. Cat2 |[Tanker
324 {Aqua Metal Technologies operational 0.8 Misc. Cat2 |[Tanker
325 Shamshree Lifesceiences Ltd. operational 22 Pharma Cat3 |[Tanker
326 Strausswell Organics operational 1 Pharma Cat3 |Tanker
327 |G M H Laboratories operational 3.5 Pharma Cat3 |pipeline
328 Sabsons Fastners {p) Ltd operational 0.6 Misc CatZ |{Tanker
329  |Tridev Spices Pvt. Ltd operational 3:5 Misc Cat-2 |Tanker
330  |Himachal Fiber Ltd. RRerationai 36 Textiles/STP Cat1 [pipeline
Shivalik Steel & Alloys Pvt. Ltd. operational soap
331 {Kamla Organic pvt. Ltd) 4 &noodles Cat2 |pipeline




operational soap

332  |Kamla Qleo Pvt. Ltd. 25 &noodles Cat2 |pipeline
333  [Captab Biotec-ll operational 4 Pharma Cat3 |Tanker
334  {Alliance India -Il (Hill Top) - loperational 10 Soap Cat2 |Pipeline

Rieke Packaging India Pvt. Ltd. ( . chemical/cle

. operational

335 Lion Care Products Put. Ltd.) 25 aner Cat2 {Tanker
336 Naina Enterprises-Gullarwala operational 2 Misc Cat2 {Tanker
337 M Rauf Enterprises-| operational 2 Misc Cat2 [Tanker
338 M Rauf Enterprises-I! operaticnal 1.8 Misc Cat2 |Tanker
339 Vince Life Sceience operational 5 Pharma Cat3 |PIPELINE
340 {Noel Pharma -Ill Judikalan operational 25 Pharma Cat3 |Tanker
341 |Aeon Polymers -Jharmaijri operational 1 STP Cat-1 |Tanker
342  |Laj Motors operational 0.5 STP Cat-1 |Tanker
343  |Medwor Pharma operational 3 Pharma Cat3 |[Tanker
344 Super Trading operational 5 Misc Cat2 -|Tanker
345 Gulshan Trading Co. operational 1.8 Misc Cat2 {Tanker
346  |GMP Technical Solutions Pvt. Ltd.-l bpergtignal 15 STP Cat-1 |Tanker
347  |GMP Technical Solutions Pvt, Ltd.-Il ppgrational 5 STP Cat-1 |Tanker
348 Balaji Trading Co. -swarajmajra operational 4.5 Misc Cat2 |Tanker
349 Kamal Enterprises operational 5 Misc Cat2 |Tanker
350 DSR tifecare-Gullarwala operational 5 Pharma Cat3 |[Tanker
351  |Agricides India operational 0.2 Chemical Cat-2 |[Tanker
352 Altop Healthcare operational 0.1 Pharma Cat3 iTanker
353  |Vidya Nutraceucals Pvt. Ltd. operational 5 Pharma Cat3 - |Tanker
354  |Supereme Engravours operational 3.5 Misec Cat2 |[Tanker
355 Cyper Pharma operational 5.7 Pharma Cat3 |Tanker
356 Neha Enterprises operational 5 Misc Cat2 [Tanker
357 |A K Enterprises operationai 5 Misc Cat2 |Tanker
358 Anrose Pharma operational 6 Pharma Cat3 |[Tanker
359 Alliance Formulation -Jharmajri operational 2.5 Pharma Cat3 |pipetine
360 [MBP Pharmaceutical Pvt. Ltd. operational 3 Pharma Cat3 {Tanker

Biomatrix Research Laboratories i
361 |Pvt. Ltd operational 2 Pharma Cat3 |Tanker
362 3 Generations operational 3 Chemical Cat2 |Tanker
363  |Shivani Formulation-Sai Road operational 0.88 Pharma Cat3 |Tanker
364  Him Trading Co. operational 0.8 Misc Cat2 |[Tanker
365 Qjb Herbal Pvt. Ltd operational 4.1 cosmetics Cat2 |Tanker

Verax Life Sceience Pvt. Ltd .
366 [{Trimurti Vegoils Pvt. Ltd) pRerational 2 Pharma Cat3 [Tanker
367  |Shri Ram International operational 1.5 STP Cat1l |Tanker
368  |lyraLaboratories (P) Ltd. operational 0.5 Pharma Cat3 |Tanker
369 Cosmic Industries operational 1 Cosmetics Cat2 |Tanker
370  |Rumy Life Sceince operational 1.4l Pharma Cat3 |Tanker
371  |Harman Bawa Pvt, Ltd. Closed 0.8 Misc Cat-2 |Tanker
372  {Unital Formulation operational 5 Pharma Cat3 |Tanker
373 G.N. Laminates operational ¢.5 Misc Cat-2  |Tanker

Arora Herbal Beauty Products Pvt. .
374 |utd aperifional 0.1 STP Cat1 |Tanker
375  |S.K.Trading Co. operational 2.1 Misc Cat-2  {Tanker
376  (Asha Coorp. operational 0.5 Chemical Cat-2  |Tanker
377 |} Clinternational operational 2.6 Misc Cat-2 |Tanker
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operational

378  |Aishwarya Lifesceince -Lodhimajra 40 Pharma Cat3 |Tanker
379  |Affy Pharma Pvt, Ltd. Closed 4.7 Pharma Cat3 |Tanker
380 |indoco Remedies-iil operational 50 Pharma Cat3 [Pipeline
381 Ajay Ferti-Chern (Bombay) Pvt. Ltd. Bpergtiaral 5.6 Chemical Cat2 |Tanker
382 |VMT Spining Co. Ltd. aperational 70 STP Catl |Pipeline
383 Signum Electrowave operational 60 Misc Cat2 |Pipeline
384 Kanha Biogenetic Laboratory operational 5 Pharma Cat3 |Pipeline
385 Cortex Medical Inc operational 5 pharma Cat3 |Tanker
386 Polestar Power Industries operationazl 1.2 pharma Cat3 |Tanker
Closed
387 |Bansal Starch and Foods Pvt. Ltd. 20 (closed) Food Cat1l (tanker
388 [Shree Raghunath wires operational 1 Misc Cat5 |Tanker
389  |Surya Enviro pperationai 1 STP Cat1 ltanker
390 Raddison Pharmacsuticals operational 5.5 pharma Cat3 |Tanker
391 Hotel MG Regency operational [ STP Cat1 |tanker
392 Vedage Naturals Pvt. Ltd. operational 2 pharma Cat3 |Tanker
393 Macleods Pharmaceuticals Ltd. operational 150 pharma Cat3 |[Tanker
394  |Oxalis Lab operational 135 pharma Cat3 |Tanker
. soap &
395 [The Cosmetic Operticnal 10 Detergent Cat2 ITanker
) soap &
396 [Jai Bhawani Industries Pvt. Ltd. operationa 4.7 Detergent Cat2 (Tanker
Shrinivas (Gujrat) Laboratories Pyt. .
397 Ltd. opehtigng| 4 pharma Cat3  |Tanker
. soap &
398 Paclean Ventures operational 2.6 Detergent Cat2 |Tanker
399  |Sumati Food operational 2 Food Cat1l (tanker
400  [Montek Biopharma operational 5 pharma Cat3  |Tanker
401  |Healcure operational 1.2 pharma Cat3 ITanker
402 Madern Appliances Closed 5 (Closed) pharma Cat3 |[Tanker
403  [Metrocraft operational 4.4 pharma Cat3 [Tanker
404 |Garg Electronics -Il operational 5 Chemical Cat2 |Pipeline
405 |Scott EDIL Pharmecia Unit -| operational 45 pharma Cat3 |Pipeline
406 |Crius Life Science Pvt. Ltd operational 20 pharma Cat3 |[Tanker
Soundrya and prasadhan India Pyt . soap &
407 Ltd. apertions! 2.6 Detergent Cat2 |Tanker
408 ISigma soft gel & Formulations operational 1.7 Pharma Cat3  |Pipeline
409 Abhishek Pharmaceutical operational 2.5 pharma Cat3 [Tanker
410 Radiant Casting Pvt. Ltd operational 8 STP Cat1 |Pipeline
Livguard Batteries Pvt. Ltd.(Vave operational
411 India Energy Solutions Pvt. Ltd) 65 Misc. CAT5 |Tanker
412  [Associated Biotech operational 10 pharma Cat3 |Tanker
413 |Mas Pharma Chem operational 3 Pharma Cat3 |Tanker
414 |Two star trading co. operational 5 Misc Cat2  (tanker
415 Munix (India) Pvt. Ltd. operational 40 Misc. CATS |Tanker
416 Microturners-vi operational 16 Misc Cat?  [tanker
417 [Yuventis Life Sciences operational 1.25 Pharma Cat3 |Tanker
418  |GINI & Joni Ltd operational 18,2 STP Catl |tanker
418 . |Industrial Waste Management Co. operational 1.3 Misc Cat2  |tanker
s O ny




Richfeel Health and beauty Pvt. Ltd- operational soap &

420 |l 5 Detergent Cat2 {Tanker
421 |Yash Fans & Appliances Ltd operational 5 Misc CAT5 |Tanker
422 |Pidilite industries Itd -1V operational 10 Misc. Cat2 {Tanker
423 Logos Pharma operational 5 Pharma Cat3 |[Tanker
424 lEmmbros Automotives Pt Ltd operational 10 STP Catl |Pipeline
425 _ |Sri Ram Healthcare (p) Ltd -II operational 5 pharma Cat3 |Tanker

. soap &
426 |Zoya Herboceuticals operational 5 Detergent Cat2 [Tanker
427  |Nihal Healthcare operational 1.5 pharma Cat3 [Pipeline
428 Broaklyn Himalayan Hospital operational A STP Cat1 [tanker
429 Aptar Pharma Indiz Pvt. Ltd Closed 10 {closed} STP Cat1l [tanker
430 A R Engravour operational 5 Misc Cat?2  |[tanker
431  |Stylo Tableware operational 5 STP Cat1l |tanker
432 Pinacle Lifesceince Pvt. Ltd operational 14.5 pharma Cat3 |Tanker
433 |Tasmed India Pvt. Ltd operational 5 Pharma Cat3 [Pipeline
434 Black Smith Metal Works operational 5 Misc Cat5 |Tanker
435 Divyadhan Consuitant Pvt, Ltd operational 10 Misc Cat2 {Pipeline
436  |Plena Remedies operational 5 pharma Cat3 |[Tanker
437 IVM Pharmacia operational Pharma Cat3 |Pipeline
438  |Wincure Pharma operational 0.5 Pharma Cat3 |Tanker
439 Tiruvision Medicare operational 3 Pharma Cat3 |Tanker

i soap &
440 Him Corp pperatlonai 15 Detergent Cat2 [Tanker
441  [Govind Gopal LPG Industries Ltd ApenafiGig] 5 Misc Cat2 |Tanker
442 |Dabur India Ltd- Manpura operationa! 400 Misc Cat2 |Tanker
443 INavkar Life Science operational 8 Pharma Cat3 [Tanker
444 |Manjushree Technopach Limited operational 30 Misc Cat2 |Pipeline
445 Ultra Drugs Pvt, Ltd-} (Katha) operational 5 Pharma Cat3 {Tanker
446 |AVN Footsteps operational 2 cosmetics Cat2 [Tanker
447 |Indogreen Plastic Technologies-i FRatEnE 9 cosmetics Cat2  |Tanker
448  |Sarika Industries Pvt. Ltd. operational 1.5 Misc Cat5 |Tanker

; soap &
449 Diversey India Hygiene Limited operational 26 Detergent Cat2 |Tanker
450 Winner Nippon Leatherette Pvt. Ltd Operational 5 STP Catl Jtanker
451 _ |DS Drinks and Beverages pvt, Ltg, |°Perational 204 Food Catl |pipeline

; soap &
452 |N.G. ElectroProducts Pvt, Ltd.-f  |°Perational 13 Detergent Cat2 |Tanker
453 Balaji International operational Q.7 STP Catl [tanker
454 |Glorious Life Sceince operational 1.4 Pharma Cat3 |Tanker

Navkriti Builders Pvt. Ltd (Hotel .

455 [sarovar Portico) cpergtional 20 STP Cat1l |Pipeline
456 [Eastman Auto Power Ltd-If operational 50 Misc. Cat.5 [Tanker
457 Perfect Packaging operational 20 Misc, Cat.5 |Tanker
458 [Beta Drugs Limited operational 2 Pharma Cat3  |Tanker
459 K.N. Papers & Packages operational 1.1 Paper Catl |Tanker
460  iShivani Pharmaceuticals operationat Pharma Cat3 [Tanker
461 IM Healthcare pvt. Ltd operational Food Catl |Tanker
462 [asco Paper Products operational STP Cat1 [tanker ]
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Gupta Property Developers Pvt.

463 |LTD. operational 40 STP Cat1 |pipeline
464  |Pharminox Laboratories operational 5 Pharma Cat3 |[Tanker
465  |Auriga Research Pvt. Ltd. operational 10 Chemical Cat2 |Tanker
Morepen Laboratories Ltd- T
456 Parwanoo 72 Pharma Cat3 |Tanker
467 |Allkind Healthcare -i| operaticnal 25 Pharma Cat3 (Tanker
468  |Pivot Fabrique HP operational 2 Chemical Cat2 |Tanker
469  [Amster Labs -1| operational 2.80 Pharma -Cat3  [Tanker
470 Him Overseas operational 0.60 Misc. Cat.5 Tanker
Chembond Chemicals Ltd. operational Category-
471 1 Chemical 2 Tanker
Manikaran Enterprises ) Category-
472 eperationg| 22 Misc. 2 Tanker
SHRI RAMESTH INDUSTRY PVT.LTD. . Category-
473 4.3 Pharma 3 Tanker
Shiva Biegenetic Laboratories Pyt . Category-
474 |ud operational 84lpharma |3 Tanker
Shiva Biogenetic Pharmaceutical Pvt . Category-
475 |utd opetanons] 3lPharma |3 Tanker
; Category-
476 |Birla Textiles Unit-2 QEera o] 1000}textile g Pipeline
operational Category-
477  |Asian Pharma 9.6|Pharma 3 Tanker
. Category-
478  |Sunshine Industries dperational 1.6/Pharma 2 Tanker
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Table-1(Discharge point of CETP at River Sirsa)

[ Sr. No. Parameter Name Resuit Permissible Limit | Remark/Result
' Analysis
1. Nitrate-N 0.00 mg/L 10 Within Limit
2 Fluoride 0.166 mgiL 2 Within Limit
3. Phenolic Compounds 0.00 mg/L. 1 Within Limit
(as CBH50H)
4. Ammonical Nitrogen 1.00 mg/L 50 Within Limnit
5. pH 7.48 6-9 Within Limit
6. BOD 20.0 mg/L 30 Within Limit
7. Oil and Grease 0.0 mg/L 10 Within Limit
8. Total KIELDAHL-N 1.4 mg/L 50 Wéthén Limit
9. Total Phosphate 0.36 mg/L 5 - Within Limit
10. TSS 22.4 mg/L. 100 Within Limit
1. COoD 176.0 mg/L 250 Within Limit
12. Cadmium 0.00 mg/L 0.05 Within Limit
13. Trivalent Chromium 0.00 mg/L 2 Within Limit.
14. fran . 0.240 mg/L 3 Within Limit
15. Manganese 0.00 mg/L. _. 2 Within Limit
16. Copper 0.062 mg/L 3 Within Limit
17. Selenium 0.00 mg/L 0.05 Within Limit
18. Squhides 0.00 mg/L 2 Within Limit
19. FDS 1262.5 mg/L 2100 Within Limit
20. Nickel 0.0 mg/L 3 Within Limit
21. Hexavalent Chromium 0.00 mg/L 0.1 Within Limit
22. Lead 0.00 mg/L 0.1 Within Limit
23 | Sulphate 82.0 mgiL 1000 Within Limit
24, Chloride 109.89 mg/L 1000 Within Limit [
~
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Table-2 (Winsome Textile Limited)

Sr. No. | Parameter Sampling | CAT-l discharged to CETP
Name Point '
Result Permissible Remark/Resuit
Limit Analysis
CETP inlet
Norms
1. pH 7.32 6.0-9.0 Within limit
2. BOD 140 mg/i 300 mg/l Within limit
3. Sulphides 0.32 mg/i 5 mg/l Within limit
4. Phenolic 0.00 mg/t 5 mg/l Within limit
Compounds
5. Ammonical 11.2 mg/l 50 mg/l Within limit
Nitrogen
6. Total Chromium | 0.00 mg/| 2 mg/l Within limit
7. TSS 29.2 mg/l 250 mg/l Within limit
8. TDS 1015.83 2100 mg/! Within fimit
mg/l
9. Oil & Grease 1.04 mg/l 15 mg/l Within limit
A
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Table-2 (Winsome Textile Limited)

Sr. No. | Parameter Sampling CAT-lV discharged to CETP
Name Point _
Result Permissible Limit | Remark/Result
CETP inlet Norms | Analysis
1. pH 7.05 6.0-9.0 Within limit
2. BOD 22.0 mg/| 1 350 mg/l Within limit
3. Oil & Grease 0.88 mg/l 15 mg/| Within limit
4, Sulphides 0.0 mg/l 5 mg/l Within limit
5. Phenolic 0.00 mg/t 5 mg/l Within limit
Compounds
6. Ammonical 1.4 mg/| 50 mg/l Within limit
Nitrogen
7. TSS 34.8 mg/l 250 mg/i Within limit
8. COD 96.0 my/l 1000 mg/l Within limit
9. TDS 4372.66 mg/l | 2100 mg!/l Above limit
10. | Total Chromium | 0.00 mg/| 2 Within limit
~ W
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Table-2 (Auro Textile-1)

Sr. No. Parameter Sampling | CAT-l discharged to CETP
Name Point
Result Permissible Limit | Remark/Result
CETP inlet Norms | Analysis
1. pH 6.01 6.0-9.0 | Within limit
2 BOD 310.0 mg/t | 350 mg/l Within limit
3. Oil & Grease 1.52 mg/l 15 mg/l Within limit
4, Phenolic 0.00 mg/l 5 mg/l Within limit
Compounds
5. Ammonical 8.4 mg/l 50 mg/l Within limit
Nitrogen
6. TSS 37.4 mg/| 250 mg/l Within limit
7. COD 680.0 mg/l | 1000 mg/l Within limit
8. TDS 690.12 mg/l | 2100 mg/l Within limit
9. Sulphides 0.96 mg/l 5 mg/l Within limit
10. Total Chromium | 0.00 mg/I 2 mg/l Within limit




Table-2 (Auro Textile-ll)

Sr. No. Parameter Sampling | CAT-l discharged to CETP
Name Point
Result Permissible Limit Remark/Result
CETP inlet Norms Analysis

1. pH Pk 6.0-9.0 Within limit
2. BOD . 112.0 mg/l | 350 mg/l Within limit
3. Oil & Grease 0.96 mg/| 15 mg/l Within limit
4, Sulphides 0.00 mg/I 5 mg/l Within limit
5. Phenolic 0.00 mg/l 5 mgl/l Within limit

Compounds
6. Ammonical 4.2 mg/l 50 mg/I Within limit

Nitrogen
7= Total Chromium | 0.00 mg/l 2 mg/l Within limit
8. TSS 74.6 mg/l 250 mg/i Within limit
9. COD 248.0 mg/l | 100 mg/l Within limit
10. | TDS 634.03 mg/l | 2100 mg/l Within limit
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Table-2 (Auro Dyeing-l)

Auro Dyeing Sampling | CAT-I discharged to CETP
Point
Sr. No. | Parameter Result Permissible Limit | Remark/Result

Name CETP inlet Norms | Analysis
1. pH 6.6 6.0-9.0 Within limit
2. BOD 220.0mg/l | 350 mg/l Within limit
3. i Oil & Grease 1.12 mg/l 15 mg/l Within limit
4. Sulphides 0.32 mg/l 5 mg/l Within limit
5. Ammonical 9.8 mg/l 50 mg/l Within limit

Nitrogen
6. Total Chromium | 0.00 mg/I 2 mg/l Within limit
7. |7ss 31.7mgll | 250 mgll “Within Timit
8. CcOoD 448.0 mg/l | 1000 mg/l Within limit
S. TDS 854.22 mg/l | 2100 mg/l Within limit
10. | Phenolic 0.00 mg/! 5 mg/l Within limit

Compounds

B
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Sr.NaName of Unit Address of Unit Sampling point Date of Report |pll  |Total tod ghemic-‘ll Biochemical  [FIIS Oil & Compliance
" 69 nde en Oxygen Grease 15
Rollction: |[He ::?.dm D:fngand Dezlgznd 350 pitimy] fn;;“e f"‘r‘t' AR
250 mg/l 1000 mg/l Imggt inlet norms
1 Anand Zippers Pvt Ltd Vill. Dharampur, Tehsil Baddi Distt Solan Hfol of ETP (discharge to 31.07.2021 483 7.23 58 164 30 1280 NIL  |Within limit
CETP}
2 Heal kraft Pharma Unit-2 Piot No 135-C EPIP Phase-l, Jharmajri {Fol of ETP (discharge to 29.07.2021 407 /.18 32 104 20 1056 NIl JWithin limit
CETP)
3 Medicef pharmaceuticals Plot no 28-29 EPIP-1 tharmajri Tehsil b{Fol of ETP (discharge to 29.07.2021 398 7.8 62.2 316 92 1270 Within limit
CETP)
4 Scolt Edil Pharmacia Ltd. Plot No 56 EPIP Phase I Jhanmajri Fol of ETP (discharge to 20.07.2021 387 | 7.68 47.6 140 22 1836 ML [within fimit
CETP)
5 Shimla Chemical Pvt. Lid., Umt-ll  |Plot No 45 DIC Baddi Collection tank discharge to|31.07.2021 487 | 6.48 82 320 54 770 0.16  |Within limit
CETP)
[ indChemic Health Specialities Pvt Ltd Vill Thana Tehsil Baddi Dist Solan HY . Fol of ETP cum STP 31.07.2021 470 7.76 75 120 30 1284 (.16 EWithin limit
{discharge to CETP)
7 Alive Health Care Plot N. 123, HPSIDC, Baddi, Ful discharge to CETP 31.07.2021 a4z | 7.16 72 364 148 1264 .. |Within imit
8 _|Allenger Medical System Plat Na 193, First Floor, HPSIDC Baddi Te| discharge to CETP 30.07.2021 438 | 7.68 48 160 44 976 0.12__|Within fimit
g |Czar Faucets Ltd Village BhatoliKalan Tehsil Baddi Distt Soll Fol of ETF (discharge ta 29.07.2021 365 | 7.34 89 320 78 1466 0.24 |within limit
CETP)
10 NG Electro Products Py, Lid Plot No. 36 HIIMUDA Ind Arca Bhatolikald Fol discharge to CETP 29.07.2021 366 6.48 108 480 320 2062 0.68 |Within limit
11  jHiges Healthcare Village Bhatolikalan Tehsil Baddi Distt SolqFol discharge to CETP 29.07.2021 361 6.96 60.4 380 124 840 0.16 |within limit
12 |Garg Electronics, Unit-II . Plot No 24 Bhalalikalan Ind Area Baddi  |Fol discharge to CETP 29.07.2021 357 71 18.2 160 24 1540 0.16  |within limit
13 [Milanc Bathroom Fittings Plot No 30 RIMUDA Ind Area Bhatolika|fol discharge to CETP 29.07.2021 351 | 779 a7 340 %4 1870 0.24 _[within limit
14  [Asian Pharma Pvt. Lid Vill. Katha Collection tank discharge t0{29.07.2021 342 | 7.68 74 360 104 1476 0.28 |within limit
CETP}
15 Scott Cdi! Advance Research Vill Bhatelikatan Tehsil Baddi Distt. Solan| o} discharge to CETP 28.07.2021 330 7.82 78 324 88 1910 0.14 {withinlimit
16  (Unison Pharmaceuticals Plot No. 124, EPIP Phase 1 Jharmajri collection tank discharge  }31.07.2021 328 | 6.1 78 540 160 1470 0.26 |within limit
to CETP
17 |Zeiss Pharmaceuticals Pyt Lid Plot No 72 EPIP Phasc | Jharmajri Fol discharge to CETP 28.07.2021 327 | 7.34 74 440 164 1558 0.18  |within limit
18  |Neetar Life Science (Unit-7) Village Bhaulikalan Adjoining Jharmajri EP}Discharge to CETP 2R.07.2021 320 | 791 64 264 84 2262 0.26  |Above limit
19 |Wings Biotech Unit -1 Plot No 4&6 EPIP Phase-1 fharmajri Discharge to CETP 28.07.2021 319 | 719 27 680 320 860 0.3 |Within limit
20  [Huhtamaki PPL Ltd Ajanta Packaging (New Name: Huhtamaki {FQL of ETP 28.07.2021 318 7.19 48 320 98 2260 0.3 JAbove limit
21 |Shii Ram Cylinders Vill BhatoliKalan Hill Top Near Jharmajr{ Discharge to CETP 28.07.2021 317 | 8.68 54 264 60 1710 0.18  |Within limit
22 Nectar Lifesciences Ltd Formulation | Vill Bhatolikalan Adjoining Jharmajri EPIP |Collection tank discharge to|29.07.2021 306 7.82 102 288 64 2260 0.18 |Above limit
CETP)
23 |SteelBird Hi-Tech India, + PN 1L 12&13, EPIP, Phase-Ljharmajri, BFol of £tp cum STP 28.07.2021 302 | 7.12 52 104 20 785 NIL  [Within Bmit
[discharge to CETP)
24 |RM Chemicals (P) Lid EPIP-1, tharmaijri, Badd: Fol of Etp {inlet to CETP}  {29.07.2021 300 | 712 352 344 120 2415 0.64 |Above limit
25  |Munix India Pvt, Ltd., Unit-11, Village Nihla Khera, Fol of Etp 23.07.2021 291 7.12 32 128 18 1236 0.12  |Within limit
26 |Micro Tumers Unit VI Vill Hariapur Bhud Tehsil Baddi Distt Solaidischarge to CETP Baddi  [21.07.2021 273 | 8.69 64 264 80 2060 0.22  |Within limit
27  |Mahalaxmi Spintex Pvt. Ltd 11881/2 Katha Tehsil Baddi Distt So Fol of Etp 29.07.2021 447 7.4 29 240 26 1466 0.64  |within limit
28  |Celebrity biopharma Hill top vill panga jharmajri FOL of ETP discharge to 28.07.2021 309 | 812 762 2080. 960 1434 6.12 |Above limit
CETP
29 [Metrocraft Bhatolikalan Baddi FOL of ETP discharge to 29.07.2021 343 6.49 176 1640, 680 1220 1.86 |Above limit
CETP
30 |indoco Remedies Ltd. Katha Direct discharhe to CETP {29.07.2021 344 7.26 86 840 380 970 0.8 |Abovelimit
31  [Indoco Remedies Ltd. (Unit-ill}) | Katha FOL of ETP discharge to 29.07.2021 345 | 7.89 286 940 404 1570 1.2 [Above limit
CETP
32 |Charak Pharma Kh.No 186/1, 139/3 Katha FOL of ETP discharge to 29.07.2021 346 7.16 86 140 30 870 nil  |within limit
CETP :
33 |Pidilite Industries Itd Unit-4 Bhatolikalan Baddi FOL of ETP discharge to 29.07.2021 347 7.2 56 104 24 1120 nil  [Within limit
CETP
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34 |Wringley india ltd, Katha Baddi FOL of ETP discharge to 29.07.2021 348 7.06 356 968 460 1074 1.02 |Above limit
CETP

35  [lum Pharmacia Plot No 5A Bhatolikalan FOL of ETP discharge to 25.07.2021 349 8.63 335 628 384 1484 0.82 |Above limit
CETP

36 Panam cylinders Plot No 11 1A Bhatolikalan Collection discharge to 29.07.2021 352 2.62 262 636 384 1140 0.28 |Above limit
CETP

37 Parasol Laboratories Pvt, Ltd, Plot No 23 Himuda 1A Baddi Collection discharge to 29.07.2021 353 8.02 369 1420 684 984 1.18 |Abave limit
CETP

38  |R.Kindustries(tasmed india)Pvt ItgdPlat no-8 himuda Bhatolikalan Baddi. {FOL of ETP discharge to 29,07.2021 354 7.22 68 120 24 1124 nil  {Within limit
CETP

38  |Bhandora organic products Ltd. [Plot no-26 Himuda Bhatclikalan Baddi{FOL of ETP discharge to 29.07.2021 355 6.38 1598 2020 824 2226 2.68 |Above limit
CETP

40 |Sarvotham Remedies Lid. katha Collection discharge to 29.07.2021 359 7.18 68 320 104 1260 0.18  |Within limit
CETP

41 {Shree Cosmetic Ltd. Katha Baddi FOL of ETP discharge to 29.07.2021 360 7.18 182 440 124 2260 1.02 |Above limit
CETP

42 |Sylvan Green Vili. Kularhiwala brotiwala Baddi FOL of ETP discharge to 29.07.2021 374 | 7.64 158 620 240 1620 0.18 |Within limit
CETP ]

43  |Stylo table ware village kunjhal barctiwala FOL OF STP (inlet to CETP)[28.7.21 2585 86 146 320 80 1522 0.18  [Within limit

A4 Acme life (tech lIp) Plot no 103-105 EPIP -1 FOL OF ETP (Inlet to 2B.7.21 206 7.85 252 820 224 2310 1.2 [Above limit
CETP)

45  |M/s JSTI Transformer Bhatolikalan Baddi FOL OF ETP cum STP 28.7.21 299 7.6 106 220 68 1522 nil  {Within limit

46  |GMH Organics kunjhal barctiwala FOL OF ETP {Inlet to 28.9.21 01 598 132 620 124 2210 1.2 [Within limit
CETP)

47  |Aqua viote laboratories plot no 4 kunjhal jharmajri FOL OF ETP (discharge to  |28.7.21 305 7.43 52 112 24 1110 nit  |Within limit

: CETP)

48 |Avenu remedies polt no 7 ia Phase-iv Bhatoilikalan FOL OF ETP (discharge to  {29.7.21 355 7.78 67 108 20 1250 nil Within limit
CETP) :

49  |Aspo pharmaceutical polt na 10 ia Phase-iv Bhatoilikalan FOL OF ETP cum STP 29.7.21 362 7.25 61 160 28 1478 nil  Within limit

50 |Scott Edil pharmacia Plo no 56 EPIP -1 Baddi FOL OF ETP (discharge tc  |29.7.21 287 723 £2 320 124 2280 nil Above fimit
CETP)

51 Alkon formulation plot no 158 |A EPIP jharmajri FOL OF ETP (discharge tc {29.7.21 391 7 89 120 30 1268 nil Within limit
CETF)

52  |Mile stone unit 8 jharmaijri baddi FOL OF ETP (discharge 1o {30.7.21 413 7.89 82 340 B4 2610 0.38 |Above limit
CETP)

53  §Sanshul engineer P.No 114 EPIP -l engineers Callection tank to CETP 28.7.21 322 B.37 124 440 g8 2330 0.12 |Above limit

54  |Indogreen plastic technologies Kh.no 12 Katha Baddi FOL of ETP 20.7.21 339 71 626 1200 480 1520 1.4 |Above limit

55 |Gl industries Plot no 8 EPIP-1 Jharmajri Baddi Caollectrion tank to CETP {28721 316 7.89 184 380 128 2420 0.18 jAbove limit

56  |SV id unit-ll Hill Top Jharmajri Baddi FOL of ETP cum STP 28.7.21 329 7.78 206 364 88 1464 0.16  [Within fimit

57 [Curetech Skincare Plot No -34 Phase-IV Bhatolikalan Baddfinai cutlet of ETP 28721 335 6.76 336 2200 640 828 3.12  |Above limit

58 Mediwell Biotech Bhatofikalan Baddi final outlet of ETP 29.7.2% 336 8.38 267 880 400 1628 1.43 |Above limit

59 |Kingston Agqua Indusiries Plot -3 Himuda Flats Bhatolikalan fina!l oullet of ETP 29.7.21 334 7.86 236 440 104 2282 0.12 |Above limit

60  |Montek Biopharma 45 |A Baddi FOL of ETP 29.7.21 337 8.38 176 820 380 1420 023 |Above limit

61 Osper formiulation Potno 134 B EFIP -1 Jharmajri FOL OF ETP (dischargeio 28 7.21 315 7.5 79 200 68 1480 012 |Within fimit
CETP)

62 Lotus herbal color cosmatics Pot no 808 EPIP -1 Jharmajri FOL discharge to CETP) 28.7.21 325 7.39 262 2040 620 1116 2.1 Above limit

63 M/s Rescuers Life Science Ltd Plot no 131-132 EPIP-1 Jharmajri FOL OF ETP (discharge fo |28.7.21 314 7.39 88 188 62 880 0.2 |Within fimit
CETP)

64 Sun Pharma Barotiwala baddi final outlet Of ETP 28.7.24 287 798 134 320 84 2010 1.2 Within limit

65 VENUS REMEDIES Hill lop ind estale EPIP -| Baddi FOL CF ETP (discharge to |28.7.21 288 714 152 640 220 2380 0.46 |Above limit
CETP)

66  {Hinduslan unilever Hill top 1A Bhatolikalan FOL OF ETP (discharge to [28.7.21 308 742 62 188 48 1264 0.12  |Within limit
CETP)

67 |Gopal life science unit-2 Hill top ind estate near jharmajri FOL OF ETP (discharge to  {2B.7.21 307 7.78 72 204 76 1120 0.16  |Within fimit

CETP)
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68 |Plane remedies plot no 17 HPSIDC baddi FOL OF ETP (discharge to  {29.7.21 33z 79 76 404 120 2184 014 |Wilhin limit
CETP)

€9 [Colgate paimelive india jharmajri baddi discharge to CETP 28.7.21 324 7.1 62 140 20 1476 Nil | Within lmit

70 |Aliance india unit-ii EPIP Exp Bhatolikalan FOL OF ETP (discharge to  |28.7.21 311 7.62 86 200 76 1420 0.2 |Within Emit
CETP)

71 Temple packaging bhatolikalan baddi collectiuon tank 1o cetp 28.7.21 321 714 684 1280 384 1850 3.8 |Above limit

72 {Admac Lifescience Plot no 107-A EPIP -| Jharmajri Baddi |FOL OF ETP (discharge lo  {28.7.21 312 7.32 78 260 94 1080 0.24  |Within limit
CETP)

73 |Amster lab unit-ii Hilf top bhatolikalan FOL QF ETP (discharge 1o }28.7.21 310 782 272 2100 1060 2434 482 |Above fimit
CETP)

74 Unichem laboratories unit-1 bhatolikalan FOL OF ETP (dischargeto [28.7.21 331 7.16 76 104 20 984 nil Within limit
CETP)

75  [wockhard kunjhal barctiwala FOL OF ETP (discharge to [28.7.21 304 7.78 42 104 28 1490 0.06 |Within limit
CETP)

76 |Gogia flavours & fragrances jharmajri baddi FOL OF ETP (cischarge to [28.7.21 303 §.22 152 384 120 980 0.46 |Within limit
CETP)

77 |Saundrya prasadhan Jharmajri baddi FOL OF ETP (discharge to |2B.7.21 313 7.58 108 380 120 2240 0.28 |Above limit
CETP)

78 Yash appliances Katha baddi FOL OF ETP (discharge to  [28.7.21 340 7.16 526 1280 488 1420 1.12  |Above limit
CETP)

79 hesa pharema bhatolikalan baddi collectiuon tank to cetp 29.7.21 333 6,78 136 240 220 984 0.24 |Within limit

80 |GMHLABC Bhatclikalsan baddi FOL OF ETP (discharge to  |29.7.21 338 8 286 2660 1280 1540 218 |Above limit
CETR) )

81 [Ayurvet Katha badddi FOL OF ETP (discharge to  129.7.21 341 7.16 66 94 18 820 nil Within limit
CETP)

82 |Wockhardt Itd kunjhal barotiwala FOL OF ETP (discharge to  120.7.21 254 6.74 78.8 240 88 1820 0.2 jWithin limit
CETP)

83 |M/s P& G Home products Katha baddi FQL OF ETP (discharge to |20.7.21 255 135 28.2 98 12 2304 0.11  [Above limit
CETP)

84 jAcme life {tech lip) LLP Jharmajri Baddi FOL OF ETP (discharge to |20.7.21 256 7.33 153.6 824 184 2250 0.62 [Above fimit
CETP)

85  |Sun Pharma Hill top Bhatolikaian Baddi FOL OF ETP (discharge to |20.7.21 257 7.01 30.9 820 174 3170 1.26 |[Above limit
CETR)

86  |Nectar lifesciences itd unit-H Hill top Bhatotikalan Baddi FOL OF ETP (discharge to |20.7.21 258 7.67 16.7 880 380 2817 1.06 |Above limit
CETP)

87 Innova Captab Itd Hill top Bhatolikaian Baddi FOL OF ETP (dischargeto |20.7.21 259 B.61 7196 1240 444 2750 1.28 |Above limit
CETF)

88 |Scott Edil pharmacia EPIP-1 Jharmajri FOL OF ETP (discharge to [20.7.21 280 741 278 640 220 936 0.22  |Within limit
CETR)

29 Loreal india pvt itd EPRIP Phase-l Jharmajri FOL OF ETP (discharge to [20.7.21 261 713 101.4 1280 €00 2420 1.1 Above limit
CETP) :

90 Winsome Textile Industries Sai Road Tchsil Baddi Discharge to CETP Category 1 |20.7.2021 262 1.67 472 116 26 287 = Above limit

91  [Winsome Textile Industries Sai Read Tehsit Baddi Discharge to CETP Category  [20.7.2021 263 7.03 89.9 108 22 4832 = Above limit
w

92  [M/S Sara Textile Lid VPO Bhatian final outlet of ETP cum STP  {21.7.2021 264 7.78% 17 120 26 1812 Nil  [Within limit

63  |Siddhartha Super Spinning Mills Ltd |Village Nihal Khera, Nalagarh FOL of CTP cum STP 21.7.2021 265 7.81 15.6 84 12 1450 Nil  |Within limit

94 Auro Textile Umit-1 Sat Road Tehsil Baddi Discharge to CETP baddi 21.7.2021 266 818 55 316 98 1101 O,iS Above limit

g5 Auro Textile Unit-§ Sat Road Tehsil Baddi FOL ol EYP after RO 21.7.2021 257 8.19 3.8 4 1 330 0.6 |Within limit
(Regvele}

96 Auro Dyeing Unit-1 Sai Road Tchsil Baddi Discharge to CETP Baddi 21.7.2021 268 7.64 342 188 62 920 - Above limit
Catepory ]

q7 Auro Textile LUhnt-I1 Sail Road Tehsil Baddi Discharge to CETP Baddi 21.7.202] 269 7.07 694 %40 320 804 - Above limit
Caterory-1,

98  |Elfin Drugs Pvt. Lud Viltage Bersam, Nalagarh FOL of ETP cum STP. 21.7.2021 270 7.04 225 264 84 650 0.14  |Above limit

99  |Onyx Biotech Pvt. Lid Village saini majra, Nalagarh FOL of STP 21.7.2021 271 8.06 46.8 280 94 920 0.16 | Within limit

100 [Macleods Pharmaceutical Ltd Village Theda, Nalagarh Discharge to CETP 21.7.2021 272 7.78 87.5 960 320 2062 0.86  |Within limit

101 |[Morepen Laboratorics Lid Village Thana, Nalagath Discharge to CETP 21.7.2021 275 7.67 93 64 8 438 Nil Within limit

102 |iohnson & Johnson Village Bhatolikalan, Badd: Discharge to CETP 21.7.2021 276 7.04 158 268 58 3840 044 {above limit
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103 |Panacea Biotech Village Bhud, Baddi, FOL Discharge to CETP 21.7.2021 277 6.88 160.4 780 280 2740 0.44 Above limit

104 |Kandhari Beverages Pvt, Lid., Village Katha, Baddi Final outlet of ETP Discharge §12.7.2021 223 7.34 515 372 78 1494 8 1.82  [Within limit
to CETP

105 [Cireen Lam Indusiries [id Panjhera,Nakagrh tinal cutlet of ETP cum STP  [13.07.2021 238 | 761 39 8 2 595 Nil_ [Within fimit

106 |Green Lam Industries Ltd Panjhera,Nakagrh observatory well near ETP 13.07.2021 239 8.16 14.7 12 1 294 Nit  [Within timit

107 |Yash Appliances Plot No 04 & 06, Bechind Coca Cola, Katha {FOL of ETP discharge to 29.07.2021 364 7.1 384 1280 J20
CETP

108 |Signam Electrowave Plotno 7 DIC 1A abddi FOL of ETP discharge to 20.07.2021 247 7.21 87.8 260 58 2219 0.18 Above limit
CETP

109 [Hetro Lab Unit-1 kalyanpur Baddi FOL of ETP discharge to 20.07.2021 248 6.22 136 884 278 2610 0.26 Above limit
CETP

110 |Hetro Lah Unit-1l kalyanpur Baddi FOL of ETP discharge to 20.07.2021 249 6.03 583 1480 620 2670 12 Above limit
CETP

111 |Jupiter international itd. katha Baddi FOL of ETP discharge to 20.07.2021 250 6.58 134 64 12 1608 0.1 Within limit
CETP

112 [upiter Solar power Ltd. katha Baddi FOL of ETP discharge to 20.07.2021 251 5.33 27.% 94 18 3320 0.14 Aboelitmit
CETP :

113 |Mac Enterprises pvt. Ltd. katha Baddi FOL of ETP discharge to 20.07.2021 252 7.17 179.2 340 120 1137 0.26 Within limit
CETP

114 |Eastman power Itd. Bated Barotiwala FOL of ETP discharge tc 20.07.2021 253 8 72.8 540 184 1757 Witk Jifditt
CETP

115 |Immacule life Science Thaehwal Ropar Road Nalagarh FOL of ETP 4.02.2021 1060 | 8.36 19 52 10 7574 . Within fimit

116 |life vision healthcare Plot n0140 EPI phase _| Jharmajri Badd{ FOL of ETP discharge tc 29.07.2021 375 6.3 243 2024 640 1006 0.8 Al i
CETP

117 jtive Well healthcare Pl. No 90A-1 EPIP phase-i tharmaijri Badstorage tank tc CETOP 29.07.2021 376 6.47 358 580 204 1206 0.6 Within fimit

118 |lnnova Captab EPIP phase-l tharmajri Baddi FOL of ETP discharge to 29.07.2021 377 6.47 180 610 228 2306 0.5 Above limit
CETP

118 |[Captab Biotech Unit-lI EPIP phase-l tharmajri Baddi FOL of ETP discharge to 29.07.2021 378 7.78 146 580 224 1860 0.6 Within limit
CETF

12C  [Xcell labs 146 EPIP phase-l Jharmajri Baddi FOL of ETP discharge to 29.07.2021 379 6.13 526 6240 1480 1530 0.6 Above limit
CETP

121 |Alpha products Kh.No 171/1 bhatalikalan Baddi FOL of ETP discharge to 29.07.2021 380 6.8 150 2000 620 960 0.48 Above limit
CETP )

122 [Unix bictech Pvt, Ltd PI.No 27 EPIP Baddi FOL of ETP discharge to 29.07.2021 381 6.7 205 224¢ 240 1460 1.12 Above limit
CETP

123 |Nihal Healthcare Plot nG 33 EPIP Baddi FOL of 5TP 29.07.2021 382 6.82 75 220 62 860 0.14 Above limit

124 [Axiom Controls Lid. Pl.no 2-Hl Epip Baddi FOL of ETP 29.07.2021 383 5.92 85 200 58 1660 0.1 Above limit

125 {Pee Ess Dishnet Pvt. Ltd Pl.No-84 EPIP Baddi FOL of ETP discharge to 29.07.2021 384 6.92 84 340 38 982 D.14 Within limit
CETP

126 |Smilax healthcare Pvt. Ltd. Plot no -EPIP Phase-| Jharmajri FOL of ETP discharge to 29.07.2021 388 7.45 122 424 180 1510 0.1 Within limit
CETP

127 {M/s Krypton Pharmaceutical plot no 69,EPIP-i Iharmajri FOL OF ETP (discharge to  |29.7.21 389 6.18 122 1&60_ 620 1650 14 Above fimit
CETP)

128 tAeon polymer plot no -80,EPIP-| tharmajri FOL OF ETP (discharge to 29.7.21 392 7.89 212 360 340 2436 0.34 Above limit
CETP)

129 {Manjushree Technopack Itd plot no -70,71,EPIP-I Jharmajri storage tank to cetp 29.7.21 390 7.58 342 380 124 1378 0.28 Above limit

130 |M/s Shriram healthcare unit+  |plot no -8LEPIP-1 tharmajri FOL OF ETP (discharge tc  §29.7.21 393 6.89 212 960 340 2436 0.34 Above limit
CETP)

131 {Crest life science plot no -127-128,EPIP-1 fharmajri FOL OF ETP {discharge to 29.7.21 394 1.29 122 260 80 1106 0.14 Wiithin limit
CETP)

132 jerest tropical pvt Itd plot no -81 ¢,EPIP-1 Jharmajri FOL QF ETP (discharge 1o {29.7.21 395 7.27 640 1460 580 2206 0.48 Above fimit
CETP)
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133 {AAR GEE Formulation plot no -123,EPIP-I FOL OF ETP (discharge to 29.7.21 397 6.94 520 2020 840 1346 0.48 Above limit
CETP}
134 |Alliance formulation plot no -30-31-32,EPIP-| FOL OF ETP {discharge to  {29.7.21 398 7.34 73 220 40 1255 nil Within limit
CETP)
135 |Torgque pharmaceutical pvt itd plot no -13B-14,EPIP-I FOL OF ETP (discharge to 29.7.21 400 4.34 208 1420 440 1346 NiL Above limit
. CETP)
136 {Symbiotic Drugs & diabetic care [plot ne -35,EPIP-I FCL OF ETP (discharge to  [29.7.21 401 6.14 312 880 320 1602 0.12 Above limit
pltd CETP)
137 |Wipro Enterprises pvt itd unit-ii  |plot no -87,ERIP-I FOL OF FTP (discharge to  |29.7.21 402 7.02 212 120 26 1562 nil Within limit
CETP)
138 [Indogreen plastic technologies  [Kno 12 katha Baddi FOL OF ETP (discharge to 29.7.21 33g 7.1 626 1200 480 1520 1.4 Above limit
CETP)
139 jKzahna Biogenotic plot no 1€ EPIP-I tharmajri FOL OF ETP (discharge to  {29.7.21 403 7.78 312 432 160 1450 nil Above limit
CETP)
140 |Sebhagia cothing co plot no 6&8 EPIP-I Jharmajri FOL OF ETP {dischargeto  {29.7.21 404 7.45 142 384 140 1250 0.16 Wit
CETP)
141 |Raddison Pharmaceutical plot no 53,EPIP-1 Jharmaijri FOL OF ETP (discharge to  |29.7.21 4086 7.67 92 184 48 1020 0.12 Wikksin lireit
CETP)
142 |Radiant casting plot no 288,EPiP-1 Tharmajri FOL OF ETP (dischargeto  [29.7.21 408 4.27 92 340 68 1123 0.24 Above limit
CETP)
143 FOL of ETP discharge lo -
[SS [SS Industries, Kh. 137/1, Behind Coca Cola, Katha, CETP : 29.07.2021 363 6.18 182 2140 324 1860 0.82 Above fimit
144 FOL of ETP discharge to -
Yash Appliances Plat Na 04 & 06, Behind Coca Cola, Katha J[CETP 29.07.2021 364 | 71 384 1280 320 1420 082 | Abovelimit
145 ) FOL of ETP discharge 10 L
Volcano Electrical Industries Plot No 37, Himuda | A Baddi CETP 29.07.2021 w8 | 7.2 a14 1840 820 1133 0.82 Above limit
146 FOL of ETP discharpe to Within limit
Blue Heaven Cosmatics Pvt. Ltd HPSIDC Baddi CETP 29.07.2021 X/t 6.86 152 540 160 880 0.28
147 FOL of ETP discharge to
Llealer Lab, Unit-l Plot n0.33, HPSIDC Extn. Baddi CETP 29.07.2021 7 |718| 210 380 164 1475 piz [ WiHhinlimi
148 FOL of ETP discharge to Within Timit
Marinc Life Sciences Plot no.30, HPSIDC Exm. Baddi CETP 29.07.2021 372 7.9 292 480 224 1456 0.16
149 TFOL of LTP discharge to Within limil
Dr Sabharwal Wound care Unit-(1 Bulanwala Baroliwal, Baddi CETP 30.072021 416 7.67 108 220 56 1130 0.16
150 ) . FOL of ETP discharge to ) Within limit
Hindustan Unilever Ltd Balyana, Barotiwala CETP 30,07.2021 417 7.06 68 120 26 1410 Nil
151 FOL of STP discharge 1o ' o
Pinetree Packaging Pvi Ltd Timber Depot, Katha, Baddi CETP 30072021 as | 7.1s 78 220 64 970 0.1 | Vvithinlimit
152 FOL of ETP discharge to Within limit
Kunal Aluminium co. EPIP-1, Jharmajri, Baddi CETP 31.07.2021 421 7.58 78 104 22 750 NE
153 FOL of LTP discharge to Above limit
Maneesh Pharmaceuticals Ralyana near Hill Top Barotiwala, CETP 30.07.2021 418 | 7.58 268 720 384 1670 0.28
154 FOL of ETP discharge to —
Nikvin Healthcare PYT Lad Village Katha, Baddi CETP 30.07.2021 420 7 48 320 88 950 0.12 Attt
155 FOL of ETP discharge to e it
. Within limit
Inox Air products Itd. kunjhal IA baddi CETP 29.07.2021 415 7.45 142 240 60 960 0.122
156 FOL of ETP discharge to Above limit
Micro Turner Unit-1l tharmajri Baddi CETP 25.07.2021 414 7.16 542 1640 360 1286 2.22
157 FOL of ETP discharge to Above limit
Sarvotham care Jharmajri baddi CETP 29.07.2021 412 7.12 142 404 92 2286 0.22
158 FOL of ETP discharge to Above limit
Gopal Cylinder Near Expert Zone Hill top Jharmajri CLTp 29.07.2021 409 7.3 316 404 128 1306 0.8
159 FOL of ETP discharge to -
; N Above limit
QOzone pharma Katha baddi CETP 25.07.2021 411 6.88 323 2004 940 3606 262
160 |SSF Plasticindia ltd, Kh. 681/82 hadblast No-211 Katha FOL of S¥TP 29.02.2021 410 6.38 123 204 44 906 0.18 Above limit




4161 |Himachal Fibre Limited, 43-44 Plot No. 43-44, Industrial Area B4FO of STP(Discharge to 08-03-21 4070109 7.14 159.8 196 24 263.8 0.88 Within lirit
CETP) /W-85
162 |Samson Laboratories Pvt Limited {152 Sansiwala, Barotiwala, FO of ETP cum 08-03-21 4070110 9 10.6 212 28 1.28 e cme
i 354.2 Within imi
STP{Discharge tc CETP) /W-86
163 | Navkriti Builders Pvt Ltd, village Malpur, Tehsil Nalagarh FOL of STP discharge to 08-02-21 4070556| 6.88 3386 44 8 502.3 0.24 Within limit
CETP fW-81
164 |Alpla india Pvt.itd Plot No.100, PLOT NO 100 EPIP PHASE-|FO of ETP discharge to CETP|08-04-21 40871271 7.22 40 112 22 0.8 Within limit
JW-82
165 [Cadila Healthcare Limited Village Swaraj Majra, Juddi kalan, Badd|FO of ETP cum STP 08-05-21 40956401 6.78 964 136 22 0.84 Above limit
discharge to CETP JW-78
166 |lon Healthcare Pvt.ltd., JUDI KALAN Vill.Juddi-Kalan BarctiwalalFOL of ETP discharge to 08-05-21 4095994| 6.5 155 152 28 112 s s o
403.4 Within limit
cetp IW-T7
167 Asian industries Katha Baddi Collection tank 30.7.21 463 7.64 206 240 84 1198 0.26 Within limit
168 Appaswamy occular devices katha baddi Final outlet of £TP 30.7.21 462 7.64 106 140 64 978 0.26 Within limit
169 Shree baiaji Enterprise Katha Baddi Final outlet of ETP 30.7.21 461 6.74 172 440 124 1138 0.26 ‘Within limit
170 | Faively Transport India limited Katha Bhatolikalan Collection tank to CETP 30.7.21 460 | 8.14 276 280 88 1316 0.28 ‘Within limit
171 Polo pharmaceutical pvt Itd 200 HPDICC BADDI Final outlet of ETP 30.7.21 459 7.82 122 380 104 1440 0.12 Within limit
172 M/s Sigma Softgel formulation 17 HPSIDC Baddi llection tank discharge to CE|  30.2.21 458 8.82 260 480 200 1296 0.16 Within timit
173 Euphoria India Pharmaceutical 145 HPSIDC Baddi llection tank discharge to CE{  30.7.21 457 5.62 936 580 440 2340 1.2 Above limit
174 sSarika Industries 111HPSIDC BADD! IOl OF ETP (discharge to CETR  30.7.21 456 7.02 60 180 38 936 0.11 Within limit
175 | RClIndustries & Ttechnologoies 84 HPSIDC baddi OL OF ETP (discharge to CETH  30.7.21 455 7.76 1236 380 108 268 0,32 Above limit
176 Cure tech =Formulation Judi kalan Baddi OL OF ETP (discharge to CETH  30.7.21 154 7.18 1120 1280 408 264 2.12 Above limit
177 IVN HERBAL Khasra no 63 judikalan Baddi IOL OF ETP {discharge to CETH  30.7.21 453 7.05 1080 1128 440 104 2 Above limit
178 Preet remedies 184 HPSIDC IOl OF ETP {discharge to CET 30.7.21 451 7.01 120 240 80 2540 0.1 Above limit
179 FOL OF ETP {discharge t0
Unimark Pharma 130HPSIDC Baddi CETP} 30.7.21 450 6.69 25 104 40 540 0.1 Within limit
180 . FOL OF ETP (discharge to Above limit
Marc laboratories 107 HPSIDC Baddi CETP) 30.7.21 449 88 202 1480 640 2200 0.14
181 FOL OF STP (discharge 10 5.2 102 148 44 1342 0.14
Embbros Auto Components Katha Baddi CETP) 30.7.21 448 Within fimit
182 |Truvision Medicare plot ne -177 HPSIDC Baddi Discharge to CETP 30.07.2021 439 712 106 184 46 1105 0.14 | Within limit
183 |winner nippon leatherite P.Ltd. |Plot no 83 HPSIDC 1A Baddi Fol of STP discharge to CETP|30.07.2021 440 712 105 224 76 1405 0.18 |Within limit
184 | black Smith metal Work Pvt. Ltd {Plot no 93 HPSIDC A Fol of $T9 discharge to CETP{30.07.2021 441 7.92 127 280 72 1324 0.22  {Within limit
185 |Cosmic industries Plot no 1 DIC Baddi FOL of ETP discharge to CETH31.7.21 482 7.34 168 400 184 1280 0.28 {Within limit
186 |Cyper Pharma Sai Road Baddi Storage tank to CETP 31.7.21 484 6.14 310 460 204 1350 0.18 |Above limit
187 |Lifecare Remedies (MPL pharma-i[IA Ext-1l Baddi Storage tank discharge to CH31.7.21 485 6.02 278 620 244 1270 0.2 [Above limit
188 {The Fngravure Plot no 154 Baddi FOL of ETP discharge to CET|31.7.21 486 7.12 178 140 A0 936 Nil  jwithin lmit
189 |AV Auto Industries p ltd Plot No 59-60 1A Baddi FOL of ETP discharge to CETH 31.7.21] 488 7.78 278 104 38 1592 Nil Above limit
180 |Trisis Venture (Trisi Corp Unit-l1} |116 IA Baddi FOL of ETP discharge to CET}31.7.21 489 71.56 268 284 108 1172 0.12  |Within limit
191 |Paclean Venture 175 DIC IA Baddi FOL of ETP discharge to CETH31.7.21 490 7.22 360 680 188 1365 0.18 Above limit
192 |Arcon Lab 100 DIC 1A Baddi FOL of ETP discharge to CET|31.7.21 491 7.62 160 280 78 1028 0.1  {Within limit
193 |Pidilite industries Limited Plot No 85 , Bhatolikalan FOL of ETP discharge to CET§31.7.21 492 7.08 48 80 12 820 Nii  |Within limit
194 |Pidilite Industries Limited Piot no 75-77Bhatolikalan Baddi FOL of ETP discharge to CETR31.7.21 493 7.12 76 120 28 980 Nil  |Within imit
195 (Gopal Cylinder Unit-L1 EPIP-1, Bhatolikalan, Baddi FOL of ETP discharge to CETH31.07.2021 422 7.15 118 224 42 1122 0.14  |Wwithin limit
196 |Govind CGopal LPG Industries Ltd  [Near Jharmajri Bus Stand, baddi FOL of ETP discharge to CETH31.07.2021 423 7.8% 218 312 92 1732 0.14  [Within limit
197 JAlaina Healthcare Pvt Lid Jharmajri, Baddi FOL of ETP discharge to CETP|31.07.2021 474 6.69 348 1880 980 1056 3.14 Above limit
198 |Biogenetic Drugs Pvt Ltd. Tharmajri, Baddi TOL of ETP discharge to CETP|31.07.2021} 425 5.2 1380 3080 1280 3056 6.14 Above limit
199 |Chemex Oil Pwvt Lid Barotiwala baddi FOL of ETP cum 817 31.07.2021 426 7.2 180 130 40 756 0.14 |Within limit
200 |Shree Ganesh Fats Pyt Lid Bharotiwala, Baddi FOL of ETP cum STP 30.07.2021 427 7.1 62 184 42 1756 0.12  [Within limit
201 |Hygienic Rescarch Institute Buranwala, Baddi FOL of ETP discharge to CETP[31.07.2021 428 7.24 39 204 44 756 0.12 [Within limit
202 |Him Corp (Near Chintamani Schoot) {Buranwalu, Barotiwala, FOL of ETP discharge to CETP|30.07.2021 428 7.24 59 164 38 956 0.12  |Within limit
203  |Greef Formulations Plot No 134, 1A Kotla Road, Barotiwala FQL of ETP discharge to CETP|[30.07.2021 430 7.18 39 244 42 926 0.12  |Within limit
204 |Adley Formulanons, Kotla Road, Barotiwala FO!. of ETP discharge to CETP|30.07.2021 431 7.58 296 440 120 1912 0.16 {Within limit
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205 [Kamal Entcrprises Unit-11 Kotla, Barotiwala FOL of ETP discharge 1o CETP|30.07.2021 433 6.87 100 140 20 854 0.04 within limit
206 |Ulira Drugs Pyt Led Unitell, Katha, Barotiwala FOL of E'TP discharpe to CETP{30.07.2021 434 4.97 178 840 424 2354 1.14 Above limit
207 |Alliance Biotech 440/3, Katha, Barotiwala Collection Tank Lo CETP 30.07.2021 435 6.72 158 140 44 885 0.14 [within limit
208 |Heal Care Lifesciences Plot No. 730, HPSIDC Juddikalan, Baddi [Discharge to CETP 30.07.2021 436 7.42 178 240 64 935 0.14  Jwithin limit
209 |Shree Raghunath Wire Piot No. 176, I1PSIDC, Baddi Discharpe 10 CETP 30.07.2021 437 4.42 125 160 36 2305 0.14  |Within limig
210 ] Cosmas Pharmacls Kotla, Barotiwala FOL of ETP discharge to CETP{30.07.2021L 438 7.18 186 640 220 1354 1.04  [Within limit
211 |MS; Bath fitting & accessories Village Jharmajri PO Barotiwala 38.21 148 7.47 29 72 12 1386 0.56
pvt ltd FOL of ETP discharge to CET Within limit
212 [Vaidya Nutraceutical pvt Itd Vitlage Balyana PO Barotiwala FOL of ETP discharge to CET{3.8.21 178 7.38 13.6 24 8 329.5 0 Within limit
213 |SKFiles & Tools Village Bauranwata PO Barotiwala FOL of ETP discharge to CETH3.8.21 179 4.49 62.3 100 34 8754.3 0.56 |Above limit
214 [KN Paper & Packaging Village Bated Barotiwala FOL of ETP discharge to CETH3.8.21 181 7.11 80.5 416 200 335.7 2.88 |Within limit
215 [Milestone gear unit-iVy Barotiwala Nalagarh Discharge to CETP 3.8.21 182 6.83 4938 4700 21060 443.9 16.48 jAbove limit
216 |Regal kitchen foods limited Plet no 7 1A Barotiwala FOL of ETP cum STP 3.8.21 183 .77 3.2 16 4 275.4 [}
dischage to cetp Within limit
217 |Himachal Fibre Limited, Plot no 43-44 |A barotiwala FOL OF STP (discharge 0~ 3.8 21 85 [ 714 1598 196 24 263.8 0.88
CETP) Within limit
218 (Samson laboratories pvt limited [152 Sansiwala barotiwala FOL of ETP cum STP 3821 86 6.88 10.6 212 28 354.2 1.28
dischage to cetp Within limit
219 |Anrose pharma 147 Sansiwala barotiwala FOL of ETP discharge to CETH3.8.21 184 7.51 5.3 40 10 406.9 0 Within limit
220 [Haripur kradft company Village bated barotiwala Discharge to CFTP 3.8.21 185 7.01 113.2 576 380 534.3 3.52 lAbove limit
221 |Haripur paper company villaged bated brarotiwwala Discharge to CETP 3.8.21 186 6.52 177 1968 60 1183 8.2 |above limit
222 |Polestar power industries Haripur road barotiwala FOL of ETP discharge to CET§3.8.21 187 3.89 184.4 4120 1840 226.7 15.4 |above limit
223 |RSH Giobal pvt Itd Plot no 74, DIC I1A baddi FOL of ETP discharge to CETA3.8.21 188 6.91 1157 1292 460 6.2 |Above limit
224 |RSH Global pvt td Plot no 3c Katha baddi FOL of ETP discharge to CETH3.8.21 199 1211 165.1 804 360 2,32 |Above limit
225 |Crius life science put itd Malpur baddi FOL of ETP discharge to CETR2.8.21 191 7.95 145 888 400 2.56 |Above limit
226 1Godrej consumer product Plot no 6 1A Katha Baddi FOL of ETP discharge to CETH3.8.21 200 7.33 219.4 864 380 1.92 |Above limit
227 |YL Pharma Katha Baddi FOL of ETP discharge to CET{3.8.21 201 7.26 149.6 1204 610 1.12  |Above limit
228 Luminous Power Technologies  |Village Malpur Bhud Baddi FOL OF STP (discharge 10 [2,8.21 193 6.8 703.2 1200 480 2.4 |Above limit
CETP)
228  |Health Biotech limited Village Sandholi Baddi FOL of ETP discharge to CETH3.8.21 202 6.38 137.6 1072 280 2.56 |Above limit
230 [Ancorotti Cosmetic india Plot no 12 Katha Baddi FOL of ETP discharge to CETH2.8.21 194 7.56 84,2 940 440 2.72  {Above limit
231 {Helios Pharmaceutical Malpur Bhud baddi FOL of ETP discharge 1o CETH2.8.21 185 7.9 132.4 1144 580 3.2 |Above limit
232 |iSK International Village Gultarwata Baddi Collection tank discharge to[3.8.21 208 | 734 100 % 28 0.6 |Within limit
CETP
233 |Reckitt benkiser healthcare Village Sandholi Baddi FOL of ETP cum STP 2.8.21 198 7.82 131.6 820 380 2.88 |Above limit
dischage to cetp
234 |Navkriti Builder pvt ftd Malpur baddi FOL OF STP (discharge 1o 2.8.21 81 6.88 336 44 8 502.3 0.24  tWithin limit
CETP)
235 |Pearl polymer Limited Village Sandholi 8addi FOL OF STP (discharge to 2.8.21 190 | 7.86 2332 864 410 272 |Above limit
CETP)
236 |Knox Life Sciences Khasra no 370 village Gullerwala FOL of ETP discharge to CFT(3.8.21 209 7.67 98.2 20 2.8 356.9 0 Within limit
237 |Aeristo laboratories Makhnu majra Bhud Baddi FOL of ETP discharge to CET3.8.21 252 8.34 16.8 32 3.2 721.3 0 Within limit
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Annexure-5

The representative of HPSPCB in the Joint Committee apprised that the following action has been
taken by HPPCB for consideration of Hon’ble National Green Tribunal:

1.

(3

L

In compliance to orders of Hon’ble NGT dated 23.06.2021 the State Board has again filed second
criminal complaint against the Baddi Infrastructure (operator of CETP) in the Court of Ld Civil
Judge Nalagarh on 12.8.2021 for violations observed during the period w.e.f. 17.12.2019 to
04.05.2021 after approval from competent authority.

The State Pollution Control Board has also filed Criminal Complaints against the Textile units i.e.
Vardhman Textile Limited (Auro textile-I, Auro Textile-Il & Auro Dyeing-I) for violation
observed during the period 21.01.2021 to 30.06.2021 and Winsome Textile Limited, for the
violation observed during the period 21.01.2021 to 30.06.2021 in the court of Ld Civil Judge
Nalagarh on 4.8.2021 after approval from competent authority.

That as the Winsome Textile Limited had not installed the Tertiary system for treatment of
Category-IV and the unit was still non-complaint to parameter of FDS (CAT-IV) upto 20.7.2021
hence HPSPCB has issued directions under section 33-A of Water Act, 1974 for power
disconnection of Winsome Textile Limited on 19.08.2021. The unit has further obtained the stay
from the Hon’ble High Court of HP by filing CMP in already pending matter i.e. CWP No. 417
of 2021 on dated 24.08.2021 against directions of the HPSPCB. The matter is listed for
26.10.2021 for final hearing and which is being strongly contested by the Board.

In compliance to orders of Hon’ble NGT dated 23.06.2021 HPSPCB has filed applications on
13.7.2021 for early hearing in four pending matters i.e. CWP No. 414/2021, 416/2021 417/2021,
418/2021 filed by M/s Vardhman Textile (Auro Textile-I, Auro Textile-Il & Auro Dyeing-I) and
M/s Winsome Textile against the Board’s directions for levy of Environment Compensation and
closure of dyeing sections. The applications were allowed on 24.7.2021 and matters were partly
heard on 10.9.2021. These matters have been further listed for final hearing on 26.10.2021 by the
Hon’ble High Court of HP wherein PCB has been directed to produce record of the units. These
matters are being strongly contested by the Board before the Hon’ble High Court (Copies of
orders annexed as Annexure-A).

The State Board has also filed an application on 20.7.2021 for early hearing of the CWP No.
3462/2019 pending before the Hon’ble High Court of HP wherein the Baddi Infrastructure
(operator of CETP) has obtained stay order against the Board’s directions for levy of
Environment Compensation. Considering Board’s application Hon’ble High Court of HP ordered
to list the matter for final hearing on 13.9.2021. On 13.9.2021 due to sudden demise of Hon’ble
Mr Justice P.N. Nag (Retired) matter was adjourned for 29.10.2021. (Copies of orders annexed

as Annexure-B).

The HPSPCB further conducted sampling of Industries having hydraulic load more than 200
KLD which are connected with the CETP Baddi was conducted during the Month July and
August and as per analysis reports received from the laboratory the results of all the units are
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complying with norms except M/s Winsome Textile Limited which is still non complying to

prescribed norms for CAT-IV effluent discharged to CETP Baddi.(Copy Annexed as Annexure-
C&Cl.

7. The HPSPCB has conducted sampling of Industries having hydraulic load less than 200 KLD
which are connected with the CETP Baddi in the month of July, 2021 and August, 2021. In this
regard it is pertinent to mention here that the Baddi Barotiwala Nalagarh Industrial Association
(BBNIA) has filed a CWP No. 4961/2021 before the Hon’ble High Court of HP on the ground
that the notification dated 26.12.2019 (reg. inlet parameters) is not applicable to the member
industries having discharge of less than 200 KLD in terms of Environmental Clearance Granted
by MOEF & CC to the CETP Baddi. Before the State Board could have taken any action for
violation of norms, the Hon’ble High Court of HP vide order dated 1.9.2021 restrained the
HPSPCB not to take coercive action against the petitioners qua violation of notification dated
26.12.2019. The Matter is further listed on 27.10.2021 before the Hon’ble High Court of HP and
is being vehemently contested by the State Board. (Copy of order is annexed as Annexure-D).

8. The unit M/s Vardhman Textiles limited has installed and made functional the Reverse Osmosis
plant along with Multi Effect Evaporator and has stopped discharging the Cat-1V- effluent (High
TDS/FDS) to CETP Baddi and now whole the CAT-IV effluent after treatment is recycled in the
plant. The Analysis results of sample collected after treatment from RO plant is complying to
norms as prescribed in Environment Protection Act, 1986 for textile industries.

9 The unit M/s Winsome Textile limited has completed the work for installation of proposed
Reverse osmosis plant and the same is on trial run and is still continuing to discharge its high
TDS/FDS effluent to CETP Baddi. The analysis results of sample collected were not found
complying to CETP inlet norms. The State Pollution Control Board has initiated the action
against Winsome Textile Limited on dated 19.08.2021 under section 33-A of Water Act (Copy
Annexed as Annexure-E) as the unit had not installed the Tertiary system for treatment of
Category-IV and the unit was still non-complaint to parameter of FDS (CAT-1V) at that time. As
mentioned above the unit has further taken stay from the Hon’ble High Court of HP in CWP No.
417 of 2021 on dated 24.08.2021 against the action initiated by the State Pollution Control Board.
The State Pollution Control Board has also filed Criminal Complaints against the M/s Winsome
Textile Limited, for the violation observed during the period 21.01.2021 to 30.06.2021 in the
court of Ld Civil Judge Nalagarh on 4.8.2021 in which the proceedings are ongoing. (Copy
Annexed as Annexure-F).

10. The State Pollution Control Board is conducting regular sampling of Common Effluent Treatment
plant at Baddi and as on date the analysis results of sample collected since 21.05.2021, the CETP

is complying to discharge standards prescribed for Common Effluent Treatment plant in
Environment Protection Act, 1986 (Copy Annexed as Annexure-G).
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(Armeciss- 4 )

CWP No. 416 of 2021

11.01.2021 Present:  Mr. R.L.Sood, Sr. Advocate with M/s Arjun | Lall and
Sanjay Kumar, Advocates, for the petitioner. <~

Mr. Ashok Sharma, Advocate General.with M/s
Ranjan Sharma, Adarsh Sharma and Vmed . )
Thalkur, Additional Advocates Ge’neral for ‘“‘x
respondent No. 1. o

Mr Maan Singh, Advocate f@r reSpondems \Jo 2 and
3, through video conferenc

CMP No. 632 of 2021 7

Allowed and dlsposed of

CWP No. 416 af2021 & CMP No. 634 of 2021
Notice, Mr Adarsh Sharma, learned Additional

Advocate General accepts fotice on behalf of respondent No. |.

~On hlS mstructlons ‘Mr. Ashok Sharma, learmned Advocate
Guneral appears for respondent No. |. Mr. Maan Singh, learned
Counsel accepts notice on behalf of respondents No. 2 and 3. As

prayed f0>r reply be filed within six weeks.

List on 15.03.2021, before the appropriate Bench.

gy 3, X Ilii’the next date of hearing, operation of impugned orders, ie.
70 Annexures P-23, dated 29.12.2020 and P-24, dated 01.012021,
\ \ shall remain stayed.

CMP No. 636 0f2021

This application is disposed of with the direction
that the applicant shall file legible/typed copies of documents in
issue within a period of four weeks.

Copy dasti.

(Ajay Mohan Goel)
Vacation Judge
January 11, 2021

(narender)

{:%‘ZZ:;?»
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10.09.2021 Present:

CWP No.416 of 2021

Mr. R.L. Sood, Sr. Advocate, with Mr. Ar}un
Lall, Advocate, for the petitioner. d

Mr. Adarsh Sharma, Mr. Sumésh Raj,._,?
Mr. Sanjeev Sood, Adchtlona} Advocates
General, for the respondent No 1.

Mr. K.D. Shereedhar, Sr. Advocate with
Mr. Maan Singh, Advoadte for respondents
No.2 and 3. " Ny i

CWP No.416 of '2021”;& CMP No.7936 of
2021 oo

Heard for:‘sd‘rné?"ﬁime. List for continuation

\\ A_(

on 286, 102021 as part heard matter, on which date

T elevant

recerd pertaxmng to the case shall be kept

avaﬂabl&/ by the respondents concerned. Interim to

PN .
S Ny g v
L NN

 continue.
A, 2 S

(Ajay Mohan Goel)
Judge

September 10, 2021

(Rishi)

o

;i Pewnloaded on - 30/09/2021 11:44:00 ::
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02.09.2021 Present:

CWP No.417 of 2021

Mr. R.L. Sood, Sr. Advocate, with Mr. A).Jun

Lall, Advocate, for the petitioner.

A

Mr. Adarsh Sharma, Mr. Sumebh RaJ,

Mr. Sanjeev Sood, Addltlonal Advocates
General, with Mr. Kamal Kant. Chandel
Deputy Advocate General, fm' the reqpondent
No.1. T

Mr. K.D. Shreedhar, Si' \'Ad\vrocate with
My. Maan Singh,’ Advocate for respondents
No.2 and 3. S8, e

CWP _No. 417 of 2021 & CMP No.7937 of
2021 >

,"’]_;earné@"_ﬁlehior Counsel, appearing for the

P

petitionet, on-instructions, submits that rejoinders to

the]{'é’pheb have been filed by the petitioner. Registry

‘ ""isfdix'fééted to place the same on record, if in order.

As prayed for, list for consideration on

10.09.2021. Interim to continue.

(Ajay Mohan Goel)
Judge

September 02, 2021

(Rishi)

sy

B
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CWP No.417 of 2021

10.09.2021 Present:  Mr. R.L. Sood, Sr. Advocate, with Mr. Al]un oDy
Lall, Advocate, for the petitioner. .

A
N

Mr. Adarsh Sharma, Mr. Sumesh Ra], i
Mr. Sanjeev Sood, Addltlonal A;ivocates
General, for the re&pondent No 1.

Mr.  K.D. Shereedhar, Sr Admcate with
Mr. Maan Singh, Advocate £or respondents
No.2 and 3. ; .

CWP No.417 of 2021 & CMP No 7937 of
2021

CRY \_ \‘_

Heard for‘"'samé“’t'ime. List for continuation

{f

relevant \rgg:ox_"gi-'pertmnmg to the case shall be kept

avaﬂabll‘:x by the respondents concerned. Interim to

S N
v P, Vg

contmue
(Ajay Mohan Goel)
Judge
September 10, 2021

(Rishi)
B
O W

g
v
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CWP No. 418 of 2021

11.01.2021 Present: Mr. R.L.Sood, Sr. Advocale with M/s Arjun Lalt and ‘

Sanjay Kumar, Advocates, for the petlttoner

Mr. Ashok Sharma, Advocate General with Mfs
Ranjan Sharma, Adarsh Sharma and Vinod
Thakur, Additional Advocates Genera} for '
respondent No. 1.

Mr Maan Singh, Advocate for respondents No. 2 and
3, through video conference

S ‘.

CMP No. 639 of. 2021
Allowed and dlsposed of
CWP No. 418 of 2021 & CMP No, 641 0f 2021
Notice. Mr.- \Aciarsh Sharma, learned Additional

Advocate General a—c,cexpts n'0t1ce on behalf of respondent No. 1.
On hlS mstructmns, /Mr. Ashok Sharma, learned Advocate
General appears for respondent No. {. Mr. Maan Singh, learned
Counsel accepts notice on behalf of respondents No. 2 and 3. As
praved for, reply be filed within six weeks.

N List on 15.03.2021, before the appropriate Bench.

H";fil*l/“ihe next date of hearing, operation of impugned orders, i.e.

ST
N9

S Annexures P23, dated 29.12.2020 and P-24, dated 01.01.2021,

shall remain stayed.

CMP No. 642 of 2021

This application is disposed of with the direction
that the applicant shall file legible/typed copies of documents in
issue within a period of four weeks. -

Copy dasti.

(Ajay Mohan Goel)
Vacation Judge
January 11, 2021

(narender)

1 Downloaded on - 30/09/2021 11:51.04
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CWP No.418 of 2021

10.09.2021 Present: Mr. R.L. Sood, Sr. Advocate, with Mr. Ar]un "

Lall, Advocate, for the petitioner.

Mr. Adarsh Sharma, Mr. Sumesh RaJ,""'\
Mr. Sanjeev Sood, Addxtmnal Advocates
General, for the respondent No 1

Mr. K.D. Shereedhar, Sr. Advocate with
Mr. Maan Singh, Advocate fm’ respondents
No.2 and 3.

\- s

CWP No.418 of 2021*& CMP _No.7938 of
2021

Heard for sometlme List for continuation
on 26.1042@’1 asg péi"t heard matter, on which date

relevant "ré?or"él-"'lpertaining to the case shall be kept

'éi*aiﬂé:ﬁ}e_, by the respondents concerned. Interim to

e R Ry
S S R

" Contiriue.

(Ajay Mohan Goel)
Judge

September 10, 2021
(Rishi)
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13.9.2021

13#?‘ September 2021

(ﬁihmxmg mg/‘

CWP No. 3462 of 2019

Present: Mr.Rahul Gathania, Advocate, vice Mr. ZArJun Lal,
Advocate, for the petitioner.

Mr.Anil Jaswal, Additional Advocate Ger‘reral for
respondent No. 1. i

Mr.Shakti Bhardwaj, A'c!vé'c‘:\ate, “\‘riée Mr.Maan
Singh, Advocate, for responderits No. 2 to 4.

Due to sudden"\demisé‘ of Hon'ble Mr.Justice P.N.
Nag ({Retired), ongmal counsei for private parties are not
available. On request made on their behalf, adjourned.

Li;t_ on ‘29‘”---October, 2021, as prayed.

(Vivek Singh Thakur),
Judge.

) (Keshav)

::: Downloaded on - 30/09/2021 14:26:53 ::CIS



Annexure-C

."Name And

Sr. Sampling Date of Parameters(CETP Inlet Norms)

No. | Address of Point. Sampling pH FDS TSS CcOD BOD Remarks.
Units (6.0- | (<2100 } (<250 | (<1000 (<350

9.0) | mg/L) mg/L) | mg/L) mg/L)
| 1. Abbot FOL of 12-07-2021  7.21 768 72 128 20 Within imit
' Healthcare Sai | ETP cum

Road Baddi STP

2. Mondelez India | FOL 23-08-2021 ! 7.44 | 650.64 2.8 19.92 4.0 Within limit
Food Pvt. Lid. discharge :
Unit-1&l to CETP :

3. Torrent Final outlet | 12-07-2021 | 8.36 | 9184 7.9 56 10 Within limit
Pharmaceutical | of ETP
s, Vill Bhud, discharge
Malkhumajra, to CETP
Baddi.

4, Dabur India Ltd | Final outlet | 12.07.2021 | 8.04 693 33.8 64 14 Within limit
(Food of ETP
Supplement) Discharge
Plot no 220-221 | to CETP
HPSIDC, Baddi

3, Kandhari Final outiet | 12-07-2021 | 7.34 | 1494.8 | 51.5 372 78 Within limit
Beverages Ltd. | of ETP
(unit-1&ll). Discharge
Industrial Area | to CETP
Katha, Baddi

6. Procter & Final outlet | 12.07.2021 | 7.15 1449 7.7 408 180 Within limit
Gamble (P&G) | of ETP
Home Products | Discharge
(Unit-i&ID), to CETP(
Industrial Area
Katha, Baddi

il Deepak Spinner | Fol. of ETP 12.07.2021 | 7.77 486 16.7 100 22 Within limit
Ltd. Plot No 121 | Discharge
DIC 1A Baddi to CETP :

8. Dabur india Ltd | Final outlet | 21.05.2021 | 7.97 945 B3.2 144 40 Within fimit
Green field of ETP cum | 09.08.2021 | 7.97 332.2 5.1 19.8 4.0 Within limit
Unit- Manakpur | STP _
Manpura
Nalagarh '

9, DS Drinks and | FOL of 12-07-2021 | 7.01 658 126.4 | 568 260 Within limit
Beverages Pvt. | ETP
Ltd Unit V, discharged
Village to CETP
Damowala, PO
Barotiwala,
Tehsil Baddi,
Distt. Solan HP
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Sampling Result of Auro Textile-I w.r.t. CETP Inlet Norms

pH BOD  |COD |FDS |TSS
Date of ‘ 1000|2100 250
sampling Sampling point (6 ta 9) |350 mg/itjmg/it |mgAt  |(mg/it Analysis Result
Final outlet discharge to CETP
1-Nov-19 (CAT-IV) 8.43 50 With n limit
Combined discharge to CETP Baddi
25-Jul-20 after treatment (CAT-IV) 755 128 280 5800 i8.1 Above limit
25-Jul-20 Inlet of CAT-I 6.89 110 220 1840 69.9 With in limit
Discharge to cetp after treatment
18-Aug-20 |CAT-IV 741 380 148G  [2516 557.8 |Above limit
18-Aug-20  |Discharge to CETP Baddi CAT-1 6.77 164 528 1246 133.4  |[With in limit
1-Sep-20 Discharge to CETP Baddi CAT-I  {6.33 164 728 1026 141 With in Hmit
Combined discharge to CETP
1-Sep-20 (CAT-IV) 8.82 72 264 3846 128 Above limit
21-Sep-20  |Discharge to CETP Baddi CAT-1 6.02 200 960 1240 76.2 With in Jimit
Combined discharge to CETP
21-Sep-20  |(CAT-1V) 7.34 22 80 9084 343 Abave limit
Discharge to cetp after treatment
6-QOot-20 CAT-1V 7.31 26 124 8420 |222  |Above limit
6-Oct-20 Discharge to CETP Baddi CAT-1 6.48 212 576 940 539 With in [imit
Combined discharge to CETP
28-0ct-20 | Baddi after treatment (CAT-IV) 5.69 70 136 4920 |28.8  |Above limit
28-0ct-20  {Discharge to CETP Baddi CAT-I  16.95 340 784 819 66 With in limit
Combined discharge to CETP Baddi
17-Nov-20  |after treatment (CAT-IV) 8.38 22 82 3650 80 Abave limit
17-Nov-20 |Discharge to CETP Baddi CAT-1 |79 420 120 1240 i30 With in limit
Combined discharge to CETP
3-Dec-20 Baddi after treatmen{ (CAT-IV) 7.71 24 72 5210 23.6 Abave limit
3-Dec-20 Discharge to CETP Baddi CAT-1  |6.62 330 840 922 197 With in limit
Combined discharge to CETP Baddi '
10-Dec-20  |afier treatment {CAT-IV) 7.67 26 100 7750 228  |Above limit
Combined discharge to CETP Baddi
30-Dec-20  [(CAT-IV) 7.93 32 116 6550 1202 |Above limit
31-Dec-20  |Discharge to CETP Baddi CAT-I 6.82 216 488 1456 1173 |With in limit
7-Jan-21 Discharge to CETP Baddi 6.15 320 920 1680 175 With in limit
21-Jan-21 Discharge to CETP CAT- 7.6 290 524 767 151.3  |With in limit
Combined discharge to CETP Baddi
21-Jan-21 after trzatment (CAT-IV) 8.59 28 128 §520 54.4 Above limit
9-Feb-21 Discharge to CETP Baddi (CAT-I) |7.56 46 180 8236 [37 With in limit
Combined discharge after treatment
9-Feb-21 (CAT-TV) 8.44 30 136 6066.8 [17.8 Above limit
i-Mar-21 Discharge (o CETP Baddi (CAT-I} 7.32 40 1563 898 60.6  [With in limit
Combined discharge after treatment
1-Mar-21 (CAT-IV) 8.11 36 148 7517 512 Above limit
23-Mar-2]  |Discharge to CETP Baddi (CAT-) |7.96 96 300 906.67 |182 With in limit
L Y ¢
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Discharge cetp after treatment CAT-
23-Mar-21 [TV §.85 28 112 6987.2 |50 Abgve limit
21-May-21 |{Discharge to cetp baddi cat-i 7.51 36 132 864 82.5 With in Limit
21-May-21 |Discharge to cetp CAT-IV 7.13 56 164 5992 102 Above limit
21-Jul2! Discharge to CETP baddi 818 48 36 1o 558 |With in limit
21-Jul-21 FOL of ETP after RO (Recyclc) 8.19 I 4 330 38 |With in limit
6-Aug-21 Discharge to CETP(CAT-I) 631 72 [68 1042 [92.6 . |With in limit
24-Aug-21  |Discharge to CETP(CAT-T) 5.79 218 148 693 710 With in fimit
6-Sep-21 Discharge to CETP(CAT-I) 6.01 310 680 690.12 {374  [With in limit

e




Sampling Result of Auro Textile-1l w.r.t. CETD Inlet Norms

PH BOD COD {FDS |TSS
1660|2100 250
Date Sampling point {6 to 9) 1350 mg/it |/mg/lt |mg/lt  |mg/ht Analysis
25-Jul-20 CAT-I 9.23 92 308 1246 204.4 |with in limit
18-Aug-20 Discharge to CETP Baddi{ CAT-i} 8.91 660 1760 1344 553 jwithin limit
18-Aug-20 Discharge to CETP Baddi{ CAT-1) 9.7 160 768 1075 289 |with in limit
1-Sep-20 Discharge to CETP Baddi CAT-1} 8.7 122 380 1042 108.8 |with in limit
21-Sep-20 Discharge to CETP Baddi( CAT-I) 9.45 240 984 1296 42.4 |with in limit
§-0ct-20 Discharge to CETP Baddi( CAT-) 9.71 280 668 1180 53.7 |Above limit
28-0ct-20 Discharge to CETP Baddi( CAT-I) 7.76 280 608 1810 162 |within limit
17-Nov-20 Discharge to CETP Baddi{ CAT-i) 8.15 40 270 810 256 jAbove limit
3-Dec-20 Discharge to CETP Baddi( CAT-1) 7.15 240 504 908 181 |withinlimit
21-Jan-21 Discharge to CETP Baddi{ CAT-) 8.62 240 484 1260 246 {with in limit
9-Feb-21 Discharge ta CETP Baddi( CAT-l} 8.24 242 496 1251.6; 240 |within limit
1-Mar-21 Discharge to CETP Baddi{ CAT-1) 7.86 200 464, 1367.6| 205 |withinlimit
23-Mar-21 Discharge to CETP Baddi{ CAT-I} 8.95 242 540 1469.7| 238 |withinlimit
21-May-21 Discharge to CETP Baddi{ CAT-l) 7.37 102 488 1264| 206.5 {with iniimit
21-Jul-21 Discharge to CETP Badd: Category-1. 7.07 32 940 804 694 with in limit
6-Aug-21 Discharge to CETP Baddi[ CAT-I} 6.82 68 136 12571 67.2 |Within limit
24-Aug-21 Discharge to CETP Baddi( CAT-I) 8.71 260 480 570| 53.5 |Within limil
6-Sep-2 1 Discharge to CETP Baddi( CAT-I) 7.31 112 248| 634.03] 74.6 |Within limit
Sampling Result of Auro Dyeing-I w.r.t, CETP Inlet Norms
PH BOD COD |FDS |TSS
1000 | 350mg| 2100 250
Date Sampling peint 6109 mg/| N mg/l | mg/l Analysis Result
1-Nov-19 FOL Discharge ta CETP Baddi CAT-i | 8.57 48 |With in limit
25-Jul-20 Inlet to cat-i 5.58 192 380 1990 | 100.83 |With in limit
18-Aug-20 Discharge to CETP Baddi CAT-i 6.74 220 608 1131 86.6 |[With in limit
1-Sep-20 Discharge to CETP Baddi CAT-i 7.78 124 330 1272 162 |Wilh in limit
21-Sep-20 Discharge to CETP Baddi CAT-i 8.25 73 332 1120 | 803 |With in limit
28-0ct-20 Discharge to CETP Baddi CAT-i 6.4 210 364 1120 | 229.33 {With in limit
17-Nov-20 Discharge to CETP Baddi CAT-i 8.08 38 210 1810 122 |With in limit
3-Dec-20 Discharge to CETP Baddi CAT-i 6.89 180 480 1390 83.2 |[With in fimit
3-Dec-20 Discharge to CETP Baddi 7.38 46 120 1350 32 |With in limit
10-Dec-20 Final outlet of ETP (CAT-1) 7.37 124 356 1440 67 |With in limit
10-Dec-20 Final outlet of ETP (CAT-1) 7.47 102 408 1494 72.2 {With in limit
10-Dec-20 Fina! outiet of ETP (CAT-I} 7.47 102 408 1494 72.2 |With in limit
7-Jan-21 inlet to Equalization tank 7.37 54 152 1626 87 |With in limit
21-lan-21 Discharge to CETP Baddi CAT-i 7.43 140 340 950 | 1144.8 |With in Limit
9-Feb-21 Discharge to CETP Baddi CAT-i 7.93 85 296 058.3 96 |With in limit
1-Mar-21 Final outlet of CETP (CAT-I) 6.9 104 320 14846 186 |With in limit
23-Mar-21 Discharge to CETP Baddi CAT-i 8.33 84 240 1596 64.8 |Wilh in limit
21-May-21 Final outlet of CETP (CAT-I} 6.8 54 160 1673 82 |{With in limit
21.7.202] Discharge to CETP Baddi Category [ 764 62 188 920 542 |With in limit
6-Aug-21 Discharge to CETP Baddi Category [ 7.0 24 128 804 91.3 |With in limit
24-Aug-21 Discharge to CETP Baddi Category I |5.26 80 240 1054 94.5 With in limit
6-Sep-21 Discharge to CETP Badd: Category I |6.63 220 448 85422 1317 With in limit
<
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Sampling result of Winsome Texfile Limited

PH BOD ([COD FDS/TDS |TSS
350 Analysis
Date Sampling point | 6to9 | mg/l | 1000mg/l | 2100 mg/l | 250 mg/I Result
Final outlet
discharge to cetp
25-Jui-20 {CAT-I) 6.75 180 352 560 69.57  |with In limit
Discharge to CETp
25-Jul-20 Cat-iv 6.59 68 140 7850 56 Above limit
Discharge to CETp
18-Aug-20 Cat-IV 6.91 232 76 8220 343.6 Above limit
Final outlet
discharge to
18-Aug-20 CETP(CAT-I) 7.28 604 280 644 130.83 with In limit
Discharge to CETP
1-Sep-20 Cat-l 7.09 204 45 560 107.3 with in limit
Discharge to CETP
1-Sep-20 Cat-lV 6.93 520 160 7140 79.5 Above limit
Discharge to CETP '
21-Sep-20 Cat-lV 6.82 220 62 8080 124.8 |Above limit
Discharge to CETP
after treatment Cat
6-Oct-20 \Y 7.31 176 28 6628 40.2 Above limit
Discharge to CETp
28-0ct-20 Cat-IV 7.04 240 62 7140 210 Above limit
Discharge to CETp
28-0ct-20 Cat-| 6.82 448 200 848 236 with In limit
Combined
discharge to CETP
Baddi After
17-Nov-20 treatment Cat-1V) 7.78 110 26 64380 136 Above limit
Discharge to CETP
17-Nov-20 Baddi (CAT-1) 7.45 184 36 724 71 with In limit
Combined
discharge to CETP
Baddi After
3-Dec-20 treatment Cat-1V) 7.82 176 32 84380 147.7 ]Above limit
Discharge to CETP
3-Dec-20 Baddi (CAT-l} 7.16 280 a2 840 109.54  jwith in fimit
Finzloutlet of
10-Dec-20 ETP{CAT-l) 7.32 308 76 884 72 with In limit
Finaloutlet of
10-Dec-20 ETP({CAT-IV) J25 192 52 6820 190 Ahove limit
Finaloutiet of
30-Dec-20 ETP{CAT-IV) 8.02 232 78 6150 92.6 Above limit
Finaloutiet of
30-Dec-20 ETP(CAT-1} 8.69 360 140 914 75.8 with In limit
Discharge to CETP
7-Jan-21 Baddi 6.6 256 72 1060 58 with In [imit
Finaloutlet of
21-Jan-21 ETP{CAT-l} 8.08 112 380 932 76.8 with In limit
Finaloutlet of
21-Jan-21 ETP(CAT-IV) 7.88 70 192 6910 268.4 Above limit
v %
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Discharge to CETP

CAT-IV after
9-Feb-21 treatment 7.57 280 83 7128 160.2 |Above limit
Discharge to CETP
CAT-l after
9.Feb-21 treatment 7.86 336 108 1033.6 58.2 with in limit
Discharge to CETP
CAT-IV after
1-Mar-21 treatment 7.3 216 76 1808 122.8  |with Inlimit
Discharge to CETP
1-Mar-21 Baddi CAT-I 7.39 196 64 1152 107 with In limit
Discharge to CETP
23-Mar-21 Baddi CAT-I 7.8 404 188 898.4 144 with In limit
Discharge to CETP
CAT-1V after
23-Mar-21 treatment 7.04 64 16 5880 68.8 Ahove limit
Discharge to CETP
21-May-21 Cat-l 7.2 116 24 868 41.4 with In limit
Discharge to CETP
21-May-21 Cat-1V 7.16 84 20 6776 200.5 Above limit
Discharge to CETP
10.June-21 Calegory | 7.17 30 192 716 61.2  |with in limit
Discharge to CETP
10.June-21 Catesory IV 7.05 22 96 6148 2.1 Above limit
Discharge to CETP
20-Jul-21 Caf@gw ; 767 | 26 116 887 FE i o il
20-Tul-21 D’S‘ézre 5";0;; fVETP 703 | 22 108 4832 899 | apove limit
Discharge to CETP
6-Aug.21 Category | 7.03 72 160 86.6|with In limit
Discharge to CETP
6-Aug.21 Category IV 7.26 20 80 4693.3 23.7|Abave limit
Discharge to CETP
24-Aug-21 Category 1 7.18 24 88 947 69.8|with In limit
Discharge to CETP .
24-Aug-21 Category IV 9.3 38 120 4364 279.8|Above limit
Discharge to CETP
06-5ep-21 Category 1 7.32 140 296| 1015.83 29,2 with In limit
Discharge to CETP
D&-Sep-21 Category IV 7.05 22 96| 4372.66 34.8|Above limit




Arrmedise D

CWP No.4961 of"'zoé"l

01.09.2021 Present: Mr. R.L. Sood, Senior Advocate w:th Mr, Arjun
' Lal, Advocate, for the petitioner. -

Mr. Ashok Sharma, A.G. Mr, Rajlnc}er Degra
Sr. Addl. A.G., Mr. Vinod Thakur Mr. Sh_w Pal
Manhans, Mr Hemanshu) M1sra Addl A.Gs.
and Mr. Bhupinder Thakur ‘Dy. A/G., for the
respondent No.1/ State T

Mr. Maan Singh, Advocate for respondent
No.2 and 3. g,

Mr. Dinesh Bhanot Advocate for respondent
No.4. o

Notice.“M‘I\"'.\‘\_‘/‘itu;‘o\cl Thakur, learned Additional
Advocate Geg‘éﬁéi,"~:\Mf; Maan Singh, Advocate & Mr.
Dinesh %-B'H;m(itfﬁ&vocate, appear and waive service of

" notice on “behalf of respondents No.1, 2, 3 and 4,

“xtféi’épeétively. Reply/instructions be filed/obtained within

'xé‘QEi‘iod of two weeks.

CMP N.10189 of 2021

Notice in the aforesaid terms. In the
meanwhile, respondents are restrained from taking any
coercive action against the petitioner.

List on 15.09.2021.

Copy dasti.

(Tarlok Singh Chauhan)
Judge

(Satyen Vaidya)
Judge
September 01, 2021 (tarun)
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15.09.201

Present:

e

L September 15, 2021

CWP No. 4941 of 2021

Mr. R.L. Sood, Senior Advocate with Mr. Arjun Lol )
Advocate, for the petitioner.

Mr. Rajinder Dogra, 5r. Addl. A.G., with Mr.Vinod Thakur,
Mr. Shiv Pal Manhans, Mr, Hemanshu Misra, Additional
Advocates General and Mr. B,h_upinder--’lhokw, Ceputy
Advocate General, for respongent No. 1o, -

Mr. Vir Bahadur Vemirg, Advocéfe;\'for respondents No.2
and 3. SO

Mr. Dinesh Bhanot, Aﬁd\{.occ:]:e';.:f(}.? r-espondenf No.4.
Leorned» counsel ‘fbr respondents pray for and are
granted s#xweeks’hme to file reply.
st -c-):ﬁ‘:;.“?;".écfober, 2021.
I\nferrm order fo continue,
; .--j'/".

(Tarlok Singh Chavhan )
Judge

(Satyen Vaidya )

- {ravinder} Judge
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iy, VT-STATEPOLLUTION CONTROD BOARD bl

TR «HIM PARIVESH", PHASE 111, T

=g NEW SHIMLA-171 009. '
OFFICE ORDER

Whereas the M/s Winsome Textile Limited, Plot No. 1, fSai Road, Baddi, Distt Solan, HP is not
the inlet of CETP.

complving the environmental standards prescribed for parameter FDS to

Wheres the directions were issued by the State Hoard vide office order dated 01.01.2021 U/‘? 33-A
af Water Act. 1974 for the violation period from 25072020 to 31.12.2020 for levying of
Environmental Compensation and closurc of dyeing section which were stayed by an ble High
Court of 1P in CWP No. 417/2021 vide order dated 11.01.2021 and no further action is taken for

such violation period. =
nvironmental Engineer, HPSPCB, Baddi vide letter No.

PCB/SEE (RO) (Baddi) M/s Winsome Textile Ltd./ 2021-1041 dated 09/08/20Z1. it has been

informed that unit M/s Winsome Textile Limited. Plot No. 1, Sai Road, Baddi, Distt Solan, HP was
i) the unit has procured all the parts of RO system

visited on 06.08.2021 and it was observed that: {i
which is not made operative till date. (ii) Presently unit is discharging CAT-IV to CETP Baddi
alongwita cffluent of CAT-1 which is proposed to be utilized once the RO system is made

operational (i1} Unit has failed to achicve the standards: for inlet quality of Common Effluent
Treatment Plant (CETP) at Baddi notified by Government of Himachal Pradesh Department of Env,
Sei. & Tech. vide notification No. STE-F (2)-1/2017 dated 26.12.2019 specifically for Fixed
Dissolved Solids and continuously discharging effluent of high FDS to CETP. (iv) As per the latest
samplc analysis report of the sampling conducied on 20.07.2021 unit is stiil non-compliant to the
parame:er of FDS (CAT-1V) to the inlet of CETP which is tantamount to a new /fresh cause of action
necessitsting action under the relevant provisions of Law., ' K
Whereas. in view of above stated facts, the Sr. Fnvironmental Engineer, HPSPCB, Baddi has
recommended action under Section 33-A of Water (Prew{ntion & Control of Pollution) Act, 1974
for disconnection of power supply of unit. i '

In consideration of the facts stated above, H.P. State Pollution Centrol Board in exercise of power
conferred under section 33-A of Water Act, 1974, hereby directs the HP State Electricity Board in
general and the Executive Engineer. Electrica! Division, Baddi, Distt. Solan, HP in particular to
disconnect the power supply of M/s. Winsome Textile Limited, Plot No. 1, Sai Road, Baddi, Distt
Solan, HP forthwith. _

Direction is also issued to M/s. Winsome Textile Lid., Plot No. 1, DIC 1A Baddi, Distt Solan, HP, not
10 operate even on DG set or any other source of energy. All concerned shall report compliance within
three days. ) :

The non-compliance of these directions shall constitute a cognizable offence and liable for following
action:- " : ‘ '

Fine and imprisonment up to six years as provided under section 41, 43 & 44 of the Water (Prevention
and Control of Follution) Act, 1974,

Strict compliance from all concerned is solicited to avoid legal liability on their part.

Whereas as per report received from the Sr. B

i

4

: } .
i Apoorv Devgan, IAS

e :
’:,‘1\‘1\ \ 5: Member Seeretary

-Contd.- |
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Copy forwarded to the following for information and immediate necessary action:

1. The Chairman. 1.P. State Electricity Board, Vidyut Bhawan, Shimia.

2. The Executive Engineer, Electrical Division, HPSER, Elcetrical Div. Baddi. Diste. Solan. HP.

3. The Asstt. Executive Engineer, Electricat Division. HPSED, Eleetrical Div. Baddi, Distt. Solan,
HP. :

4_The Sr. Environmental Engincer, HPSPCI, Baddi to give’compliance report immediately, He is

£ directed 10 assess/ levy the environmental compensation upon the violation committed by the

unit as per Hon’ble NGT orders. -

5 M/s Winsome Textile Ltd., Plot No. 1, DIC IA Baddi, Tehsil Baddi, Distt Solan, HP,

6. Case file. 7

Apoory Devgan, IAS

Member Secretary

©

Scanned with CamScanner
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CWP No.417 of 2021

24.08.2021 Present: Mr. R.L. Sood, Sr. Advocate, with Mr. Aljm;x
Lall, Advocate, for the petitioner. -

Mr. Sumesh Raj, Mr. Sanjeev‘ Sood
Additional Advocates General, “with ‘Mr.
Jagdeep Singh Guleria and Kamal Kant
Chandel, Deputy Advocates\ General for the
respondent No.1/State.

Mr. K.D. Shreedhar, S&‘ Advocate with
Mr. Maan Singh,’ Advocate for respondents
No.2 and 3. :

CMP No. 9933\0‘1“2021

I\mtlce Mr Sumesh Raj, learned Additional
Advccatg i.\Qeng:rgl, accepts notice on behalf of non-

applieantsfstéfe. Mr. Maan Singh, Advocate, accepts
NN

_chatice, on behalf of non-applicant/respondents No.2

a 3 and on his instructions, Mr. K.D. Shreedhar, .

Eedrned Senior Counsel has put in appearance on

behalf of said non-applicants.
By way of this application, a prayer has been
| made to stay the operation of order dated 19.08.202 1,
appended with the present application as Annexure
P-31, which is an Office Order, issued by the Member
Secretary of the respondent/Board (H.P. State
Pollution Control Board), vide which following

directions stand passed:-

;. Downloaded on - 30/09/2021 11:35:10 :::CIS
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“Whereas, in view of the above stated facts,.
the Sr. Environmental Engineer, HPSPCB
Baddi has recommended action under
Section 33-A of the Water (Preuent:on &\
Control of Pollution) Act, . 1974 for"
disconnection of power supply o}’ umt
In consideration of the facts stated aboue
H.P. State Pollution Control Board n
exercise of power conferred under Section 33-
A of Water Act, 1974, hereby directs the HP
State Electricity Bomd - general and the
Execution Engmeer Electrical Division,
Badi, District . SGIan H.P. in particular to
disconnect the power supply of M/s Winsome
Textile Lm’nted “Plot No.I, Sai Road, Baddi,
District Solan “H.P. forthwith.
Dzrecéwn zs also issued to M/s Winsome
/Textz,lé Ltd Plot Neo.1, DIC IA Badd:,
DLstmct ‘Solan, H.P., not to operate even on
“)G-set or any other source of energy. All
. concerned shall report compliance within
' \ three days.
“The non-compliance of these directions shall
constitute a cognizable offence and liable for
following action.:-
Fine an imprisonmenl up to six years as
provided under sections 41, 43 & 44 of the
Water (Prevention and Control of Pollution)
Act, 1974.
Strict compliance from all concerned 1s
sohczted to avoid legal liability on iheir
part.”

Learned Senior Counsel, appearing for the
applicant/petitioner, has argued that passing of this
order by the respondent/ Board 1s nothing, but
an act to overreach the protection granted to the

petitioner by this Court and as the matter is

=: Downloaded on - 30/09/2021 11:35:10 :::CIS
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3-
subjudice, the respondent-Board should have had

waited for the adjudication of the lis rather than-
passing the impugned order. "

L
L%

Learned Senior Counsel, ,,ffappeﬁ];if‘ng " for
respondents No.2 and 3 submits gha’aﬁf‘\t‘ﬁ@-Ofﬁce order

which now stands impugne}dhb\y w‘aﬁ‘:pf.fhis application

has nothing to do with the

with this Court, assamelé 1ssued by the Member

Secretary of tj}'ie"m"‘gé:s&idhdent-Board on the breach

Tl

committ’:ecgl‘ sub"_ééq'ﬁéntly by the applicant.
N \‘nv,,-'f ¢

X

ca;sel}as already fixed for 02.09.2021, when an
b \ RN

. ‘}’jde}}wour shall be made by the Court to hear the case
~ 4:/ ’ <

e

’J‘ﬁliiually, this application is ordered to be taken up for
consideration on the said date itself and till further
orders, office order dated 19.08.2021, appending with
this application as Annexure P-31, shall not be given
effect, without the leave of the Court.

Copy dasti.

(Ajay Mohan Goel)
Judge

August 24, 2021
(Rishi)

W,
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CWP No.417 of 2021

10.09.2021 DPresent: Mr. R.L. Sood, Sr. Advocate, with Mr. AI‘_}UI}
Lall, Advocate, for the petitioner.

Mr. Adarsh Sharma, Mr, Sumesh\ Ra‘l,"‘:
Mr. Sanjeev Sood, Addltmnal Advocates
General, for the respondent Np 1.

Mr. K.D. Shereedhar, Sr Advocate with
Mr. Maan Singh, Advocate for. respondents
No.2 and 3.

\

CWP No.417 Of 2021 & CMP No.7987 of
2021

Heard for some ‘time. List for continuation

on 26.10. 2021 as part heard matter, on which date

=avaﬂabl{a by the respondents concerned. Interim to

i c“ontmue.

(Ajay Mohan Goel)
Judge
September 10, 2021
(Rishi)

i Downleaded on - 30/09/2021 15:21:52 :::CIS



CWP No.417 of 2021

02.09.2021 Present: Mr. R.L. Sood, Sr. Advocate, with Mr. Ar]un

Lall, Advocate, for the petitioner.

Mr. Adarsh Sharma, Mr. Spni’eg{h\\ Raj,"
Mr. Sanjeev Sood, Additional " Advocates
General, with Mr. Kamal Kant Chandel,
Deputy Advocate General, for the respondent

No.1. .

Mr. K.D. Shreedhar, S Kl‘Advocate with
Mr. Maan Smgh Advocate ‘for respondents
No.2 and 3. .

CWP_No. 417 of 2021 & CMP No.7937 of
2021 -

'_-"Learned'--‘-_s,efnior Counsel, appearing for the
petitioner, :\On- in’structions submits that rejoinders to

=the rephes have been filed by the petitioner. Registry

'.'.

;‘\" 13 rhrected to place the same on record, if in order.

As prayed for, list for consideration on

10.09.2021. Interim to continue.

(Ajay Mohan Goel)
Judge
September 02, 2021
(Rishi)

:: Downloaded on - 30/09/2021 15:21:33
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// Arnexions - &)

TSS cap BOD
Date of pH (<100 |(<250mg ((<30mg/ {FDS(2100
Sr. Na. |Sampling Sampling Point {5.5-9.5) mg/L) |/L) L) mg/1} Remarks
1 21-May-21 Discharge of CETP in Sirsa River 7.27 55 120 28 2083 with in limit
2 21-May-21 Final outlet of CETP 7.31 51 128 28 2019 with in limit
3 07-Jun-21 fol of cetp 7.26 16.6 112 22 2072 with in limit
4 (07-lun-21 discharge of cetp near river sirsa  |7.36 21.4 164 28 2095% with in limit
5 19-Jun-21 fol of cetp 7.57 34.3 148 26 1918 with in limit
5} 19-jun-21 discharge of cetp near river sirsa [7.64 38.5 120 22 1883 with in limit
7 07-Jul-21 fol of cetp 7.23 46.4 |128 22 2100 with in limit
8 07-Jul-21 discharge of cetp near river sirsa  |7.38 51.8 156 30 2072 with in limit
FOL of CETP discharge into river
9 02-Aug-21 Sirsa 7.24 51.3 220 28 1209.4  |with in limit
10 02-Aug-21 FOL of CETP 7.37 27.2 80 16 1400.8  |with in limit
11 23-Aug-21 FOL of CETP 7.79 19 148 30 1418 with in limit
FOL of CETP discharge into river
12 23-Aug-21 Sirsa 7.7 14.1 128 26 1240 with in fimit
FOL of CETP discharge into river '
13 06-Sep-21 Sirsa 7.48 22.4 176 20 1262.5  |with in limit
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Annexure 2

- INTHE HON’BLE HIGH COURT OF
' HIMACHAL PRADESH AT SHIMLA

CWPNO. 0f2021]

In Re:-

. BaddiBarotiwala Nalagarh Industries Association (BBNIA)

With its registered office at,

EPIP, Phase-I, Jhadmaijjri, Baddi,

District Solan H.P. 1741003,

through its Executive head Sh. Rajeev Satya

and its duly Authorized Representative.
..... Petitioner

Versus

. State of H.P. through Principal Secretary,

Environment Science &Technology
to the Government of H.P

(also ex-officio Chairman of the
H.P Pollution Control Board)

Civil Secretariat, Shimla 171002.

. Himachal Pradesh Pollution Control Board

through its Member Secretary
Him - Parivesh,

- Phase-III New Shimla- 171009.

. The Member Secretary

Himachal Pradesh Pollution Control Board

Him -Parivesh, _
Phase-III New Shimla- 171009,

. Municipal Council Baddi

District Solan

Through its Executive Officer.
...Respondents

- Civil Writ petition under Article 226 of the
Constitution, for issuance of appropriate writ

order or direction in favour of the petitioner and

against the respondents to:-



(a)

(b)

(©

(d)

L

Issue a writ of certiorari to quash Annexure P-13
i.e. the impugned notification No. STE-F(2)-1/2017
dated 26.12.2019, issued by the respondent No.1 in
the absence of any jurisdiction/authority and
against the mandate of the provisions of the
Water(Prevention and Control of Pollution) Act
1974, with consequential benefits flowing there
from in favour of the Petitioner Association and
against the respondents; |

In the alternative, in case prayer(a) does not find
favour with this Hon’ble Court, then to Issue a writ
of mandamus declaring that the notification of
26/12/2019 i.e Annexure P-13, is not applicabl€ in

the case of industries connected with the Common

Effluent Treatment Plant and having hydraulic
loading of less than 200 KLD, in terms of the
Environmental Clearance granted by the Ministry
of Environment and Forests i.e Annexure P-6 in
consonance with the recommendations made by the
Committee constituted on 25/8/2020, as reiterated
by the respondent no.3 in terms of his letter of
18/9/2020 i.e Annexure P-15;

Issue a writ of mandamus directing the respondent
No.4 to immediately and without any delay ensure
that the domestic/ household sewerage conné'c,;‘;ibn
to the CETP is in terms of notification of
27/10/2010 i.e Annexure P-3 is implemented;

Issue a writ of mandamus directing the respondent
No.1 State to constitute the respondent No. 2 H.P

Pollution Control Board strictly in accordance with

the provisions of Section 4 of the Water
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(Prevention and Control of Pollution) Act 1974 and
the directions given by the Hon’ble Supreme Court
of India in Techi Tagi Tara Vs Rajender Singh
Bhandari and others;

Call for the records of the case;

Allow any other relief deem fit by this Hon’ble
Court in favour of the petitioner association and
against the respondents in the peculiar facts and
circumstances attaining to the present case;

Allow the cost of this petition in favour of the

petitioner and against the respondents.

Shimla Petitioner Association

Dated:28/8/2021 Through Advocate

Arjun Lall/ Sagsyﬂm’gq‘h Oua%"v; Vg@od'



MAY IT PLEASE YOUR LORDSHIPS:-

1. That the Petitioner Association is registered as a society
under the H.P. Societies Registration Act 2006. The name
of the society is Baddi Barotiwala Nalagarh Industries
Association (“hereinafter referred to as BBNIA”) with its
registered office at EPIP Jhadmajri Road, EPIP, phase-I
Jha:dmajri, Baddi, District Solan H.P.. The main object of
the society is to promote the Industries in the Baddi
Barotiwala, Nalagarh Industrial Areas of HL.P., including
the object to take up issue of interest of the industries
with various authorities. The Petitioner Association also
acts as an interface between the Government of H.P
including the respondent No.2 ie the H.P Pollution
Control Board and its Member Industries, which are the
registered members and constitute a part of the
association i.e. (BBNIA). In terms of the resolution
pagsed by the Executive Committee of the Association
dated 9/8/2021, the Executive Head Sh Rajeev Lochan
Satya has been authorized to institute, sign and verify and
prosecute the present writ petition on behalf of the
Petitioner Association and to agitate the cause of its
Member Industries. Accordingly, the present writ petition
is being filed by the Petitioner Association acting through
its Executive Head Sh Rajeev Lochan Satya. The
certificate of registration of the Petitioner Association
and the resolution in favour of the aforesaid person are

annexed hereto as Annexure P-1 colly. The Articles of
Association and the Memorandum of Association of the

Petitioner Association are annexed collectively as -
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Annexure P-2 Colly. Any company registered under the
Companies Act 1956 or corporation, cooperative society

partnership firm and a sole proprietorship concern having
its office or place of business within the Baddi
Barotiwala municipal or cantonment area, is eligible to
become a member of the Association.

. That the respondent no.l is the Principal Secretary
Environment, Science and Technology, Govt of H.P and
in which capacity, he is also the ex-officio Chairman of
the H.P Pollution Control Board i.e respondent no.2. The
respondent no.2 is the H.P Pollutioh Control Board
(hereihafter referred to as the Board), which is
mandatorily required to be constituted strictly in terms of
Section 4 of the Water (Prevention and Control of
Pollution) Act 1974(hereinafter referred to as the Water
Act). However, the said respondent no.2 Board is not
presently. constituted as per the mandate and requirement
of law and the directions given by the Hon’ble Supreme
Court of India in Techi Tagi Tara vs Rajinder Singh
Bhandari. Furthermore, the members of the respondent
no.2 Board are required to be appointed in consonance
with Section 4(a) to (f) of the Water Act. The members of
the Board have not been appointed/ nominated to the
respondent no.2 Board in accordance with the aforesaid
provisions of the Act. Therefore, any action taken
purported to be taken by the Board, including any
recommendations made qua prescription/notification of

the inlet quality norms, are illegal and not binding, being



IS

against the well-established principle of “coram non
juciiée”.

. That the respondent no.2 Board, is the H.P Pollution
Control Board, is required to be established in terms of
Section 4 of the Water Act of 1974. Presently no
members as required 1n terms of Section 4(b) to (e) stand
nominated to the respondent no.2 Board. The respondent
no.3 is the Member Secretary of the respondent no.2
Board, who as per the mandate of Section 4 of the Water
Act, looks after the day-to-day functioning of the
respondent no.2 Board, which is required to aét
collectively in the matter of regulation of water pollution
in the State of H.P.

. That the Petitioner Association by means of the present
writ petition, is espousing the cause of those Medium and
Small and Micro Scale Industries registered under the
MSME Act, which are Members Industries of the
Petitioner Association and are having a hydraulic loading
capacity of less than 200 KLD. The aforesaid Member
Industries were mandatorily required to connect
themselves to the Common Effluent Treatment Plant.
They are approximately 100 in number, discharging
effluent with FDS more than 2100 mg/l. They are
aggrieved by the various acts of omission and
commission attributable to the respondents No. 1 to 3 and

more so the respondent no.2 Board, (the constitution of

which is in complete violation of the provisions of the
Water Act and the mandatory directions issued by the
Hon’ble Supreme Court of India in Techi Tagi Tara Vs
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Rajender Singh Bhandari and others as reported in
2018(11) SCC 734).The Hon’ble Apex Court while
interpreting the provisions of Water Act, held that any
appointment of the Chairman and the Member Secretary
including the non-appointment of other members of the
Pollution Board, in violation of Section 4 of the Water
Act cannot be countenanced. Therefore, it is respectfully
submitted that any act done by them would be void ab
initio on the ground of being Coram Non Judice. In
addition, thereto, the respondent no.1 has arbitrarily and
without any authority of law and in contravention to the
provisions of Section 17 of the Water Act, and on a
-purported recommendation of an improperly constituted
respondent no.2 Board, issued a notification No. STE-
F(2)-1/2017 of 26/12/2019 in partial modification of an
earlier notification of 17/3/2018, whereby additional inlet
quality norms for the Common Effluent Treatment Plant
have been prescribed and which are now being sought to
be enforced even against those MSME Member
Industries having an hydraulic load of less that 200 KLD,
against the terms of the Environmental Clearance granted
at the time of setting up of the CETP.

. That it is also humbly clarified at the very outset that the .
present Petitioner Association is entitled to invoke the
writ of jurisdiction of this Hon’ble Court in terms of the
liberty granted by the Hon’ble Apex Court in terms of its
decision as rendered in TechiTagi Tara Vs Rajender
Singh Bhandari and others. The Association has the

necessary locus to espouse the cause of its Member
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Industries collectively and in a representative capacity.
Moreover the present issue relates to the functioning of
the Common Effluent Treatment Plant(here in after
referred to as the CETP), which was established under
the orders of this Hon’ble High Court, as it was deemed
expedient and absolutely essential and necessary to set up
a common effluent treatment plant, with 25 MLD
capacity (to be set up in two phases as detailed here in
bg:low).

. Li‘hat the CETP was to cater to the effluent treatment
needs of over 450 Members Industries situated within the
catchment area of the CETP in the Baddi Barotiwala
Nalagarh Industires Area belt in District Solan, H.P. Out
of the total cost project Rs 60.95 Crore funding up to
82% of the cost amounting to Rs 50.09 crores was
contributed by the Central Government and H.P State
Government and the balance 18% amounting to Rs. 10.86
Crore was contributed by the Member Industries of the
petitioner Association and Baddi Infrastructure (SPV of
BBNIA). The Member Industries were mandated to
divert all of their industrial/ sewage effluent to the CETP
and were instructed / directed hence obligated not to have
any independent treatment facility of their own or
disposed of any water effluent otherwise. The
requirement of sending the discharge for treatment to the
CETP was also made mandatory so to make the
functioning of the CETP, more viable and efficient. In the
aforesaid background the respondent No.1 state issued an

order dated 27.10.2010, which mandatory required all
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industries to be connected with the CETP as a condition
precedent for grant of a consent to operate. The copy of
the order dated 27.10.2010 as annexed hereto as
Annexure P-3. The order specifically stipulates that all
municipal sewerage and industrial effluent discharge in
the Baddi, Barotiwala and Nalagarh areas, was to be
treated and routed through the CETP alone.

. That at this juncture, it would be pertinent to mention that
Baddi Infrastructure, is a Special Purpose Vehicle (SPV)
incorporated by the Petitioner Association under Section
25 of the Companies Act 1956, established the CETP.
However, in terms of the orders passed by the Hon’ble
High Court in CWPIL 13 of 2006, it was directed to
ensure that both the effluent generated by the industries
as well as the sewage, should be treated by the CETP,
proposed to be established. Copy of order of 20/8/2010
passed in CWPIL 13 of 2006, is annexed hereto as
Annexure P-4. Consequently, a Detailed Project Réport
(DPR) was prepared on 30/10/2010, copy of relevant
portion/ portion qua treatment of TDS/ FDS whereof is
annexed hereto as Annexure P-5(The petitioner
undertakes to produce the entire DPR, if so directed by
this Hon’ble Court). At this stage it would be pertinent to
mention that in terms of the DPR, the CETP was

proposed to be set up and it was to be executed in two

phases. Wherein as per Phase-I thereof, no treatment
facility for removal of TDS/ FDS effluent, had been

catered/ provided for. The Phase-II of the execution of
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the CETP which related to the establishment of Nano-
filtration technology (for treatment of TDS/ FDS norms),
was to be jointly funded by the respondent no.1, and pro-
formarespondent No.4 in terms of the DPR.

. That consequent to the decision of the respondents No.
léﬂd 2 to set up the CETP, Environmental Clearance for
: establishing and development of the purposed CETP was
granted on 08.01.2013, copy whereof as annexed hereto
as Annexure P-6. A perusal of the Environmental
Clearance will show that the CETP was to cater to 1262
Industrial Units/ plots in the Industrial Area of Baddi
Barotiwala. Most importantly, in terms of the
Environment Clearance and more particularly Specific
Condition No.8(v) thereof, Member Industries with
Hydraulic loading of more than 200 KLD were alone
required to‘ treat effluent generated by them at their
existing on-site effluent treatment plant, before sending
the same to the CETP for further treatment. However, at
- the time of granting the consent to establish, only 428
industries were found to be suitably placed within the
- “command area” of the CETP, to be viable for sending
the. effluent generated by them, as the balance number of
Industrial Units were not having any effluent to discharge
to CETP.

. That in order to ensure the optimal use and functioning of
the CETP, a meeting was held on 03.04.2017 under the
Chairmanship of respondent No. 1. Therein it was
decided that in view of the installation and operation of
the *C'ETP, until and unless directed by the respondent
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No. 2 Board, the Member Industries were only to operate
their Primary Effluent Treatment Plant for providing
limited primary treatment(which all member industries
are providing), so long as they were connected with the
CETP. Since as per the DPR, the CETP was to be
established to cater to all kinds of effluent and incase all
industries in terms of Annexure P-3 had been directed to
be connected with the CETP, the requirement of
specialized treating of the effluent at their respective
Effluent Treatment Plants had been dispensed with. Copy
of the minutes of meeting dated 03.04.2017 are annexed
hereto as Annexure P-7, In terms thereof all the Member
Industries of the Petitioner Association, more particularly
those with a hydraulic loading of less than 200 KLD,
which already connected to the CETP, entered into tri-
partite agreements with the operator of the CETP and
Baddi Infrastructure. A copy of one of such tripartite

agreement is annexed hereto as Annexure P-8.

That subsequently the issue relating to the functioning of
the CETP was again taken up sou moto, by the Hon’ble
High Court in terms of petition i.e CWPIL 11 of 2016. It
was pointed out therein that though the CETP had been
established, however it was not being optimally utilized.
Against the carrying capacity of 25 MLD, only 13-16
MLD of effluent was being received by the CETP. Out
of the 428 units within the “command area” only 351

Units were connectible to the CETP. Directions were

given by this Hon’ble Court to the respondeﬁt no.3 to

ensure that all the remaining units are immediately
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12.

A
connected with the CETP. Copy of order of 23/8/2017

passed in CWPIL 11 of 2016 is annexed hereto as

Annexure P-9.

That the conditions of the Environmental Clearance read
in conjunction with the Minutes of Meeting already
annexed hereinabove as Annexure P-7 will show that so
long as the Member Industries (more particularly those
with less than 200 KLD hydraulic discharge) were
connected with the CETP and paying the requisite
treatment charges/ fees as per the Tripartite Agreement,
they were only required to provide basic primary
treatment at their own effluent treatment plants.

However, the said effluent treatment plants were and are

‘not technologically set up to treat Total Dissolvable

Solids/ Fixed Dissolvable Solids (hereinafter referred to
as the TDS/ FDS norms), which have been introduced as
an - inlet quality norm, in terms of the impugned
notification of 26/12/2019. In case all the Member
Industries, majority of which are small time MSME
industries, are compelled to adhere to the norms so
introduced on 26/12/2019 and more so with respect to
TDS/ FDS norms, the same would render the setting up
of the CETP redundant and non-existent. Not only would
the Member Industries be compelled to invest in
upgradation of their own treatment Plants, they would
have to continue to make payments for the treatment of
the same already treated effluent to the CETP also.

That the Member Industries as per the Environmental

Clearance and on payment of the necessary charges have
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been sending their effluent for treatment to the CETP. It
for this reasoﬁ that the respondent no.2 Board never
prescribed inlet quality norms for the CETP. As per the
mandate of the respondents 1 and 2 read with the
Environmental Clearance, the Member Industries with
less than 200 KLD hydraulic effluent, were required to
send their effluent for treatment to the CETP alone and
for which regular charges are paid to the operator of the
CETP i.e pro-forma respondent no.4. o

That at this juncture it would be pertinent to bring to the
notice of this Hon’ble Court that, keeping in mind the
notification issued by the respondent no.l i.e Annexure
P-3 whereby all Industries were to be connected to the
CETP. The CETP was designed in a manner so as to 't‘i:é‘at
and deal with each type of effluent. For this purpose, the
effluent was categorized into five different categories i.e
Cat-I to Cat-V, and different pipelines were laid to

receive the different category of effluent which are under:

Category | Sector of Industry Units Effluent

Cat-I Food, paper and 89 discharge(MLD)
Textile 1565

Cat- Soaps and 112 2.0

11 detergents

Cat- Pharmaceuticals 213 2.9

|

Cat- Dyeing 4 2.0

I\

Cat- Electroplating, 31 0.042

\% metalsurface
finishing
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‘However, in the first phase of the project, the CETP was

set up to treat all parameters except TDS/ FDS.
Treatment of TDS/FDS effluent was to be implemented
only in Phase-II of the project, by establishing of a Nano
Filtration unit. This would be evident from a perusal of
the Detailed Project Report already annexed here in

above.

‘That once the Member Industries, stood connected with

the CETP, the respondent no.1 and 2 were jointly and

‘ééverally responsible along with the CETP to ensure that

the outlet discharge parameters as prescribed and notified
under the Environment Protection rules were being met
by the CETP. The respondents 1 and 2 were to ensure
that the CETP was equipped and upgraded to deal with
the validly prescribed norms.

That for the first time on 17/3/2018, the respondent no.1
prescribed inlet quality standards for the CETP on the
recommendation of the respondent no.2 Board. Copy of
the same is annexed hereto as Annexure P-10. However,
as per the design of the CETP, the effluent was being
treated by the CETP, there was no violation of the
aforesaid notification and neither the member industries
nor the CETP could be said to be polluting or discharging

the treated effluent in violation of the prescribed norms.

That however, in the meantime, pursuant to certain
directions issued by the Hon’ble National Green
Tribunal, wherein the functioning of the CETP was
questioned with respect to the high TDS levels at the
point of outlet discharge of the CETP. In this regard the
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Petitioner Association annexes herewith a copy of order
0f27/9/2019 as Annexure P-11. In terms of the aforesaid
order, a Joint Committee was directed to examine the
performance status of the CETP and suggest remedial
measures to increase the connectivity of effluent
generating units to the CETP. The Joint Committee
inspected the CETP and filed its status report of
16/11/2019, copy whereof is annexed hereto as
Annexure P-12. Perusal thereof will show that certain
textile units having a discharge of more than 200 KLD
hydraulic loading were allegedly found to be responsible
for high levels of TDS/ FDS. Remedial measures qua the
textile units were suggested. Most importantly, it was
suggested that the operator of the CETP must install
activated carbon, pressure sand filters and ozonizer, as
was already envisaged in the “Detailed Project Report”.

That immediately thereafter the operator ie Baddi
Infrastructure took up the matter with the respéﬁdent
no.3. A detailed Action Plan was submitted by Baddi
Infrastructure, dealing specifically with the question of
treatment of FDS levels generated by industries. A
Detailed Project Report/ Action Plan has also been
submitted to the Director of Industries for “3 MLD
Refractory Management and TDS Reduction in CETP”
which would require funding of Rs 28.52 crores. The
same would have formed part of implementation of
Phase-II of the establishment of CETP. Th_é Petitioner

Association has been informed that the matter has been



18.

19.

1k
taken up with the State Govt and the Govt of India for

financial assistance and sanction of Rs 20 crores by the

- Govt of India.

That pursuant to the Joint Inspection Committee report,

the Respondent no.1 has issued the impugned notification

-on 26/12/2019, wherein the respondent no.1 without any

Statutory Authority, jurisdiction and powers, has issued a
fresh notification, wherein for the first time, inlet quality
standards with respect to TDS/ FDS has been prescribed
by the respondent no.l. the aforesaid notification is
applicable across the Board to all industries, irrespective
of the level of effluent being discharged by it, which
factor was taken note of by the MOEF, at the time of
grant of Environmental Clearance, as already stated
supra. Copy of the impugned notification of 26/12/2019
is annexed hereto as Annexure P-13.

That thereafter the Petitioner Association has been

xcontmuously representing to the respondents 1 and 3 that

the Member Industries, having a discharge of less than
200 KLD, in terms of the Environmental Clearance i.e
Annexure P-5, deserve to be kept out of the purview of
thé impugned notification. Copy of one of such
representation of 18/8/2020 is annexed hereto as
Annexure P-14. The same was preferred in the month of
August 2020 in view of the Covid-19 pandemic which
paralyzed the Industrial sector. The respondent no.3 in
terms of his letter of 18/9/2020, copy whereof is annexed

hereto as Annexure P-15, informed the Petitioner

Association qua the setting up of the Committee on
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25/8/2020 to look into the representation made by the
Petitioner Association. The recommendations of the

Committee supported the contentions raised by the
Petitioner Association.  The  respondent  no.3
recommended to the respondent no.l that the industries
having a discharge of less than 200 KLD may comply
with the norms prescribed in the notification of
17/3/2018, however the CETP was directed to install
adequate treatment system to treat FDS levels(as per
Phase IT) within six months thereof.

That the respondent no.l is response to Annexure P-15,
while admitting therein that the notification of
26/12/2019, had been issued by the respondent no.l,
stated that the same cannot be diluted till the time the
CETP at Baddi, is upgraded. Copy of letter of 9%
November 2020 issued by respondent no.l is annexed

hereto as Annexure P-16. The respondent no.3 in a

volte-face change in his stand as stated in Annexure P-15,
reiterated the decision taken by the respondent no.l in
terms of Annexure P-16. Copy of letter of 28/11/2020 of
the respondent no.3 is annexed hereto as Annexure P-17, .
The respondent no.l who has no authority under the
Water Act, without even giving an opportunity of being
heard to the Petitioner Association arbitrarily and

illegally and without jurisdiction refused to accept the

recommendations made by the respondent no.3 in terms

of Annexure P-15. Thus also the impugned action is bad

and is liable to be quashed and set aside.

That thereafter the matter with respect to the functioning
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of the CETP was taken up by the Chief Secretary,

- wherein similar demands were raised by the

;eprésentatives of the Petitioner Association. The

::'meetings were held on 26/2/2021 and 4/8/2021 and copy

of the minutes are annexed hereto as Annexure P-18

colly. quever, despite raising the issue, no action has
been taken till date. Rather the representatives of the
Petitioner Association were informed that through the
Member Secretary that the. impugned illegal notification
was to be adhered to, irrespective of the fact that incase
the CETP is upgraded as already envisaged in the letters
by the respondent no.1 and 3.

That in view of the aforestated facts, the present

' petitioner Association is aggrieved by the aforesaid

notification which despite being sans jurisdiction and
authority of the respondent no.l, is sought to be
implemented and enforced égainst the industries which
have a hydraulic discharge of less than 200 KLD also.
The aforesaid action of the respondent no.1 is sought to
be impugned by the present petitioner on the
aforementioned, as well as the following grounds as
detailed hereinbelow:

GROUNDS OF CHALLENGE:

That the action of the respondent no.l in issuing the
impugned notification of 26/12/2019 i.e Annexure P-13
is beyond the jurisdiction and authority of the respondent
no.l and against the statutory mandate of the Water Act.
A bare perusal of the provisions of the Water Act will

show, that the respondent no.1 is not authorized to act
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under the provisions of either the Water (Prevention and
Control of Pollution) Act 1974 or the Environmental
Protection Act or the rules framed thereunder. The
statutory mandate has been specifically conferred only
upon the respondent no.2 Board.

. That one of the essential functions statutorily prescribed
for the respondent no.2 Board as stipulated in Section
17(g),(h),(k),(m) of the Water Act of 1974, is to lay
down, modify and to annul effluent standards of
discharge of sewage and trade effluents before the same
are discharged in trade any system/Water body so as to
be in consonance with and within the tolerance limits of
pollution permissible. This is an essential function -
statutorily conferred on the respondent No.2 Board
alone. Moreover, even as per Rule 3(2)(3)&(3A) of the
Environment Protection rules, the power to prescribed
stringent standards in addition to those as provided for in
Schedule I-IV of the rules, has been specifically
conferred on the State Board i.e respondent no.2 alone,
which has to be duly constituted in consonance with the
provision of Section 4 of the Water Act 1974. Therefore,
it is only a duly and properly constituted Board alone
under Section 4 of the Water Act 1974, which in exercise
of its statutory powers as conferred under Section 17,
alone is entitled to - prescribed
standards/parameters/norms which are required ﬁto be
complied with by the Member Industries. Moreover, it is
time honoured and settled principle of law that when a

statute provides the exact manner and under what
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circumstances and by which authority, a particular act is
to be performed, it must be performed in the same
manner prescribed or not at all. The said principle is
applibable on all fours in the facts and circumstances

attending to the present case.

That the respondent no.1 has no jurisdiction under the
provisions of the Water Act of 1974 to lay down any
standards/ norms to be met by the industry. Such power
cannot be exercised even on the alleged
recommendations made by the respondent no.2 Board, as
has been done in the present case. Even assuming for a
moment, though without conceding, that such power
does exist, since the respondent no.2 Board has not been
constituted in terms of Section 4 of the Water Act of
1974, the directions/ recommendation would be non-est
and void-ab intio, being in contradistinction to the
principles of coram non judice.

. That in the absence of nomination of the other members
of the respondent no.2 Board in terms of Section 4(b) to
(e) of the Water Act of 1974 and more particularly -
clause(d) thereof, the interest of the industry which
required mandatory representation on the respondent
no.2, has not be provided for. In the absence of such
nomination including that of the other members as
required under the Act, and in the absence of proper
consultation thereof, the impugned action of the

respondent no.1 is illegal and detrimental to the interests
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of the Member Industries, who are already facing severe

financial crunch on account of Covid-19 pandemic.

That in addition to Ground D hereinabove grave
prejudice is being caused to the constituent members of
the petitioner association, on account of the improper and
illegal constitution of the respondent no,2 Board as per
the mandate of Section 4 of the Water Act of 1974. In the
absence of appointment of persons having special
knowledge/ practical experience in respect of matters
relating to environmental protection and being duly
qualified in the field of environment having the
understanding of the complexity of modern science and
technology and technical persons possessing scientific
knowledge on matters relating to pollution and its control
thereof, knee-jerk actions are being resorted to by the
respondents, as is evident from the impugned notification
of 26/12/2019 i.e Annexure P-13, The same is against the
orders/ notifications issued by the respondents
themselves and the directions passed by the Hon’ble
High Court of Himachal Pradesh, with respect to the
functioning and optimal utilization of the CETP at Baddi.
That in addition to the above, at present the respondent
no.2 Board constitutes of only the Chairman i.e the
Principal  Secretary  Environment, Science and
Technology being the ex-officio Chairman and the
Member Secretary, who cannot in law and as per Section
4 of the Water Act of 1974 be held to constitute the full

Board. Hence any recommendations made by them as )
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stated in notification dated 17.03.2018 i.e Annexure P-9,
which has now been partially modified in terms of the
impugned notification of 26.12.2019 i.e Annexure P-13,
‘cannot be sustained and deserves to be quashed on this
ground alone. The directions passed by the Hon’ble
-Siipfeme Court of India in Techi Tara’s case supra, is
annexed for the ready perusal of this Hon’ble Court as
Annexure P-19. It is humbly submitted that the
respondent no.l has only framed the rules for
appointment of the Chairman, however no appointment
in accordance with the rules has been made till date. No
rules with respect to the appointment of Member
Secretary have been framed by the respondent State till
date.

. That most importantly it is further stated that in terms of
‘Annexure P-3, apart from the Industrial Effluent, even
;nunicipal sewerage was mandatorily required to be sent
to the CETP for treatment, for the reason that it would
* result in considerable dilution of the industrial effluent,
strengthen the functioning of the CETP, thus ensuring
cofnt;liance with the legally published norms/
parameters.. In this regard the petitioner association and
even the operator of the CETP i.e Baddi Infrastructure,
have been repeatedly requesting the respondent no.3 to
ensure that sewage discharge of 5.5 MLD is received by
the CETP, as currently only 7% of the total domestic
sewerage is being received by the CETP. Therefore,
-against the sewerage discharge of 5500 KLD capacity at
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CETP from the area under the Municipal Council Baddi,-
the éurrent flow still remains only at 400 KLD, with a
cumulative flow of 210 KLD since February 2020 i.e
start of the STP at CETP. Thus, the inaction of the
respondent State and the Board in ensuring due
compliance with Annexure P-3, by issuing the impugned
notification Annexure P-13, unnecessary burden is being
passed onto the small scale industries, who despite
making payment of heavy fees to the CETP, are now
being forced to upgrade their own treatment plé‘x‘ns ,
involving heavy expenditure, to pre-treat the effluent for
TDS/ FDS norms, which otherwise is to be treated at the
CETP. Thus, the respondent no.1 by resorting to issuance
of the impugned notification Annexure P-13, is acting
contrary to its own order i.¢ Annexure P-3, Minutes of
meeting of 3/4/2017 and above all the orders and
directions issued by this Hon’ble Court. The respondents
having failed to upgrade the CETP, in terms of the
mandate of the Hon’ble Supreme Court of India, are
clearly illegally shifting their responsibility of ensuring
proper and optimal functioning of the CETP onto the
small industries. In this regard even the respondent no.5
deserves to be directed to ensure strict compliance with
the order 0f 27/10/2010 i.e Annexure P-3

. That by means of the impugned notification Annexure P-
13, the Member Industries are being forced to illegally
upgrade their existing effluent treatment plants at the
cost of investments/ expenditure in order to treat TDS/"
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FDS parameter. This is contrary to the order passed by
the respondents i.e Annexure P-3, which made it
compulsory for all industries to be connected to the
CETP and to pay high fees for treatment to the CETP
operator. It is also against the orders passed by the
Hon’ble High Court of Himachal Pradesh. Had the intent
been that each industry is to treat and upgrade its own
treatment plant at the cost of heavy investments, then in
that case, the need to connect to the CETP would not
have arisen. The Member Industries instead of making
payments of fees to the CETP operator would have
-upgraded their own Effluent Treatment Plants. The
respondent no.l may kindly not be permitted to
;i}probate and reprobate at the same time. Assuming for
a moment that each of the Member Industry is held liable
to treat the effluent to meet the prescribed norms as per
Annexure P-13, in that case there woulc_i be no
requirement to send the treated effluent already
compliant with the prescribed norms, for further
treatment to the CETP. The same would be an empty
formality. Reason being that in case the already
compliant treated effluent as received by the CETP is to
be then merely discharged without any treatment by the
CETP, the same would still comply with the discharge
norms as prescribed under the Environment protection
rules. The order of 27/10/2010 read alongwith the orders
passed by this Hon’ble High Court with respect to
mandatory treatment of effluent at the CETP, cannot in
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any manner be reconciled with the impugned notification
0f26/12/2019 i.e Annexure P-13.

That the action of the respondents in not implementing
the Phase-II of the CETP is in gross violation of Article
48-A of the Constitution of India, more so since the same
formed part of the accepted Detailed Project Report.
Though the CETP is compliant due to process of mass
balancing however, Baddi infrastructure i.e. SPV has
proposed to install the facility at CETP to handle any
extreme éituation for treatment of TDS/FDS for units
with hydraulic load of less than 200 KLD. The
respondent No.1 has issued in principal sanction to share
the capital cost in the ratio of 80:20 and in turn they have
requested Union government for support under TIES.
The process has already been initiated by pro-forma
respondent, SPV and is expected to be completed in 15-
18 months’ time. The members of the Petitioner
Association are ready and willing to provide their share
for the completion of phase-II of the CETP and in this
regard Baddi Infra has already submitted a detailed
Action Plan on 12/3/2021. -

That in terms of the orders passed by the respondent no.1
i.e Annexure P-3 and the directions given by the Hon’ble
High Court of Himachal Pradesh, mandating the
industries to be connected with the CETP, the present
impugned notification of 26/12/2019, is repugnant to the
same. The answering respondents instead of ensuring

that the CETP is timely upgraded in order to effectively
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treat the effluent being received by it, are now by
prescribing the inlet quality norms in terms of Annexure
P-13, forcing the small-scale industries to treat tﬁe
effluent to the standards prescribed for the CETP.
Meaning thereby that the effluent being received by the
CETP should be treated to meet the discharge norms
prescribed for the CETP under Schedule-I of the
Environment Protection rules, 1986, thus rendering the
CETP to act merely as a post office, since it would
}géeive the already treated effluent and thereafier, even if
it were to discharge the same without treating it, the
ef@gqnt would still meet with the standards/ norms
préécribed.

That the respondent no.3 having recommended and in
principle having accepted the stand of the Petitioner
Association subject to condition of upgradation of the
CETP in terms of Annexure P-15, was estopped in law
from changing his stand pursuant to the decision taken
by the respondent no.1 in terms of Annexure P-16. The
respondent no.1 again has acted without any jurisdiction
and authority. Despite having directed upgradation of the
CETP to treat TDS/ FDS norms in November 2020, till

date no effective steps have been taken to that effect.

That the Petitioner Association has no other equally
efficacious or speedy remedy for redressal of its
éﬂ'evances, other than by way of filing the present Writ
Petition. The entire action of the Respondents 1 to 3 is

prfocedurally ultra vires, it is against the statutory

-
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provisions and Rules. It is also in total violation of the -
binding  directions passed by the Hon’ble Apex Court.
Further that the cause of action to challenge the validity
of the irnpugned notification has accrued only now, since
the respondents are now calling upon the industry to
ensure adherence with the inlet quality norms so
prescribed i.e Annexure P-13, by shifting the -entire
responsibility on to the Member Industries. The issues
raised in the present petition with respect to the validity
of the notification and the improper constitution of the
respondent no.2 Board in conformity with the provisions
of the Water Act of 1974, fall within the exclusive
domain of the writ jurisdiction of this Hon’ble High
Court, under Article 226 of the Constitution of India.

That the Petitioner Association has not filed any' other
similar Writ Petition in this Hon’ble Court or in the
Hon’ble Supreme Court of India, pertaining to the- ;ﬁatter
in issue in the present Writ Petition. Moreover, no such
Writ Petition is pending adjudication in any Court.

That this Hon’ble Court has the jurisdiction to entertain
and adjudicate upon this Writ Petition, since the entire
cause of action arose within the jurisdiction of this

Hon’ble Court.

It is, therefore respectfully prayed that this Hon’ble
Court may kindly be pleased to allow this Writ Petition

and may further be pleased to issue an appropriate Writ,
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Order or direction in favour of the Petitioner Company

and against the Respondents, directing to :-

(a) Issue a writ of certiorari to quash Annexure P-13 i.c.
the impugned notification No. STE-F(2)-1/2017 dated
26.12.2019, issued by the respondent No.l in the
-absence of any jurisdiction/authority and against the
mandate of the provisions of the Water(Prevention and
66ntrol of Pollution) Act 1974, with consequential
benefits flowing there from in favour of the Petitioner
Association and against the respondents;

(b) In the alternative, in case prayer(a) does not find favour
with this Hon’ble Court, then to Issue a writ of
mandamus declaring that the notification of 26/12/2019

i.c Annexure P-13, is not applicable in the case of

industries connected with the Common Effluent
“Tigtifient Plant and having hydraulic loading of less
et itk e Elﬂl 35930 KLD, in terms of the Environmental Clearance
granted by the Ministry of Environment and Forests i.e
Annexure P-5 in consonance with the recommendations
made by the Committee constituted on 25/8/2020, as
reiterated by the respondent no.3 in terms of his letter of
18/9/2020 i.e Annexure P-15;

(c) Issue a writ of mandamus directing the respondent No.4
to immediately and without any delay ensure that the
domestic/ household sewerage connection to the CETP
is in terms of notification 0of 27/10/2010 i.e Annexure P-
3 is implemented;

(d) Issue a writ of mandamus directing the respondent No.1

State to constitute the respondent No. 2 H.P Pollution




(e)
®

(8)

A

Control Board strictly in accordance with the provisions
of Section 4 of the Water (Prevention and Con{réi of
Pollution) Act 1974 and the directions given by the
Hon’ble Supreme Court of India in Techi Tagi Tara Vs
Rajender Singh Bhandari and others;

Call for the records of the case;

Allow any other relief deem fit by this Hon’ble Court in
favour of the petitioner association and against the :
respondents in the peculiar facts and circumstances
attaining to the present case;

Allow the cost of this petition in favour of the petitioner

and against the respondents.

Shimla Petiti% %536.613 jonA
{/ BEN indusiries:

Dated:28/8/2021 Through Advocate =

Arjun Lall/ Sanjeevni Sood
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CWP No.49061 <>

01.09.2021 Present: Mr. R.L. Sood, Senior Advocate with un
Lal, Advocate, for the petitioner.

Mr. Ashok Sharma, A.G. Mr.
Sr. Addl. A.G., Mr. Vined Tha .
Manhans, Mr. Hemanshu»Misr ddl. A.Gs.
and Mr. Bhupinder Tha Dy. A/G., for the
respondent No.l/ State

Mr. Maan Singh, Ae' for respondent
No.2 and 3.

Mr. Dinesh B Advocate, for respondent
No.4.

Notice. Thakur, learned Additional

Advocate Ge Maan Singh, Advocate & Mr.
Dines ha ocate, appear and waive service of

notice 0 alf of respondents No.l, 2, 3 and 4,

ively. Reply/instructions be filed/ obtained within

<> peTiod of two weeks.

% CMP N.10189 of 2021

Notice in the aforesaid terms. In the

meanwhile, respondents are restrained from taking any

coercive action against the petitioner.
List on 15.09.2021.
Copy dasti.

(Tarlok Singh Chauhan)
Judge

(Satyen Vaidya)
Judge
September 01, 2021 ¢arun)

:: Downloaded on - 23/11/2021 10:59:42 :::CIS



Annexure 4

CWP No. 4961 of 2021

10.11.2021 Present: Mr. R. L. Sood, Sr. Advocate with Mr. Arjun Lal,
Advocate, for the petitioner.

Reply o If of respondents No. 2 and 3 is

iled on 25.10.2021, however, the

Reply on behalf of remaining respondents be

within two weeks.

O CMP No. 10189 of 2021
% The order dated 01.09.2021 is clarified to the
extent that the same shall only be applicable to those
industries having less than 200 KLD hydraulic discharge.
Liston 27.11.2021
Copy dasti.

(Tarlok Singh Chauhan)
Judge

(Satyen Vaidya)
Judge
10" November, 2021

(sanjeev)

:: Downloaded on - 23/11/2021 11:00:45 :::CIS



Annexure 5

IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA

CWP No. 4961/2021

IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association

(BBNIA)
............... Petitioner
Versus
State of HP &ors.
........... Respondents
INDEX
Sr. Particulars Pages
No.
1. | Reply to the Civil Writ Petition on behalf | 1-20
of Respondents No.2 and 3.
2. | Affidavit 21-22
3. | Annexure R-2/1 Copy of State Govt.| 23
Notification dated 19-10-2020.
4. | Annexure R-2/2 Copy of Notification| 24-26
dated 1-1-2016 1ssued by the Ministry of
M Environment, Forest and Climate Change
M\% l/\ﬂt Govt. of India.
0 5. | Annexure R-2/3 Copy of judgment| 27-35
ol dated 22-2-2017 passed by Hon’ble
S VP Nedd M” Supreme Court of India in WP No.
i 25710 ¥ 375/2012.

36
1




Annexure R-2/4 Copy of Public Notice
issued by State Board to all Industries
/organizations/Municipal local
bodies/HPSEBL etc.  alongwith true
typed and translated copy.

36-41

Annexure R-2/5 Copy of report of the
Joint Commuttee submitted to Hon’ble
NGT in comphance to order dated 27-9-
2019 passed in OA No. 801/2018.

42-50 |

Annexure R-2/6 Copy of Hon’ble
Supreme Court’s order dated 8-2-2021
passed in Cont. Pet. (C) No. 655/2020.

51-55

Annexure R-2/7 Copy of order dated 23-
6-2021 passed by Hon’ble NGT in OA
No. 801/2021.

56-65

10.

Annexure R-2/8(colly) Copies of
Board’s notices dated 31-8-2019, 28-12-
2020 and 19-4-2021.

66-72

11.

Annexure R-2/9 Copy of sampling
detail of CETP Baddi

73-75

12.

Annexure R-2/10 (Colly) Copies of

Board’s directions dated 18-10-2019 and
15-10-2019.

76-78

13.

Annexure R-2/11 Copy of minutes of
14™ meeting of Empowered Committee
on Trade Infrastructure for Export
Scheme (TIES).

79-89

14.

Annexure R-2/12 Copy of State Govt.
notification dated 23-1-2019 regarding
guidelines regulating the
nomination/appointment, other terms and

90-92 |




conditions of service of Chairman
HPSPCB.

15. |Reply to the Application under section| 93-95
151 CPC

16. | Affidavit in support of reply to the| 96-97
Application.

Respondent No. 2&3

Place: Shimla
Dated:- 22-10-2021
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-

\

viarnber Secrelary, -

Baddi Barotiwala Nalagarh Industries Association
(BBNIA) with its registered office at EPIP, Phase-I,
Jhadmajjri, Baddi, District Solan HP. 1741003,
through its executive head Sh. Rajeev Satya and its
duly Authorised Representative.

............... Petitioner

Versus

1. The State of HP through Principal Secretary,

Environment Science & Technology to the
Government of HP (also ex—Officio Chairman of
the HP State Pollution Control Board) Civil
Secretariat, Shimla 171002.

2. HP State Pollution Control Board through its

Member Secretary, Him Parivesh Phase -1lI, New
Shimla-171009.

3. The Member Secretary, Himachal Pradesh State

Pollution Control Board Him Parivesh Phase -III,
New Shimla-171009.

4. Municipal Council Baddi, District Solan through its

Executive Officer.

....... N Respondents

Hi State Pollution Control Boarc

ahimla

\



Reply to the petition on behalf of
Respondents No.2 and 3.

May it please your Lordships:-

Preliminary Submissions:-

1.

That the Common Effluent Treatment Plant Baddi (CETP)
through its operator i.e. Baddi Infrastructure has not been
arrayed as party in this matter which is a necessary party for

adjudication of this matter.

That the petitioners have obtained the interim order dated 1-
9-2021 by misrepresenting before the Hon’ble Court
wherein replying respondent has been restrained from taking
coercive action agamst all the petitioner Industrial
Association. It is submitted that m fact, present petition is
confined only to those member industrics (connected to
CETP Baddi) which have effluent discharge of less than 200
KLD whereas petitioner is an Association of the Industries
wherein both categories of the units are members (whether
they are having discharge of more than 200 KLD or less
than 200 KLD). Therefore, order dated 1-9-2021 is required

to be modified and present petition deserves to be dismissed.

ember Secretary,
HP Siate Pellution Control Boar

animia
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Reply on merits :-

Contents of para 1 relate to petitioner’s status as Society
registered under the HP Societies Registration Act 2006, its
objectives to promote indusitries m BBN area and
authorisation of its Executive head to file present petition

arc a matter of record and need no reply.

In reply to para-2-3 it is submitted that Respondent No. 1
i.e. Additional Chief Secretary Environment, Science and
Technology Government of HP is admittedly holding charge
of Chairman of State.Board. Rest of the contents of paras
are wrongly portrayed and are denied. The State Board is
duly constituted as .per section 4 of the Water Act 1974 and
as per Hon’ble Supreme Court’s directions and presently the
State Government vide notification dated 19-10-2020 has

nominated members of the Board for a period of three years.

Copy of notification dated 19-10-2020 is annexed as

Anngxuré R-2/1.

In reply to para 4-6 it is submitted that-_ a Common Effluent
Treatment Plant (CETP) was established at Baddi by the
Department of Industries, Government of HP which came
into operation in the year 2015 for treatment of effluent

generated by the industries falling in the catchment area of

CETP. As per the State Government order dated 27-10-2010.

rember Secretary,

Hi State Pollution

Shimla

Controf Boar

l
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all the industries located in the catchment area of the CETP
were required to' send their waste water to CETP for further
treatment (copy at Anmexure-P-3). In the meanwhile,
Ministry of Environment, Forest and Climate Change,
Government of India issued a notification dated 01-01-2016
(Annexure R-2/2) which stated that - “For each Common
Efftuent Treatment Plant (CETP), the State Board will
prescribe inlet quality standards for General Parameters,
Ammonical - Nitrogen and heavy metals as per design of the
Common Effluent Treatment Plant (CETP) and local needs

and conditions.”

Subsequently, the Hon’ble Supreme Court of India vide
order dated 22-2-2017 in WP No. 375/2012 titled
Paryavaran Surksha Samiti v/s UOI, (copy annexed
Annexure-2/3) made 1t mandatory for the all member
industries connected to CETP to revive and operate their
ETPs upto primary treatment level, before sending the
effluent to CETP. In compliance to directions of the Hon’ble
Supreme Court the respondent.State Board published/issued
public notice in news papers dated 7-4-2017 and 11-4-2017
(copy annexed as Annexure-R-2/4) informing all industries
irrespective of their connectivity with CETP to make their
primary effluent treatment plants fully operational within

three months.

Matnber Sacretary, .
He State Pollution Cortrol Bos

oirnda
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As there were no inlet standards prescribe'd for the primary

treatment of the industries hence in compliance to

notification dated 1-1-2016 issued by Ministry of
Environment, Forest and Climate Change, Government of
India and Hon’ble Supreme Court orders dated 22-2-2017,
the State Board initially proposed/prescribed and

recommended to the State Government, the inlet quality

~ standards for waste water afier primary treatment which

shall be entered into the CETP for final disposal/treatment.
On the recommendations of the State Board, initially the
Department of Environment S&T, Government of HP vide
notification dated 17-3-2018 (Annexure —P-10) notified
three inlet quality standards for members industries
connected to CETP i.e. TSS, Oil and Grease and pH. Later
on Hon’ble NGT took cognizance of the functioning of the
CETP Baddi in OA No. 801/2018 and vide order dated 27-
9-2019, constituted a joint committee of Central Pollution
Control Board, HP State Pollution Control Board and
District Magistrate Solan to examine the performance status
of discharge of effluents by indusiries and efficacy of the
CETP. The committee submitted its report on 16-11-2019
(Annexure R-2/5) which recommended that the State Board
needs to review the notification dated 17-3-2018 and include

other parameters like TDS, BOD, Chloride and Sulphide.

Member Secretary ~ -

rif State Pollution Controt

Shimia

Eoar
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Accordingly the State Board prepared and recommended to
the State Government additional parameters for inlet quality
standards of the member industriecs. On the
recommendations of the State Board, the notification dated
26-12-2019 (Annexure P-13) was issued by the Department
of Environment S&T, Government of HP as per design of

CETP and local needs and conditions.

As regard to the judgment passed by Hon’ble Supreme
Court of India in Civil Appeal No. 1359 / 2017 titled as
Techi Tagi Tara vs Rajender Singh Bhandari and others, it is
submitted that compliance to the directions passed in said
judgment have been made by 'the State of HP and guidelines
for the appointment of Chairman of the State Board have
been prepared. Presently the State Board has been
constituted by the State Government under section 4 of the
Water Act 1974 vide notification dated 19-10-2020 for a
period of three years. It is pertinent to submit here that in
pending Contempt Petition (Civil) No. 655 of 2020 with
regard to compliance to the judgment passed in Tech Tagi
Tara vs Rajender Singh Bhandari case vide order dated 8-2-
2021, Hon’ble Supreme Court observed that the State of HP
has complied with the directions. Copy of order annexed as
Annexure R-2/6. Hence there are no violations of the Water

Act, 1974 or Hon’ble Supreme Courts directions as alleged.
| B

Mamber Secratary,
A Stale Pollusion Control Bosr
Shimlg
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Contents of para 7 relate to establishment of Special
Purpose Vehicle (SPV) namely Baddi Infrastructure for
operation of CETP Baddi and order dated 20-8-2010 passed
by the Hon’ble High Court of HP in CWPIL 13/2006 which
are a matter of record. As regard to the issue of setting up of
CETP in two phases as per.detailéd project report the same
pertain to the Baddi Infrastructure which needs to be arrayed
as necessary party/respondent in this matter. The issue of
funding of CETP also does not pertain to the replying

respondent.

Contents of para 8 relate to Environment Clearance dated 8-
1-2013 granted to the CETP Baddi by the Mmnistry of
Environment, Forests and Climate Change, Government of
India which is a matter of record. It is submitted that the
petitioner is wrongly interpreting the conditions of
Environment Clearance that only members industries having
load of more than 200 KL.D are required to treat effluent at
their existing onsite effluent treatment plant before sending
to CETP for further treatment. As already submitted in paras
supra, Hon’ble Supreme Court of India vide judgment dated
22-2-2017 in WP No. 375/2012 had made it mandatory for
all member industriecs connected to CETP to revive and
operate their ETPs upto primary treatment level, before

sending the effluent to CETP. Further inlet parameters need

Memoer Secretary,
P State Poliution Contre! Roar-

Ea Rt
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to be complied with by member industries as per notification
26-12-2019 (at Annexure P-13). 1t is further submitted that
the Hon’ble NGT vide order dated 23-6-2021 (Annexure
R-2/7) in OA No. 801/2021 directed the HPSPCB that
“..We also find that merely keeping an eye on units
discharging more than 200 KLD is not enough. Violation by
those discharging less than 200 KLD is ‘not less serious
violation nor less harmful for the environment and public
health.....”. Thercfore, in view of the above position it is not
possible to exempt the units having discharge less than 200

KL.D from applicability of notification dated 26-12-2019.

In reply to para -9 it is submitted that neither the State Board
nor the State Government ever i1ssued any direction or letter
of exemption to any member industry from the requirement
of primary treatment but rather issued public notices in daily
news papers dated 7-4-2017 and 11-4-2017 informing all the
member industries of CETP to make their primary effluent
treatment plants fully operational within three months.
Moreover the terms and conditions of tripartite agreement
referred to by the petitioner (at Anexure-P-8) also do not in

specific terms say so and the State Board 1s not a party to it.

sialmber Saciatary,
v State Pollution Control Boar

whimla
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Contents of para 10 relate to suo-moto cognizance taken by
the Hon’ble High Court of HP on the issue of connectivity
of member industries with the CETP in CWPIL No. 11/2016

which are a matter of record.

11-12.Contents of pars 11-12 are denied as stated. The petitioner is

13-14

¥

SIS Betatary, e,

c EtakE Poliais
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giving an incorrect presentation of conditions of
Environment Clearance and minutes of meeting dated 3-4-
2017. As the CETP was consistently found violating the
outlet discharge norms, notified by MoEF & CC wvide
notification dated 1-1-2016 for Fixed Dissolved Solids
standards in the absence of advance treatment system, it is a
must for individual units to treat their effluent at their own
ETPs before sending the same to the CETP. Moreover, as
already submitted in para supra as per directions of the
Hon’ble Supreme Court of India dated 22-2-2017 passed in
WP No. 375/2012, directions of the Hon’ble NGT dated 23-
6-2021 passed in OA No. 801/2018 and in compliance to
MoEF &CC, Government of India’s notification prescribing
inlet quality standards, all member industries are required to
adhere to the prescribed mlet quality standards as notified in

notification dated 26-12-2019.

Contents of para 13-14 relate to design and conditions of

CETP to treat category I to category IV type of effluents

b

b il PR i ", .
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which are a matter of record. On the issue of establishment
of second phase of project by the CETP Baddi, the State
Board had 1ssued noticeé on 31-8-2019, 28-12-2020 and 19-
4-2021 (copies annexed as Annexure R-2/8). The petitioner
has wrongly mentioned that order dated 27-10-2010
(Annexure P-3) was issued by the respondent No. 1 ie.
Départment of Environment S&T. In fact it was issued by
the Department of Industries and not by the respondent
No.1.

Contents of para 15 relate to inlet quality norms notified by
the Government of HP on the recommendation of
respondent Board which are matter of record. The petitioner
has made wrong claims. It 1s denied that there was no
violation of the norms notified and it is also denied that
neither the CETP nor member industries can be said to be

polluting or discharging effluent in violation of norms.

Presently the CETP has not provided advance treatment

system to treat the Fixed Dissolved Solids (FDS) which can
help it to achieve its outlet parameters as per MoEF&CC
notification dated 01.01.2016. All the member industries as
per directions of the Hon’ble Supreme Court of India and
Hon’ble NGT are required to comply with inlet parameters
before sending their effluent to CETP. Further, 1t 1s
submitted that the CETP was found consistently non-
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compliant to the prescribed norms, as per sampling results
details of CETP outlet discharge given at Annexure R-2/9,
therefore Environmental Compensation of Rs. One crore
eighty seven lakhs ninety thousand was levied on the CETP
by the State Board on 15-10-2019 and 18-10-2019 (Copies
annexed as Annexure R-2/10). A Criminal Complaint No.
148/2 of 2019 was alsb filed against the operators of the
CETP before the Ld. Judicial Magistrate First Class,
Nalagarh Distt Solan HP. |

Contents of para 16 relate to order dated 27-9-2019 passed
by the Hon’ble NGT in OA No. 801/2018 (Annexure P-11)
and the report filed by the joint committee dated 16-11-2019
(Annexure P-12) which are a matter of record. However, it
1s submitted that vide report dated 16-11-2019 (Annexure
P-12) the joint committee recommended that the State
Board needs to review the notification dated 17-3-2018 and
include other parameters like TDS, BOD, Chloride and
Sulphide. Accordingly on the recommendations of the State
Board, the notification dated 26-12-2019 was issued by
Government of HP. With régard to the issue of providing
advance treatment system by the CETP, the State Board has
1ssued notices to the CETP Baddi on 31-8-2019, 28-12-2020
and 19-4-2021 (Annexure R-2/8). In addition continuous

follow up was also done and the State Board also took up

Member Secratary, .
HP Biate Poliution Contro! Board

Thimla

o
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this matter with State Government in meetings under the
Chairmanship of Chief Secretary Government of HP held on
26-2-2021 and 4-8-202! {Annexure P-18) wherein it was
directed that until CETP upgrades it existing treatment
system and consistently complies with the norms for outlet
discharge norms, the industries with hydraulic loading of
less than 200 KLD cannot be exempted for the inlet
parameters. As the CETP was constantly violating the norms
with regard to FDS parameter, therefore it was decided that
the issue will be considered once the CETP ensures
consistence compliance in terms of providing adequate
treatment as the compliance by the CETP currently is on the
basis of mass balancing which is only a short terms measure
undertaken by the CETP. it is further submitted that with
regard to the textile units discharging more than 200 KLD
effluent i.e. M/s Vardhman Textile and M/s Winsome
Textile, 1t is submitted that M/s Vardhman Textile has only
recently installed their Reverse Osmosis system and is
presently not sending its category-1V effluent to the CETP.
Although, M/s Winsome Textile has also installed the
Reverse Osmosis systems pursuant to the directions of the
Hon’ble NGT in OA No. 801/2018 for control of FDS and
directions of the State Board and the State Government,

x however it is still under trial.

{

ombet Beorelary,
A Siale Pollution Coenlra w77
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17. Contents of para 17 relate to submission of detail project
report (DPR) to the Director Industries regarding installation
of 3 MLD Refractory management and TDS Reduction in
CETP which are matter record. In this regard as per
information recetved frorri the Department of Industries
approval for setting up of Refractory management and TDS
Reduction in CETP. has been accorded by the Ministry of
Commerce and Industry, Government of India in 140
meeting of empowered committee of Trade Infrastructure
and Import Scheme (TIES) on 2™August 2021. Copy of

minutes of meeting are annexed as Annexure R-2/11.

18. Contents of para 18 relate to notification dated 26-12-2019
issued by the Departmeri,_-t' of Environment S&T,
Government of HP which are a matter of record. However it
i1s denied that such notification was issued without any
statutory authority, jurisdiction and powers. The said
notification was issued by the Respondent No.1, pursuant to
judgment of the Hon’ble Supreme Court and orders passed
by the Hon’ble NGT on the recommendation. of the

respondent Board.

19-21. In reply to para 19-21 it is submitted that the matter
regarding exemption from State Government notification

dated 26-12-2019 for units having less than 200 KLD load,

i)

A i e )
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22(A)
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was taken up with the -Sfate Government. However, as the
CETP was constantly violating the norms with respect to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures the compliance. Copy
of communication received from the State Government is
already annexed at Annexure P-16 of the CWP and copies
of minutes of meetings held under Chairmanship of Chief
Secretary Government of HP are annexed at Annexure P-18

Colly.

Contents of para 22 are denied as stated. The grounds taken
up stand confroverted and the petitioner association has no
cause of action and is not entitled to any relief and the

petition deserves to be dismissed.

Contents of para 22(A) are denied as stated. It is submitted
that under section-18(b) of Water Act 1974, the State
Government is empowered to issue directions or such
notification. State Government is also empowered to frame
Rules under section 64 of the Water Act, 1974 to carry out
the purposes of the Act.

22(B-D) Contents of para 22(B-D), to the extent of the State Board’s

functions under section 17 of the Water Act 1974, are a
matter of record. However under Rule-3(2), (3) and (3A) of

Environment Protection Rules 1986, the State Board can
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also specify more stringent standards, than the standards
provided in Schedule I-IV of the Environment Protection
Rules, 1986. It is denied that respondent No. 1 has issued
the notification dated 26-12-2019 without any jurisdiction
under the Water Act 1974, As already submitted in paras
supra it is also denied that the State Board has not been
constituted under section 4 of the Water Act 1974.

Contents of para 22(E). are denied as stated. As alrcady
submitted in paras supra the Board has been duly constituted
by the State Government vide notification dated 19-10-
2020. However it is further submitted that constitution of the
State Board and appointment of its members is the
prerogative of the State Government which is empowered to
do so under section 4 of the Water Act 1974,

22(F) In reply to para 22(F) it is submitted that as per judgment

\

dated 22-9-2017 passed by Hon’ble Supreme Court of India
(Annexure P-19) the guidelines have been framed by the
State of HP regarding appointment of Chairman of the State
Board. According to these guidelines the Secretary
(Environment) to the Government of HP will be ex-officio
Chairman of the State Board till a person is selected for

nomination/appointment as Chairman of the State Board or

nMember Secratary,
HEP State Pallution Contrel Bos

Shimla
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22(H)

22(1)

16.

the post falls vacant due to any other reason. Copy of

guldelines dated 23-01-2019 annexed as Annexure R-2/12,

Contents of para 22(G) are denied. It is submitted that
connectivity issue of sewerage line with CETP needs action
from the Jal Shakti Department and Municipal Council
Baddi, although the State Board is regularly taking up this
issue with these concerned departments. However, as
already submitted in paras supra, as per directions of the
Hon’ble Supreme Court of India, all industries are required
to comply with inlet parameters before disposing its effluent
to the CETP.

In reply to para 22(H) it 1s submitted that as the CETP is not
meeting the norms with regard to FDS and the Hon’ble
NGT has taken cognizance of the issue and as per directions
of Hon’ble Supreme Court of India, petitioner industries are
required to comply with inlet parameters before discharging

its effluent to the CETP for treatment of other parameters.

Contents of para 22(I) are wrong and denied as stated. Not
only the CETP is to be compliant, but the member industries
are also required to be compliant to the prescribed
environmental norms. Contents of the para relating to
implementation of phase-II project of CETP Baddi calls for
reply of M/s Baddi Infrastructure. As already submitted in
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paras supra the State Board has issued notices to the CETP
Baddi for providing advance treatment, as it was
consistently non-complying to the FDS parameter. Further,
as per information from Industries Department the proposal
for providing advance treatment facility for improvement in
the functioning of the CETP Baddi was submitted to
Department of Commerce, Govt. of India for funding the
project under Trade Infrastructure for Govt. of India Expert

Scheme, wherein the proposal has been approved.

Contents of para 22(J)'- stand controverted in view of the
submissions made in paras supra. It is not the SPCB but the
CETP omer/management (a special purpose vehicle created
by the Department of Industries) which is responsible for
making upgradations to effecﬁvély treat the effluent for
which notices were duly issued by the State Board as a
regulator. Further, as per directions of‘Hon’ble Supreme
Court of India, all industries are required to comply with
inlet parameters before disposing its effluent to the CETP. It
is submitted that notification dated 26.12.2019 was issued
by the Govt. in compliance to MoEF& CC’s notification
dated 01-01-2016. It is also denied that the CETP is to act
merely as post office, as the inlet quality standards notified

for industries discharging to CETP are higher compared to

rember Secretary,
M Slate Pollution Control Boar-

Tnimda
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the outlet discharge norms prescribed for the CETP and by’

way of treatment, the standards are required to be achieved

by the CETP. The comparison of some of these parameters

are as below:-

Parameter

Inlet quality norms
prescribed for
CETP omn 26-12-
2019 to be followed

Qutlet discharge
norms preScribed for
CETP by MoEF &CC
on 01-01-2016.

by member

industries.
BOD 350 30
COD 1000 250
Lead | 0.1
TSS 250 100
O1l & Grea 15 10
Sulphide |5 2

The CETP has achieved compliance to outlet norms only

recently in May 2021 after constant follow up by the State

Board.

In reply to para 22(K) as already submitted, State Board has

issued notices to the CETP for installation of advance

treatment system from time to time as it was non-complying

-5 Siass Polution Corenl son: o

Snimis
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to the norms in respect of MoEF &CC notification dated 1-
1-2016. With regard to the matter of member industries
discharging less than 200 KLD, the matter was taken up
with State Government. The State Government has
conveyed vide communication dated 9-11-2020 (Annexure
P-16) that as the CETP was constantly violating the norms
with regard to FDS parameter therefore once CETP Baddi
upgrades and provides adequate treatment the issue can be
considered. The matter was also discussed in the meeting
under chairmanship of Chief Secretary Government of P
on 26-2-2021 and 4-8-2021 (Annexure P-18). However as
the CETP was constantly violating the norms with regard to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures compliance to effluent

norms.

23-25 Contents of paras 23-25 are denied as stated. it submitted
that impugned order passed by the respondent Board is
appealable before the Hon’ble National Green Tribunal
under section 16 of NGT Act 2010.

Prayer:-

In view of the detailed submissions made heremabove and
facts and circumstances of the case, it is therefore prayed

that the aforesaid petition may kindly be dismissed qua the
. _
tiember Secretary,
P State Pollution Control Bosr
Shimla
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replying respondent. Any other order which this IHon’ble

Court deems fit, may kindly be passed in the interest of

Justice.

‘ReSC? ndent No.2&3
Mamber Secratary, Trw..o

HE Staie Pollution Control Board
Date: “hirnia

Place: - Shimia
Through Counsel
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021
IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association

(BBNIA)
............... Petitioner

Versus_
State of HP &ors.

........... Respondents

| AFFIDAVIT
I, Apoorv Devgan, son of late Sh. Bharat
Bhushan, aged 33 vyears, presently working as
Member Secretary, H.P. State Pollution Control
Board, Him Parivesh, Phase-III, BCS, New Shimla,
Himachal Pradesh, do hereby solemnly declare and
affirm on oath as under: -

1. That the accompanying reply has been drafted at
my instance and under my instructions.

2. That the contents of preliminary éubmissions para
1-2 and reply paras 1-25 are true and correct to the
best of my knowledge, derived from official
record, no part of it is false and nothing material

has been concealed therefrom.

¢

Memoer Secretary, -
= Siate Pollution Control Boary
Shimia
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. I further affirm that the contents this affidavit of

mine are true and cofrect to my knowledge and
belief, no part of it is false and nothing material

has been concealed therefrom.

Verified at Shimla on _ day of October, 2021,

DEPONENT
Membef Sacraisry, v
HP State Pollution Conirol Board

Shimla
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than 5°C above ' | than:5°C above | than 5°C above |-
| ambient water ‘| ambient water | ambient water
SRR | temperature - _ | terperature temperature
) Ol & Grease .10 10 | 10
Ammomcal —N1tr0gen : _ 50 | NS*: , _5{)
| "Total Kjeldanl BETRERN - 50
Nxtrogen___(TKN), : A It .
N!traee». Nltregen . 10 N_S* N 50
| Phqsphe‘tes,,_a_s,:P- ‘—5. " Ng NS
Chiorides 1000 1000 - Ng*
[ Sulphates, s SO; 1000 71000 NS
[ Flouride _ — 2 ¥) is
‘Sulphides, as-§ ~ 2 2 5.
.Phenolic compounds "1 - 1 5
(as CgH;OH)- L
| Total Res. Chlorine 1 1 1
| Zine ' - 5 15 15
| from _ .3 3 3
-t Copper - 3 3 3
.| Trivalent Chromlum_ _ 2 2 2
Mangﬂnese R 2 g 2
..Nlckel_ | 3" ' Ns ¥ --3 '
"Arsenic - '.0.2j NS ¥ _{).2
) Cyamde, as CN . 0.2 NS‘* 0.2
: Vanednem ‘_0.2 N ¥ 0.2
-Lead - - IS O NgF 0.1
Hexava]ent Chromlum "_0._1' L N ¥ _ 0.1
: .Selemum | 005 . NS* 005
.7Cac_1lrm1}m. L 005 NS * O.QS.
Mereu_ry - -0.0._1- ] . -NS* 0,017
| Bio-assay test '| As per industry- | Asper As per-
: specific industry- industry-
. | standards specific specitic

standards -

standards

- *NS-Not speCIfied

Notes c

'Dlscharge of treated efﬂuent into sea shall be- thmugh proper marine outfall, The existing shore
: dlsi‘:harges shall be converted to marine outfalls.. It .cases where the marine outfall provides a
" minimum mmal dilution of 150 times at- the point of didcharge: and.a minimum.dilution of 1500
- times at’ a pomt 100 m away from dlscharge pomt then, the State Board may- relax the Chemlcal o

1 _'Oxygen Demand (COD) limit:




o
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[“I‘Tﬂ“@‘s’s(-iiﬂ L auew'wa ; ST . 7

effivent shall be 500 milligram/litre.

Common Effluent ‘Freatment Plant (CETP) shall be 1000 mrlhgram/htrc Tn ases ‘where Fixed :
- Dissolved Solids (FDS) concentration.in taw. water used by the censtituent: umts is already high.

|-~ Solids (FDS) in treated eﬂlnent shall be. accordrng]y modrfred by the State Board, " ] |
3. In case of discharge of treaied. efﬂuent ‘on'land for irrigation, the impast.on. soiland groundwater

|’ Plants (CETP) management For combined drscharge of treated:¢€ffluent and sewage on land for
. _j 1rngatron the mrxmg ratio. wrth sewage shall be prescrrbed by State Board R

.Provrded that the maxrmum permrssrb]e value for Chermcal Oxygen Demand (COD) m treated

2 ‘*Ma)umum permissible Fixed Dissolved : Sohds (FDS) conrributron by constrtuent umts of a’l :
(i.€. it is more than 1100 mrihgram/lrtre) then the' maximutn permrssrb]e valuefor Frxed Drssoived o

. "._quahty shall be monrtored twice a year (pre-, and post-monsoon) by Common Efﬂuent Treatment | 8 B

4 Spemﬁc parameters for some 1mportant sectors se]ected from sector-specrflc standards
o Sector -0 -0 T ST SpecrﬁcParameters '

Textile R Bro-assay test Total Chrormum, Sulphlde Phenolrc compounds

Electr'oplating Industries Oil . & Grease Ammonia- N1trogen Nxckel Hexavalent Chromrum
- e Total - Chromium, Copper; . "Zine,” Lead, Iron Cadn'nUm Cyanrde o
Fluorides, SuLghrdes Phosphates, Sulphates, : i

Tannerres T Sulphrdes TotJ Chromrum 0il &Grease Chlorrdcs

Dyc&Dye Intennedlate . ['Orl & Grease Phenohc compounds Cadmlum, Copper, Manganese,
. | Lead, Mercury, Nrckel ch Hexavalent_ Chromrum, Total Chron'uum
- | Bio-assay test; Chlotides, Sulphates, .

Organic chémicals - | Oil & Grease, Bio-assay-test, Nitrates, Arseme, Hexavalent Chromrum,
‘manufacturing industry - | Fotal - Chromium,  Lead, Cyanlde Zlnc Mercury, Copper Nrckel
S ' ‘ | Phenolic compouids, Suiphides

dPharniaeeutic_a] industry. | Oil & ‘Grease, Bio-assay . test Mercury Arsemc, Hexavalent
e -+ | Chromium; " Lead, - Cyamde, ‘ Phenolic compounds, Sulplndes

Phosphates »o

[F No: Q 15017/18/2014-CPW]— o
. Dr. RASHID HASAN Adv1sor'

'Note- The. principal rules were publlshed in the Gazette of Indra, Exn'aordmary, Part 11, Sectron 3,
~ Sub-section (i) vide number 5.0. 844(E) dated the 19th. November 1986 and subsequently amended vrde the .

foIlowmg notrﬁcatrons —

5.0. 433(}3) dated the 18“’ Apnl 1987 G.S: R I76(E) dated the 2“d Aprrl 1996 -G. S R 97(E) dated the-
18" Eebruary, 2009; G.S.R: 149(E), dated the 4 March; 2009; G.S:R. 543(E), dated the 22°¢ July, 2009; - -
- G.SR. 739(E), dated ‘the 9™ September; 2010; G.SR. 809(5) dated the: 4'h October,’ 2010 ‘GiS.R. 215(E),
dated the 15" March, 2011; G.S.R. 221(E), dated the 18" March, 2011; G.S:R; 354(E), dated the 2" May, .

2011; G.S.R. 424(E), dated the 1% June, 2011; G.SR. 446(E) dated the 13" Jung, 2011;:G.S: R. ISZ(E) dated . -
the 16" March, 2012; G:S.R. 266(E), dated thc 30™ - March, - 2012; ‘and G.SR. 27THEB), dated the.

31" March, 2012; and G.S.R. 820(E), dated the 9" November, 2012 GSR, 176(E) dated the 18" March,

2013; G.S.R. 535(E), dated the 7" August, 2013; G:S.R. 771(E), dated the 11" Decemher, 2013; G.S:R. E), .

dated the 2 January, 2014; G.S.R. 229 (E), datéd the 28" March, 2014; G.S.R. “232(E), dated the 31" Maich, = -

2014; G.S.R. . 325(E), dated the 07" May, 2014, G.SR. 612(E), dated the 25" August, 2014; G.S.R. 789(E), -

. dated the 11th November, 2014 and - Tastly amended vide notrﬁcatron S.0. 3305(E) dated the' S

7th Deceniber, 2015.

{

Prmted by the Manager Government of Indra Press Rlng Roaci Mayapurr New Delhr 1 10064
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.- JAGDISH SINGH KHEHAR, CJI

‘Fgéfif S

. REPORTABLE o
’ =.-IN:THEfSUPREMEfCOﬁRTQOF:IEDIAg

- CIVIL ORIGINAL JURISDICTION

|- Paryavaran Suraksha Samiti and ancthezr. = . .Petitioners

- yersus

" Union of India and others =~ . . ..Respondents

JUDGMENT

| The fpe"'ﬁl:it:i;.pn'__e_':'rs-' hab're : apiﬁréa_chéd this Court, seeking a

sﬁri§ in;tﬁéﬁﬁa@uré;;ffﬁgﬁdaméé;'fpr:a dire¢£ionﬁﬁlthe reSpgndénEs;
,];(ﬁﬁiéﬁﬂi#ciudeﬁfﬁ#;jugi§n ¢6v§rnm§nﬁ; éli fhe}ﬁtéﬁe;sovérﬂmenps an&
',étﬁé ﬁhi&ﬂ;férriﬁoriéSfft§'Ehsuré} £hat no. industry whidh-réqﬁires-
.{,“coﬁsenﬁ ﬁo operaté ;from the concerned'Pollutloﬁ Control Board, is
':permltted .toj'f#nqtlon;j uﬁl%ss 1t has ;5  fqnct19nal effluent 
"ftrggtmgpp;plan§}1ﬁﬁichiig Eépable.tpi@eet_thg éf¢sc£ibéd norms for
f: £;@§?1£§{ihé P§ilﬁtaptSifrom_tﬁgfeffxgénﬁr.béfpre.it is diééhargedf‘
2. The Union of India, and the State Governments (including
fﬁé#ﬁﬁi;£ Tétr££§¥i§s)_hévé filed éOﬁﬁ£ér ;ffidavitsp éxpressiﬁg
'.;thei;;;ngiﬁiQQAI_é;éitiéﬁg;f_Pﬁrihgftﬁe géﬁrSdef hééring; learned

-‘_c_ou'n'sérl-:-'fépreéehting ‘the 'réspéhdénts', -also ‘made. _édme__ ‘suggestions,

t‘h could be h:.ghly benef:Lcu.al -in c_arryihg ‘forward the process

remov:.ng pollutants, : .f.-z;om - th_'e'f.. ‘discharged effluent, in  a

o sys_tem:a&t;}c ~and, co-ordinated manner. -

©.3. . During the course of hearing, it was not disputed between



the rlval partles that the 1n1taat10n of the process_has‘to be atf;ff-"h

'_each .1ndustry.jwhrch_‘requrres “consen

E concerned'PoliutionréontroliBoard,‘should be_mandated‘to set up a;ffv'”'

Ffunctlonal prlmary effluent treatment-plant W:l,:e-anformed_“thatlf )

only when such an effluent treatment plant has been.set'up, the -

concerned Pollutzon Control*Board grants~a “no objectlon.-toﬁtheh
industry, and accordlngly “consent to operate”i SOUas tOtalloweiher'
.‘industry_tc;beccmeifunctlonal.. It ‘is therefore apparent that{all_

runningfindustriai units, whlch requlre “consent to operate”ifrom;c"

'the concerned Pollutlon Control Board have a7functlonal prlmaryﬁnf

A effluent treatment plant _lngplace¢~m5-'

4;.. - The 'questlon: thaﬁiuéfigeéFVfdr‘Joﬁ:{

whether the same 13 ma1nta1ned 1n good'Ordehi

1tself“hasibecome'functional The 1ndustry requ rlng “consent tof

oper-a'te"' .can. be perm:.tted to run, only :|.f V:L'ts pr:l.mar‘

treatment plant rs functronal We therefore consrde'gfcmjust and;-

ccnsideration is,

;after the 1ndustry;fill5

'ﬁeffluentﬁi:f

- appropriatef 1to=_direct-_the:_concerned-tState Pollutlon Controlj,;f”

‘,Boards;,tofissue‘nbtices}tdzallﬁindustrialfunrts;:whlch‘requlrelh‘”'"

“consent to*c'erateV wa of a common advertlsement re 1r1n f'
LO "Op _ Y Y g _

ﬂthemh to -make -their' prlmary effluent treatment plants ‘fullyjf

_operatlonal _w1th1n three m.onthE from today On the explry of theifg;f.

notice perz.od of three months, the Lconcerned -State:r-_=.:,Poi|..-3_autlon

Control Board(s) are mandated to carry out 1nspections,.to ver1fy,}fh5

whether'horf‘not : each 1ndustr1al :unrt hrequxrang'f“consent' tof,?’

operate” has a functlonal prlmary effluent tre‘tment plant Suchfff_-f

.'of the 1ndustrlal units,'whlch have not been able to make thelrf



-

B s S
lpr:l.mary effluent treatment plant fully operat:.onal within" the
.:..'notJ.ce per:l.od shall be restra:l.ned from any further industrial "
‘a’ct:.v-:Lty”. Th:.s d:n.rect:l.on niay be 1mplemented by requ:.r:.ng the

concerned electrz.c:lty supply and d:.str:.but:.on agency, to d:.sconnect

;the :-.-electrn.g:l_.ty ; -c:_o_n_nect:.‘on_ ;iof _ the- default:l.ng J.ndustry. . We

S 'therefere‘:hereby_.:_fur-ther.' direct, that in case. the concerned State

Pbl‘lu-ti:on~ '-'&en-trol Boards i. Vmaft'e a 're"cemmend‘ation to the concerned
': ele.c:tr:l.c.al.rsu.pply‘. and d:l.str:l.butzon agency/eompany, to .dieconnect
’electr:.clty supply to an :|..ndustry, for the: reason that its primary

| ‘-:'.'effluent treatment plant :I..S. not funct:.onal it shall honOur such
‘.i-recommendat:l.on, and shall dz.sconnect the elec:.tr:Lc:Lty supply to such
' 'defanlt-::,n_g:_rndustr.j.al - eoncer-n, -:_f.orthw‘:;_.th._r :

- '5 .i Such -.-an '-."indu'etr:i-.-al- concern, .whieh:. .'has ---been' disabled 'from
"'.,H,carrylng on 1ts .1nduetr:.al act:.vat:.es ,. as has been J.nd:l.cated in the

forego:.ng paragraph :i.'s granted 11berty to make its pr:l.mary

effluent treatment plant funct:l.onal to the requ:.red capac:.ty, and

thereu on:" .-seek “a fresh “-eonsent : to o erate” from the concerned
P ‘

'___1Pollut:|.on Control Board Only after the rece::.pt of such | fresh '

:.".FQFS?I“?: to : ;099?-31:3 ; the J.ndustrzl.al act:.v:i.tzl.es of the d:l.sabled

1ndustry,canbe perm:l.tted .tq _-be. 'resnmed., In -earr_y.:.ng- out the
L 'above exerc::l.se, we con31der 1t -just‘ and -a'pprOPriate" to- require, the
L Pollutlon .Control Boards to carry out :tnspect:.ons, by prlorltlrlng
‘_-E__-rnspect:.ons .ef severely and cr:LtJ.cally polluted J.ndustr:l.es,' so that i
| visible results emerge at the esrlisst. '

| 6. I.:Lberty :;r_i's hereby “grant.ed to | prlvat_e_ individual (s) and
organ:l.zat:l.ons ,to address '.:.cempla_i_;nts:_ to -7:-the' , cnnee.rned Eelluti'on_

.:C’dn:tre'l._f'Bt_eard‘:,',‘. :Lf any- ':'i.'ndus;trjr_'-li_s':'-in default'. O_n‘-the : reEeip-t of any



~ such complaint the concerned Pollutlon Control Board _shall be

,".~obl"iged ~to . 'v'erify ' th‘e. -sa_me:., : and take such action aga:l.nst the

;defaul.ting ) lndustry,"_. asmay be pfer;_r‘_ui;sS:{ble; l_ﬂ; ']_.-'aw S ':_ f_h-._'.ac_t_lon,‘

would be’ inf'aa_aitioﬁ' to 'theodis"cohéi‘znuat'ionf :of'-' 31-51&&-‘5*1:;—.5;&1’- act‘ivityf? S

'_fo,rthwi;th.,_ in the ‘manner dlrected here:.nabove (but only after

-v_erificatj,on) -
7. . - Having effectuated :théF]difecfioﬁsﬂ~reéo:ded?fine7the
: 'foregoi'ng_' baragranhsi,' the next step would be, to : set;::.fup- ”,co'.riun'on .

' eff_lue_nt- trea-tnient 'plant‘s We are J.nformed that for the aforesaldi

"PurPose, the f:l.nanc:l.al contr:l.buta.on of the Central Government is to SRR

B -

the extent of 50 per cent that of the concerned State Government BRI

(J.ncludlng the concerned Un:l.on Terrltory) :Ls 25 per cent _"7"'_I'he_, ;
balance . 25 per cent is to be arranged by way of loans from banks
Th_e above_ "lo_ans, are to be repa:Ld by the :Lndustr:.al areas, -and'/or

::i.ndu'stri'al'clnsters. 3 We are: also 1nformed that the settlng up of

_a cd:nm'on "ef-fluent -treatment plant '_ -_would:—--'--:o-rd:.na‘r:n;—ly take- " o

_approxlmately two years (1n cases where the process has yet to be

c_ommenced);. The reason for. the above prolonged per:.od for sett:.ng‘

. up ' “.comon ‘ effluent treatment plants” v accord:l.ng ‘to lear-ned_'_",,.. )

'-co.uns_e'_l :Ls not only f:manc:l.al but also, the_ --re@irement-- ofland
'a.cqni.'si_txon, for the same. | T |
8._."_“.hlnrview:ofathe~factﬂ thétitﬂelﬁiﬁaﬁe@él?ﬁésiﬁgsn;555ibgeﬁ:'"
taken car_e | of, as has been. expressed .above: weareof Eﬁé':‘vim-,-

that the sett:u_ng up of com;non‘-«-ef-;f.ernt' tre'a-tment- ﬁﬁlaintsl’;"' '_ should

" be taken “up as “an r-urgent‘-‘m:'i.ssion . W:Lth reference to common C T

-_'elfflue‘nt‘ { tr‘_eatmen-t 'p.l-ants wh:l.ch are already under :|.mp1ementat:|.on,

. we hope ‘and - expect, that they would be completed w:l.th:l.n the t:|.me



'.f-1-“inesff a'lre-adyz .';_-.p,éétﬁ'la_t_eﬁd‘..:'  With reference to .common effluent
_,.treatment plants 'ﬁhlch"ar:e.__.'yet -'I__t'o' -te ‘set up, we considet’:lt_ just
‘flfénd _appropr;ate heoﬂfaitectl tthe .cenderned: State. Geﬁernments
?(1nc1ud1ng, the concerned Union ferrltorles) to completerthe same
w:.th:.n a perlod of threer years,. from today ' We ‘a_re als_o_. of the
':vlew, that whlle acqulrlng land for the cbmmon'effluent treatment
lfflplants the concerned State Governments (1nclud1n§, the concerned
';Unlon Terrltorles) wall acqulre such add;tlonal land, asﬁmaylbee
:;fnrequlred for settlng up “zera llquld dlscharge plants .1f‘andlﬁheu
EVHrequzred in the future B
'9;?3lﬂ_7 Durang the course of.hearlng,:we were 1nformed bj 1earned
*.chunsel, that the runnlng of .common:effluent treatment plants
'ffmhlch are in place, 1s also a matter of seraous concern ".In this
7f‘behalf r‘lt was 'submltted' that 'Some- of the rcommon ‘effluent.
‘f_;treatmentlplants are dlS functlonal beeause of lack of flnances;
'“fwhllstusome-others“are:dls-functlonal because-of-therrequlrement
'_;of repa;rs, whlch have net'been carrted.eut agaln because of lack
- of flnanC1a1 resources.iﬂ? | | o
" 10 Given--*.th‘e .. respéhs‘iﬁili‘ty vested: in Municipalities under
-eArtlcle.243W of the Constatutlon,_asealso;‘in item 6.of 1:hle'12*“h
'=Schedule; whereln the aforesa1d oblagatzon, p01ntedly extends to
?“publlc health, sanltateen conseruancy and SOlld waste management”
s weiareaof;the-vxew,.that‘thefgnusgto:operate1the.existing commorn .
"lfleffluent treatment plants, ;;s;s;;s m@nieipalltiesi(and/br'local
ftpdmeelg leen the afpresal4 ’resnonsibiiity[ the' céncerne& _
munclPahtle (”‘and/éf local bodies), cannot be permitted to shy

iaway':frémfdiéahaﬁgi@gﬁthiéVPné:QnsfdutY-tlnﬂcase #hexeiare further



STV

_ f1nanc1al constralnts, the remedy 11es 1n Artlcles 243X-and 243Y ofl

the ' Comstitution.. It w:l.ll be_ _‘-_:-__open‘_ “to-the cong-erne;tf- i

~,municipalities(and/or%‘local-ubodies),u_toﬁ'évoive°fnbrns'2to€;recoverf

1'fnnds, for the purpose of generatlng flnances tO'lnstall'

'all,thE'fcommon.effluent.treatmentfplants”; wrthln the purvrew of?@ef

the'provisions referred'to“hereinahove"iﬂneedleSS;to*mentlon_ that”fTef

such norms -'as- may be evolved for generatlng flnanc1a1 resources R

' may 1nc1ude all or any, of the oommer01al 1ndustr1a1 and domestlc--%lr'

_benef1C1ar1es, of the facrllty The process of evelvlng the abover'uf

nOrms, shall be superv1sed by the concerned Staf”fG0vernmentu(Union_:'

‘TerritQIY)i thr0ugh the Secretarles, Urban ﬁevelopmen

-Bodies?respectlvely,_(dependlng on’ the locatlon of the respectlve:
'icommon effluent treatment plant) The norms for generatlng funds,ff*

for - settlng up and/or operatlng the L'common effluent treatment]

fand Localmf'

hPlant’_shall be'finaliZed on or before 31 03 2017 5Qf33,t03be;.u

rmplemented w1th effect from the next flnan01al year ; SIn caSe;infft

HSuch.norms;areunot in place, before the commencement of the next'

‘financiaLV_yearf fthe'.concerned~n3tate-qGovernments; (or«?thef-UnronlguL?

'Terrltorles), shall cater to the f1nanc1a1 requihemen

the . ° *common effluent treatment plants”f“ Wthh

dls functlonal from thelr own f1nanc1_l”resources

11;.; _ Just in the manner suggested herelnabove, for the purpose;n

of settlng up of . “common effluent treatment plants””-the:concernedTJfa

State Governments (lncludlng, the concerned Unlon'Terrltorres) W111,;;:

.prlorrtrre- such c;tles,:,towns; and v:.llagesr ‘whrch;:drschargg:;

_indﬂstrial'pollutantswandJSewerf;ﬁirectlg31nt@frivef&?and.waterff~'

bodies.



,diﬁ;.l;='we are afitﬁéLQi;Q,égiigl;_tﬁe manner suggested above

1”the malady of sewer ‘treatment | should also be dealt w1th
”:fs;nultaneously We therefore hereby dlrect that 'sewage treatment
"[;plants' Shall-alsofbe'setuup and,made-functlonal,ﬁwlthzn the tlme
'-hfllnes and the.format 'expressed herelnahove |
'3-f1$;}¥;'h"fﬁe ‘.areﬂ;;of‘u=thel :éleﬁ,'f thatr mere;:;dlrections~'-are.
'-?lnconaecuentlal nnleas a.rlcld 1mp1ementat10n nechanlsm is laid
.};doénﬁ We therefore hereby prov1de, that the'dlrectlons perta;nlng
-to contlnuatlon of 1ndustr1al act1v1ty only when there 1s in place
lta%functiOnaliv“prlmary effluent treatment plants”' and the settlng
lhgup of.functlonal “common effluent treatment plants” w1th1n the time
?llnes.:expressed above, shall be of the MEmber Secretarles of the

’*jconoernedg_Pollut;Qn COntrol 'Boards 'Theﬁ Secretary' of the'

'ffDepartﬁentﬂof‘Environment‘ of the conéErned State Government (and

:-lf the concerned. Unlon Terrltory), ehall,wbe _angwerable' in case of

f3fdefault 'The ;GOncerned"'Secretarles to ’thez“Government_ shalll be

n'respon:ible of ‘monltorlngllthe progrees - and 1ssu1n§ necessary :
'ﬂfd1rect1ons .to the concerned Pollutlon Control Board ae- mayiAbe

‘Eareqnlredairfor'atheaplmplementatzon,-of‘-the“:above.Idlrections' They
-,shall be also responslble for.collectlng and malntalnlng records of
”'ﬂdata,izn.respectlof the.dlrectlons contalned 1n thrs order. The

::sald data shall be furnlshed to the Central Ground Water Author;ty,
:ﬂrtwhlch shall evaluate the data :and shall furnlsh the same. to the
71?Bench of the jurlsdlotzonal Natroaal Green Tr1buna1

’FI{,g35' ~~To ksuperv1$ef?c0mpla;nts-uof_ nonflmplementation of the.

: ,;71nstant. dlrectlons, theﬁlconcerﬁedrqeenches'>of_1the National Green

:nr;Trlbunal : wrl;;~malntain‘drunning Wand_'numberedj case"files,‘_by



.", .

rgqh

'.d1v1d1ng the jurlsdlctlonal area lnto uhlts

case files, w111 be- llsted perlodlcally }Ehe?éphde#hed;?eilﬁtienf'”

Control Board 1s also hereby d;rected

criminal-action, as may be perm1331b1e 1n law, agaznst all or any'*‘

-of the. defaulters

15. : L1berty is igranteaﬁyftbf”#bﬁi#etef;jihei#i&te;g}ﬁ}ﬁah@ G

organizations, " to “ approach the  concerned ' Bench = of the |

juriedictional;NationeifGreeeeTribﬁhal;ﬁfo;gapﬁropriggeidﬁag;g}ﬁby Sl

' pointing out = déficiencies, -in  implementation ‘of ~ the above:
‘directiens;

'16_-: i 1t“.howeverf;neede"'tez;he;ﬁelariﬁied: that the 1nstantff

'directiens'and;timeplines;.shaiL}hef}inkanjfway:drlqtefahy;trmeﬁf

.lines1andfﬂireEtieesfissuedﬁbj-Ceﬂrtﬁfefﬁﬁendﬁéé3¢f;théfng£i¢#aihedenf

.Green Tribuﬁel"'hitherteﬁhefere,'whereln the po"”"éﬁed-tiﬁéﬁiiﬁeé;_

Hwould explre before the ones expressed _thrOUgh_ the_qdlrectlonSr;f:

recorded~above- It is clarlfled that the tf;e llnes

lherelnabove w111 be relevant only 1n smtuatlons where there are no

jprevalent‘time line(e),”and}axsof.where'arlongerﬂper,o ﬁ”a$¢been‘.'
.providedhferh77e

17. . It weuld be. in the interest of implementation of “the .

~ ‘objective sought téibé'ébhievedmftefalsdkreQuireﬁga
State(and’ each, concerned Unlon Terrltory) te make Prov1$10n for7*7
“inine,“7rea1_,t1me, -continpous monlterlng_ system”j dlsplayﬁ

: emission leveis,r_ln the PUhllC domaln,‘ en the portall of the:

'concerned State Pollutlon Control Board Wew.“

_least three State Governments ha,eialready adopted the aforesaad

T

-TQQhCerﬁednyfr'
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Vn;fﬁeasures: Such measures shall be put in place by all ‘the’ concerned

-JvufStE£eﬁuéieernments( ‘1nc1ud1ng,r the concerned Unlon‘ Terrltorles),
'feggw1th1n 31x months from teday
w'~1f;;§gf-“_ The ;nstant wrlt. petltlon stands d:spesed of in the

m;aforesald terms e 'nfmﬂfﬂ~:‘

{JAGDISH SINGH KHEHAR]'

[Dr D Y CHANDRACHUD]'

'~.;£*fNEw DELHI""L o 'm;...:};;l.};..g;...JJ,_.
"‘.FEBRBhRX 22 2017;?

[SANJAY KISHAN KAUL]

e
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P STATE POLLUTION CONTROL BOARD -
e HIM PARIVESH PHASE-III'NEW SHIMLA-171009
' Phone No. 0177 2673766 Fax 9177 2673018 '

o (To ll Iiti)l;ﬁfslﬁ‘ii::‘e‘f_:s;_{l/(]'rgamzatmns/Mumﬂpal Local Bodles

Whereas Ho
e 2017 passed m

A 8 Treatment Plant ‘Relevant eontents of the sald Judgment are reproduced :

- /HPSEBL)

Effluent Treatment Plant and Sewage

e - functzonal A:We :

r_:_equtrzng consent to operate ean' 'be
dfits przmary eﬁ?uent treatment plant

L _:'-concerned State f'.'Pollutzon Control Boards ‘to issue. notzces to-all

- 'if:"'tndustrzal umits
L r-'.‘-"-treatment plants ully op
e fiithe exp

- Polluti

o

of "'the nottce pjmod of three months the concerned State

sl

“has.a fis

.,,__e Supreme Court of Indla Vlde Judgment dated 22-02- - |
Wit Petltloén (C) No. 375 of 2012 dated 22-02- 2017has
I the establlshment of Pr1mary Efﬂuent-'-_

:‘7'5whtch re utre consent to operate by way of a
umng them to make their przmary eﬁ?uentﬁf-
tional, wzthzn three months from today. On ~

_-.%1-—

- True typed and T ranslated copy of Annexure \Q & }if

refore eonﬂder it just and approprzate 1o direct the- .' L

o , ntrol Board(s are mandated to carry out mspectlons to ) k
f._zf;._vergﬁz ‘whether or not each -
o f"{,"‘"_-'operate ‘
s mdustma._ unzts
--'.E'eﬁ?uent treatment plan ully o

ach - indhistrial unit requmng “comsent to .
cttonal b ;mmary eﬁ?uent treatment plant Such of the - __
whi h have: not: been: able fo: ‘make . their. przmary-_ﬁ
"?tzonal within the notice period, shall .

' 'be restraznedﬁom -any further mdustnal actzvtty Thzs dzrectton may be .-

{-_dzstrzbntzon agency, to dzsconnect:_; the electrzcnj; connectton of the

(‘ o

_;.gconcerned electrzczty supply and"



o _- 'Th1s 1s for the general mfo
B "__-the Hon’ble Supreme Court



The Hon ble Supreme Court of Indla in the aforesard Judgment has

-'_i-: f'further held at paragraph 8 as under -

8 ln vzew of the ﬁzct that the f nanczal posztzon has been taken care of

as has been expressed above we are of the view, that the setting up of
R common ejﬂuent treatment plants “should be taken up as an ‘urgent

o mzssron With reference to common eﬁ‘laent treatment plants, which are

l' o already under lmplementatlon, we hope and expect that they would be
e __.completed wzthzn the. ttmehnes already postulated Wzth reference 0
."':"-f.fCOﬁ’lﬂ’IOl’l eﬁ‘luent treatment plants whtch are yet-to be set up, we

| conszder O just. and approprrate to dzrect the concerned State .

Governments (zncludtng, the concerned Union Terrztorzes) to-complete
S ,the same wzthzn a perzod of three years from today We are also of the

K vrew, that whlle acqutrtng land for the 'common eﬁluent treatment ~

e plants the concerned State Governments (zncludzng the concerned o
~ Union- Terrttorles) wzll acquzre such additional land, as may be.

- requzred Sor setting up “zero lzquzd dzscharge plants zf and when -
o .reqmred in the ﬁttare o - .

. _Under paragraph 10 of the said Judgment the Hon ble Supreme Court

" has further categorlcally ordered that the onus. to operate the. existing ~

' common efﬂuent treatment plants rests on the Mumerpahtres (and/or '_

= -loeal bodles)

gy At paragraph 12 of the sard Judgment the Hon ble Supreme Court of

o India has observed as under -

1 2. We are of the vrew that in the manner suggested above the malady-
of - sewer treatment should also be’ dealt with . szmaltaneously We -

' "therefore hereby direct, that ' ‘sewage treatment plants' shall also be set .
- ‘up and made funcnonal wnhrn the trme lines and. the format expressed
o 'hereznabove ‘ - ‘



. In view of the foregomg, the concerned authorltles are hereby requ1red =
to take necessary steps to forthw1th 1mplement the order of the Hen ble )
Supreme Court. as laid down by the Hon ble Supreme Court 1n the'_- S

' Judgment c1ted supra;

Member Secretary-
HPPCB Shunla;-__‘ -




"'"'-'-'_-':jconnectmfy of"he eﬁi'uent': Qe"e"at’”g “’""fs m CETP ’”Stead Of‘

o mnstltuted

3. sh.P.C. Gupt

._.-_,:__,_,'_—i_Pfant at Baddi (i) to a?'cce‘, s
Tl d*scharged fro-' ___cETF" mte Rlver Sarsa __.eferences were rrade frc:m follawmg ihree :

Industr:es___Member :,_;

i Hen ble Na Jliohal Green Tnbunaf in O.A"No. 80172018, vide order dated 27°
' Septemberri‘QO‘}Q ;n'the matter of Jasmeel Smgh v/s State of H:machai Pradesh :

O .. dnrecied as folleWS

gress of: correctrve measures fo bnng down the h;gh,_

e :_'TD Sf__ ‘,.." ve!s : O’,'?' accouﬁf of d;scharge of efﬂuents by texr:ls urm‘s The

-ayt also ascertam the efﬁcacy of z‘he CETP and -

"‘-"-‘-:'enforcemeﬂf af the ’Pofiufer Pays" prmc:pfe for recovery of

o _uompensaz‘ton f.rom the defauiz‘mg umts

in comp!zance ta the above orders a Committee af fouowmg memt‘ers is

Sh Vwek Chandef Add:trona! Dzstrsct Magtstrate Soian Hirmchai

‘:-rr-ff_-‘Sh Sunee '”‘-'Dave Addrt:onaf Dtrectcr Regxenal Drrecto ate Centraa S

1 -.;‘Pellutlen Control:étzard, Chand:garh

“ '-i',:{'ﬁra_desh.-_P'"JI tion Controi Board Baddr

Before proceeding for mspect:o___, aﬁ

S ke R X /q!VNEXUI?L— R z/r
t _'J__'u:s‘ Report of Common Efﬂuent Treatment Piant ‘Baddi and Textile
ye'lng Umts) of CETF’ Badd: Dlstrlct Solan, HP =

fSr Envrronmenta[ Engmeer Regional Oﬂ' ce, Hsmabha!'

'ehxtormg of Common Efﬂuent Trnameni :
e GETP and (i) to estxmate nmpact of-

S Reanned by CamSeammer



:‘s’f. T

Name Of umt

T AUnﬁ "Teﬂc‘ti.l'é"’:.-

it Auro Texuiew— :

5 '_‘_‘Winsome Texttie‘-;

: _Blria Textne S

~ [Bospak Siiéi'rjxnefr'ff it




[7Sr. [ Name of unit.

~ Address -

77| Sobhagia Clothing

_‘F‘Eot No 6- & 8 EPIP, V;Hage Jharmajn

Tehssf Badds D:stt Sofan HP

8 Himachal Fiber

| Plot No 43-44 Ind Area. Barotiwala Tehsi |
'.eadm Distt So}an HF’

The analyscs of sample.s was under progress at the t!me af mscnbmg

th:s repon‘

10 AboutCETP atBaddi o

The CETP iS Eocated at V[!age Kamduwal on Baddi Na!agarh ‘Highway on .

: nght bank of Rwer Slrsa and destgned to treat 25 mld of effIUent from dnfferent sector

- f‘of mdustnes as, mentloned in folfowmg para

A total number of 449 mdustnal umts. Iocated at Badds Ba‘rotiWaiaf and

| Nalagarh at the radrai distance of approxumately 15 km are the members of CETP. A

o pipe netWOFk of 628 K is. developed and Iald by -M/s. Baddl Infrastructure Ltd.,
N carrymg efﬂuent to the tune of 92% of total ioad reachmg to CETP and remammg 8%

' .'.of efﬂuent is; transported by tankers of 20 Kl cepamty The CETP commenced its
Aoperatron in the year 2015 whzle construct:on of CETP was started in the year 2013

| after havmg ebtamed Env:ronmental Ciearance vutie F. No 1D~5312011 fA~ t. dated

j_.08-10-2013 from Mm:stry of Enwronment Forest & Climate Change

An assomatlon name!y ‘Baddl Barottwala Nalagarh !ndustnal Assomanon

' (BBN!A) |s formed by the mdustnes operatmg ln Baddl Berotswala-Ne!agarh o

- ‘_control of pollutton due to mdustnai dlscharge

. lndustrsal Area wnth tts pnme ebjectxve to estabhsh thiS CETP for abatement and

To execute the objectwe BBNiA formed a Spemal Purpose Veh;cle {SPV)

;,:'rfamely Mls Baddl lnfrastructures Ltd wherem the SPV was respons:ble for
L_censtructlon of CETP Iaysng ef clcsed conveyance syetum (pipe network}

E ‘agerat!on and matntenance The SPV i also responsm!e to- gu:de me‘nber

Al

o B Seanned by CamSesnner



..;ndustnes for mamtamrng qualrty of efﬂuent reachmg CETP as per lts desrgn

' parameters

| 20 '. f' |nSpectlon 'Of.'C‘ElTP,_:'Ba—. d dl

', i) The CETP is. desrgned to treat frve d:fferent categorses cﬁ efﬂuen‘r -as-

tabulated under.

- Sr. Category " Sector of mdustry T Noof | Consented
| Ne: Lo LT Unies b effluent
{m MLD}

V1 - -} Food, Paper an‘d;Tekti’lb“ﬁ e _
Tl S Soap&: 'Béterg"ent' CT R M2
_ WM~ [Pharmaceutical - . | 213 ] -
IV Dyeing - R R s S
V. | Electroplating, Meta’i‘, surface | 3t | 0,

T frmshrng B T T TR

1Total 7 - o e T h ARG @ ARG
e T T T T "-S:a'y23;'00-..'._‘

o el mal ]

* Out o[ [(17:4 um'!s lhree umB ata I!rg srsler cpncem ofeadi mher s .

Sy ltwas observed that at an average bf i mld efﬁuen

_ CETP compnsmg equailzatron tank pnmary seﬁ er__r aeratrort tank '
reactnon tank; secondary and temary cianﬁer The treatment pracess-:{

' for each stream as appended wnth the repert (Annexure N}

 treated. by the_ﬁ S

iii}- fii was natlced that efﬂuent ef category l\f 15 not reachmg to Ets_‘__

- desrgnated equahzat}an tank EWs Badds Infrastructure Ltd “has .

i mformed that - the dedlcated pipe hetwork tc carry the efﬂL,em of o

) category IV is blacked The efﬂuent of category lV rs therefore beang
dlscharged through pape netwerk of Category . o

vy it rs aise observed that ihe CETP rs desrgned to treat category V

efﬂuerrt by mixing W‘fh Categﬁfy v efﬂuent fo- optrmrze the chemical -

- consumptron and to: achreve effectlve treatment Srnce the e‘fﬂuent of

E __-categorv Ve has been mrxed with category I m the ptpe_,:_etwork rtse!f.":_,_: o

~ before reachmg CETP,: whrch has resulted rn formation” of' a: newf..:'-:.._ :
complex effiuent for whrch the CETP was not desrgned Therefore rt S

4!‘7




-: - -couid not able te de;wer the desue re'sults’ w.r.t. treatment and thus

-~'-"effluents was tn nen»cenformlty thh the standards as per the

memtor(ng resu!ts cf HPPCB (Annexure-\f} Bessdes the efﬂuent of
category v remamed eﬁectnvely untreated ihrougheut the CETP

e precess

S The-pérformaricé'of-eE'Te-is being regularly nonitored by HPPCE. The

"_._'momtormg data (Annexure V) indicate that the performance of the..

"'_.CETP is fer from satsfactory for havmg not: met the. dlSCha!’ged‘

e standards The data reveai that eﬁ%uent quality does not cenform the.

fstandards of Chiertde (itmit of HBQ mgli max) Total Dissolved Sohds :
(TDS) (hrmt of: 2100 mg{! mex) and Blochemtcat Oxygen Demand

o o (BOD) (lim:t of 39 mg!i max: )

The’ CETF‘ has promded onhne contmuous efﬂuent memtormg Systern L
for’ pi,- Tota[ Suspended Sohds (TSS) Chermea} Oxygen Demand .
‘_ "(COD) and’ Tetal Orgamc Sontent {TOC) and daia so recorded dre. '

*linked with the server of HPPCB and CPCB."

Whiie coilectmg the sampie frem the fmai out{et Of temary c{enf er and

dlscharge pemt at Rwex S(rsa dsfference m ce!our of efﬂuent was,

S 'observed The: samp{e coliected from the discharge pmnt was llghter in’

Vfl)

- C '_ceteur than'that of out[et af’ terteary c%anﬂer gmng r:se to pc;ssxb;hty “of

. f‘dl!utton (Photograph Plate-l}

The Comm;ttee akso recorded that the Textite Umts whrch are generatmg.

- _the efﬂuent of Category FV were earller operetmg the:r own' effluent

T treatment p!ants pnor to commencement of CETP and found tt wabie to
' \-operate due to ihexr scate of producﬁen

- -vii'i_)

The dessgned treatment crttena of CETP are to treat efﬂuent stream-wise,

-'f.ifeﬂowsng segregatmn at seurce Smce efﬂuent of Category—l is m;xed with
o Category-lv resu!ted in a!temataen of cntena hence treated effluent -
quanty dees net conform to the standards :

g ja
L gpqnnpd‘ ‘{r“; (1‘1'{11(\(‘2’1?%91



)
} L
; conveyance (plpeime) far a totai length of 5 8 kms The siatus ES as under

_.-I{:\.»—

i

For mcreasmg the connectmty, the CETP has proposed of laymg N

I St
No. |

| Lbcatj'oh o

1 '-,-St%eté:ﬁh T

in

| -metres |

'Statas'of'
permsssmn
obtamed

TWek Fas

T ‘,-ﬁ.Ré"maﬂési“ e

1.

‘Zydus Cadiﬂa A
1 Legacy Food on'_ LT
Baddi '

- ‘Barotiwala
road e

1855

: .'Petmlss!fon.,_ :

-Lgranted " by .

| Baddi .

A a:!nfrastru(:ture

S vide
. =’f27-69 2019

i HePWD -

!etter

ud|
dated ‘

T upto

. i Malpur-Baddi - -
‘electrical substation{.. .’
neary

't Maxtar Bio Genigs |-

~Bhud -

Company .

Crnot

S o .___(An nexure VI)
f_Permfssmn B SO
. granteci R

-1

| Bhud'to Lehi : : .

14900

i '-fPérfhrfs.é:oh' TR
S ;.-granted by I o L

= HPPWD

B '_Tc;t'ﬁal!

"awarded by Mfs s

To safeguard the m’ierest of enmronment from be:ng detertorated :'_rther and

having understandmg of- po!lut;on pmbiem sts cause and rem dsai measures thef

Comm:ttee recommends fol!owmg

desrgnmg and operating CETP shouid stoz) its. operattons w;th smmedlate et

_effect unt;! and uniess the dedacated rzondu;ts supposed to carry the sald B A

'efﬂuent is broughi to back funct[onai

These umts shali resume operatzon of thezr ETP to rmpart effectwe,f',’”

\'Textule mdustrses (Sk No ’i ta 5 Tabie 1} engaged m dyemg—process s
“ genera“mg efﬂuent of Category N -as’ mentloned above far the purpose of- RS

"treatment on efﬂuent of Ca&egory—i\/ SG as to rneet the Standards and shaN AR

_ Category-i for further ireatment at CETP

: pump treated efﬂuent to the p:pe neiwork des:gnated to carry efﬂuent of L

PRI T S R i



T “‘of ETP whach was: brcught bar.:z{ to furctlonai and sha!i be momtored once_ |
:'__.mamonthbyHPPCB R

) -'These umts shau resume operatrens omy uporx satrsfactory performance- - /

'i .fM!s Baddr Jnfrastructure Ltd rs to ensure proper mamtenance of CETP

_;-_:Zand 1ts :nfrastructure mcludmg plpe network desrgned to receive, efﬂuents

i from member lndustnal unrts Mis Baddr !nfrestructure Ltd has to ensure

operatlon of CETP as per the def ned protocol and in accordance 0.

e standard eperatmg practice which isin place In c:ase any variat:on'_i

-'.,_--_;‘_-(beyond the des;gned crrtena) of. efﬂuent quahty is noticed by CETP ‘the

“same shall be brought to the know{edge of SPCB.. in. wntmg The SPCB

i_shall acknowledge the cemmumcations and shall act to rdentlfy the cause’

: ._.f__‘_for takmg ail necessary steps for takmg all necessary steps to

L el:m;nateimrnsmfze such vanatlon

r

- 3_=Mls Baddl lnfrastrueture Ltd has to mstall actrvated carbon pressure”

*"-_‘_'”‘sand f !ters and ozonrzer befere the trealed efﬂuent rs dlscharged Thrs _

x '-;'f‘f;;refers the Detarled F’reject Repor{ ef CETP Baddi, whlch finds mentioned

of the: such system but has not been prowded by M/s Baddr infrastructure

erited S

Reference rs made on the observations recorded by the Cemmlttee

i ‘const:tuted by Hon ble Tnbunai in OA Ne 916/’2018 in the matter “of

o Sobha Smgh and Others v/s State of Pun;ab and Others wherem the . =~

Commrttee recommended that Rs 1 0 crere te be tewed on CETP Badch :

. as. Env;ronmentai Cempensatfon for untreated efﬂuent drscharged into

River. Sirsa. The CETP. discharged, joining ‘the river, has. falled to meet

| ""-'"i-‘._-'_',eno-assay Test (Toxicity on fish! 0% survival with. 100% effluent for 96

__'hours) Thts-weufd have caused 1mpact on: water and lang (sorl)

_:envrronment plants ar‘td vegetation aquatic Ilfe and human heaith aH '

e 3 'a!ong downstream of CETP Baddl

— i

. Rr*:ﬁmnpr} }'nr F‘m*nQr“ﬁnner



. hl’H’:_ ; ;.'; o

CETP and cost‘ﬁof prpe qnetwc}rk whzch was b- ught;.to state of'f-?{'.'f- SN

!rreparab

B HPPCB isifo. rewew the notlfcatzon dated ?galzmg Whe,-em_f-;_f- -
. ;Total Suspended Sonds (TSS) |

. '_.' as. efﬂuent quaf:ty parameters for CET:.‘-

-'TDS BOD Chtonde and Sulphéde may a!so be cons&dered fer mc!usmn in S

& Grease and PH .hév been notlﬂedf;?._."' L

idi f"_'ther paraméters Iske’;__;g_-‘_'i"f_‘- '_

wiii)

efﬂuent momtenng systern The data so recorded shaﬁ be made avaltabfe | ;
' on SPCB and CPCB sewer for effectzve control L




By

| ThIS mter:m report may be conssdered as ihe fmal report shali be submitted on .

- comp{enen of sample analys:s

_LQF’CGupta . SuneelT Da\ir . Vivek ChandeE )
- Sr. Enwranmenta! Engmeer , ‘_-Add:tlonamnrector ~ Additional District Mag:strate
FHPSPCB i, 7;:_CPCB;ﬁ_ ) smANHP‘

- Reanned o CamSeannes



'”'J;;fﬁjif;-;;;‘ _: ; ,j_:;sw-; R /4nﬂv£xuﬂc:;z;%/i; Qtéf

R ﬁITEMQNO;9 ' CDurt 4 (V1deo Conferenc1ng) a SECTION XVII

S U P R EME: C 0 U R T 0 F I NDIA
' RECORD OF PROCEEDINGS

coum PET (c:) No. sss/zoze in c. A No. 1359/2917
o AMITABH SRIVASTAVA RN Petltmﬁer(s)
_. VERSUS . _
RAJENDRA KUMAR TIWARI AND ons & ons hésbondént(:s-) )
-,-:,',-‘(Fon ADMISSION ) | L _ : |
- 'Date ; 93 02 2921 ThlS petltlon was called on for hearlng today

" CORAM - s
: " HON' BLE. MR JUSTICE UDAY UMESH LALIT
HON BLE MR JUSTICE K.M. JOSEPH

' For"PetitionEr{s) ﬂ'Mr;.Fuzall Ahmad Ayyubl Aor,
oo o Mr.oIbad ‘Mushtaq; Adv. o

.‘;;Ms;fAshlma Mandla Adv.:@
3Ms;-AkahkSha7Rai'*AdV

Fof Requhdent(s)j Mr. V.K. shukla, Senior. advocate j

~:Mr.;RaJeev Kumar ‘Dubey, Advecate
Mrl_Kamlendra Mlshra Agr
”‘7fg.Mr.”Mahfooz Ahsan Nazkl, AOR
_ SO M Vijay: Kumar 6. SRKR, Secretary to
PP '  '-Government EFS&T Department, Andhra Pradesh

foew oo NP, Polanki Gowtham, ‘Advocate
. oo wr, shaik Mohamad Haneef, Advocate

UMl T. Vijaya Bhaskar Reddy, - Advocate
s Mr.~ Amitabh Sinha, Advocate
'“Mr;_shreyﬁsharmak_Advocate.,
ﬂfM?;lhbhiményu TeWari, AOR

'5'-Mf;;Deb031t Borkakatl, AOR
‘ _Mf@_Sam1r A11 Khan, AOR '

o Mrﬁ.Sumeer SOdhl, AOR
O MS . Shreya Nalr, Adv

"-:iMr, Anlruddha P Mayee, AOR

-Mr; Ank;t;Goe1, Aor .
“Mr.-R.K..Gupta, Adv:

AL



"*mr;

: Mr Abhlnav Kaushlk Adv
,anr Abhlnav Mukerjl, AAG (AOR)
“Mrs. Bihu.Sharma, . Adv. "p o
Ms Pratlshtha V1], Adv

My Tapesh Kumar Slngh AAG )}ic}j 

M Pallavi Langar, AoR

Mr Kumar Anurag slngh Adv
-Mr V. N. Raghupathy, AOR

Ms. Prlyanka Prakash Adv..;'f
Ms . Beena Prakash Adv :
Mr. G Prakash AUR

;er Saurabh Mlshra, AAG
. Mr. Arjun. .Garg;. AOR -

Mr. Sandeép Sharma’ Adv.
Ms.(Shrutlka Garg, Adv.

Mr. Sachln Pat 1?;AOR

S Mr. _
CMry, Geo Joseph Adv

L Mry Slddhesh Kot'al Adv, f'
Mr. Dlvyansh Tiwari, Adv

.Ms. Ana Upadhyay, Adv.

:MS‘.Manya Hasija, Adv
Mr Nlrnlmesh Dube AOR

- ;Ms K Enatoll Sema, ‘Aor
o Mr. ~Am1t Kumar Slngh Adv

@:Mr{fSOm RaJ Choudhury,_AOR

Ms. Uttara Babbar, AOR _
Mr . 'Manan Bansal Advocate

‘Dr. Manxsh 51nghv1 Senlor Advocate
| Sandeep Kumar Jha, Aor .

Mr. "Sameer Abhyankar AOR
“Mr. . Amish Tandon‘*Adv
Mr. -Ayush Beotra, ‘Adv..
Mr. Varun Tandon, Adv
;Mr _Dlpln Tamang,_Adv

‘Mr Jayanth Muth Ra], Sr. Adv,_AAG

- Mr.M.Yogesh Kanna; ‘AOR

Mr Ra]aRajeshwaran 'S, Adv
Adltya Chadha,_Adv



-5n; ‘V-f 7' T od
‘er Uma Prasuna Bachu, Adv | | -

Mr M Yogesh Kanna, AOR

.qu,P;;Venkat_Reddy, Adv.
.. Mf.Prashant Tyagi, Adv.
- Mr.P. Srinivas Reddy, Adv.
M/8. Venkat Palwai Law Assoc;ates AOR

.-1er;sShuvodeep Roy, AOR ot
© ‘Mr. Rahul Raj Mlshra, Adv. o
'”MR@_RAHUL RAJ.MISHRA, ADV. ~° = <

e j_:;lu:;ﬂe; VanshaJa Shukla “Aor ~i':'
T f*_f_;MSyjAnuJa Pethla, Adv '

;g}ﬂMrlaPukhrambam Ramesh’: Kumar, Adv(Manlpur)
7. 'Ms. Anupama Ng., Adv.
-'Mr Karun Sharma, Adv

-AW:H-Mr Arun R. Pedneker, Adv
'F~.Stand1ng Counsel for- State of Goa
- Ms. Mukt1 Chowdhary AOR ' '

: _‘Mr Am1t Kumar, Advocate General Meghalaya
”-Mr Av1]1t Manl Tr1path1 ‘AoR, - Standing "
. . ' cOunsel Meghalaya
B AU Mr Shaurya Sahay, ‘Advocate . ,
- 'qugu”frv'].“ﬁ.-Mr T K Nayak Advocate

o Mr Som RaJ Choudhury Aor for State of
";“ Odlsha {‘ L )

Mr Abhlmanyu Tewarl AOR
Ms Ellza Bar Adv .

UPON hearlng the counsel the cOurt made the follow1ng
: . 0 R D E R : .

The present contempt petltlon seeks enforcement of d1rect10ns7

‘t

_1ssued by thlS COurt 1n 1ts Judgment dated 22 69, 2917 in c;v;l-i_
_prpeal No. 1359/2917 % B GO h “
1 -Heard Mr Fuzall Ahmad Ayyub1 learnedi advooate ffot‘hthe
;_contempt petltloner It 15 suhmltted by Mr Ayyubi'that fdllowiné

- :t_States have f11ed aff1dav1ts and have complled w1th the dlrectlon_

“,g-lssued by thlS caurt



: However;-accordlng to Mr~'AyYub1,

 the d1rect10ns 1ssued by thlS COurt

_a:}isF&%-:E;:,..

1. Hlmachal Pradesh(R 10)(; SRS
- 2.Karnataka(R-12) = '
3.Madhya Pradesh(R- 14)
4, Nagaland(R—iQ)
5.0disha(R-20) .
- 6.Punjab(rR21) -
7.Sikkim{R-23) -
8.Tamil Nadu(R- 24)
"9.Tripura{R-26).
10, Uttarakhand (R-27)
, _11 Kerala (R- 13) ..
o 12, Arunachal Pradesh(R 3)

_Slncef the, afore stated States have complied ,with““-hef o

d1rect10ns they stand dlschargedﬁf"om'*hls COntempt Petltlon

' It is . also submltted that follow1ng nlne Statesfhave flledg'

" affidavits but have not complled wf h- thefdlrectlons 1ssued by thls'ilfﬂlt

00urt

;Uttar Pradesh(R 1)
.Assam(R-4) Lo
.Chhattlsgarh(R 6)
.Jharkhand(R 1) -
.Maharashtra(R- 15)
.Manipur(R-16)
.Mizoram{R-17)
.Rajasthan(R- 22)

9. Blhar (R-5)

&aqaiuretnhapc

”:It is: Submltted by the learned counsel appearlng for State of*'“

'Chhattlsgarh (R 6) that the State has comp11ed w1t;_ he dlrectlons

‘-the compllance falls short off*7

#.Learned counsel for:State off_l

Mizoram (R 17) has stated that the concerned Regulatlons have: been}ﬂd]"

, framed but have not. yet been 1mplemented

In the c1rcumstances,,. states other than Chhattlsgarh are7?"

,giVen-' time of three months to frame regulatlons and effectuate;ff"

'Zthe d1rect10ns 1ssued by thls 00urt

It is also submltted that the States of Telangana Gu]arat andf



.- E 55 "- .. .. | - | .7 ‘iDK’F

1daV1ts but Mr Ayydbi-]hae::ndt«-been-

f!of Goa“'t leihas been flled and the dlrectlons_'

s cQurt stand;compl1ed w1th

”7'atter"on;1e{05 2621 for further consxderatlon.

%‘e(PRADEEPeKQMAR)_
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ANNE(DJ?E R)/ﬂ-

(Court No 1)

BEFORE THE NATIONAL GREEN TRIBUIqAL R
* . PRINCIPAL BENCH, NEW DELHI -

(By Vldeo Conferencmg)

0r1g1na1 Apphcatmn No 80 1 / 201 8

(Wlth report dated_ 16 06 202 1) L
';'i..‘: : Apphcant

BRI Respondent -~ -

,-;-_;leakage afrom"the Com n Efﬂuent 'I‘reatment Plant (CETP)

"’I‘he mattere was cons:derecl on severa.l occaswns earher Oﬁ

j-_1-4'.o-‘1f.:.';_)"0_2t)_,_ theTrz ' _'al cons1dered the report dated 06. 11, 2019 ﬁled by

SR f.the State PCB to the eﬂ'ect that vlolatmn of prov1s1ons of the Water L

(Preventlon and Control of Pollutmn} Act 1974 was talﬂng place by

""dlscharge "of polluted efﬂuents in the Waten boches The same ST

o 'reproduced below _,,or ready reference < "" ':_,' _'

o “2_0 Inspectton of GETP Baddz

s The CETP 5. des:gned to treat ﬁve dzjj'erent categOne " of L
: 'ejﬂuent'as tabulated under




[

e

e Industry LR, 'efﬂuent

e MLD)

'categc!?y Sector oi’ No of Units. :Consented |

o Suap &.Detergent 112 20 '

. 'M/s. Auroh:' '
,,Texh]oUmt—l_..'__—.x DR

SO : Industne:“r .

1 Metal s - surface S o) SR

v Electroplatmgt J31 o 0(142

' m;Shl_ng__ el

o wzth the report {Annexure IV)

iy

It was. noﬁced that ej,‘ﬂuent of category IV ‘is" not
: .reachmg to its. designated eqmlizatwn tank. M/s Baddi

III. " -] Pharmaceutical - :[213 = 0. 29 .o s
VT [Dyeng o . (4 . 206 0 ] '

iseymo0 |

__It was observed that at - average of 17 mld ejj‘luent s
‘treated. ‘by -‘the CETP;. comprising- equahzatwn tark, primaryc
©settler; aeration: tank, reaction tank, ‘secondary, and tertiary. .
| clarifier. The treatménit process for ‘each stream is appended L

Infrastructure Ltd:; has. informed that the dedicated =~
- pipe network “to . carry the. effluent of category IV is

R

blocked. The ej_‘ﬂuent of. category IV is therefore bemg SN

discharged through pipe network of Category L’

It'is also observed that the CETP is deStgned to treat.‘i_
category v efftuent by mixing with éategory IV. efﬂuent, o

.- to optimize thé chermical consumption . and to ‘achieve ~ .
" effective . treatment. Since, the effluent of category IV .~ ~

' has been mixed with categoryl, in the pipe: network

- - itself before: reachmg CETP,  which has resulted in -

formation of a new complex efftuent for which the. CETP

- was not designed. Therefore, it could not able to deliver -

' the desired results w.r.t. treatment and thus, efffuents .

 was in non-conformity with the standards -as ‘per.the

S ... monitoring results of HPPCB (Annexure-w Bestdes the
" effluent of category V remained eﬁecﬂvely untreated'
: throughout the CETP process ' .

The performance of CETP is bemg regula.rly momtored by

HPPCB. The monitoring data {Annexutre-V) indicate that the

'- performance of the CETP is far from satzsfactory for having not -~ .

- met the .discharged standards. The data reveal that effluent -
;qualzty does rwt conform the standards of Chlorzde (lm’trr of _




8 pqg,szb;lzty

i 1100 mg/l’ max )'. Total dr,ssolved Soltds (TDS} (me OF: 21 00 |
MG/ 1 Mmctxl -and Blochemzcal xygen Demand (BOD} ﬂzmtt of o

‘_.o_f. -_mutwn )

2l permissmn
' .obtained

g 5Status of

Remar_'rl & 'ksﬁzr' A

Permtsszon
granted by
1. HPPWD

'_._Work has A

been: aw_arjded R

by M/s Baddi]

- vinfrastructure |

" | Ltd vide letter| "
| dated. 27-09-|"

2019:"

et :":«:electncal

| sub _statl_a,n._ e

Permission |
ot granted |
CYBYNHAL

'V;'ZPenmss:ont TN
R -granted by RS
MR .:.HPWD [

¥




Ui U These units shall. resu‘"

qu,

. To safeguard the mterest of emnronment from bezng detenorated
. further and haumg understandmg wof pollutwn problem, i

B and remedtal measures the Cormm ee: recorn.rnends follounag

cadse: 0

. dyeing-process- . generating efﬂuent of CategoryIV as

-mentioned. above “for':the purpo:

':onrating ‘CETP, = should " stop' its” peratious ..with" =

- immediate effect,. ;ﬁuntzl ‘and. unless‘ the Vdedicated?f,._";'

- condults supposed to carry the ‘

to back functional.

* effective. treatinent on efﬁuent of Category -IV.s0as to meet the

- standards and shall pump treated effluent to the' pipe network - ‘

4§ Textile industries (SL No. 1t 5, Table 1) engaged in{i*.': SRR

;":operatton of theu' ETP o unpart Dt

L desagnated to carry efﬂuent of Category -1 for further treatment_ [T -

"t CETP.

' -Vii_i)l‘_r These - umts shall resume ' operatiuns on!y upon JEE
o satisfactory per;fonnance o_f ETP which was” brought .
- back to’ funct:onal and shall be momtored once .in: a'- -

. -month. by HPCB

L) M/ s Baddt Infrastructure mcludmg Ltd, is’ to en,sure proper-f_ '
. maintenance of CETP. and-its mfrasnucfure including pipe -
o network “designed. to réceive effluents: from member industrial ©
" units. M/s Baddi Infrastructure Ltd. has to ensure operation” .
“of CETP as ‘per the -defined’ protocol and in’ accordance to.

staridard operating practice ‘which is in. place. It case;” any-,!_.-' '

 vatiation (beyond: the_ desigried: crztena) of effluent quality is
. . fioticed by CETP the same shall be brought to the knowledge -
' of SPCB; in uwriting. ‘The SPCB. shall acknowledge the . .- .-
communications and shall act to- identify the cause Jor taking

- all * necessary “steps - for takmg all necesswy steps to .

'elmunate/ mzmmtze such vanatzon

Y I :_-M/s Baddt Infrastructure Ltd has to. msta!l achvated',_- :j
5 ~ earbon, pressure sand.; filters.and ozonizer’ before the

" treated effluent is discharged. -This reférs the Detailed =
= Project Report of CETP Baddi, which Jinds mentioned of .

" the system but has not been provided by M/s Baddi Gt

T :Infrastructure Lumted

'Reference is made on the. obseruatwns recorded by the"

. Committee  constittited . by Hon'ble. Tribunal . in - O.A.

- No: 916/2018 in the ‘matter of Sobha S‘zngh and Others vis:.
. State of Punjab ~and Others, - wherein . the Committee "~

recommended that Rs. 1. O'crore: to be levred on.CETP- Baddz as’

- Environmental = Compensation for  untreated .- effluent -
. discharged ‘into River Sirsa. The CETF: dwcharged Joining the - . .
" river, has. fazled to meet Bio-assay Test (Toxicity on ﬁSh 0%..

survival with 100% effluent.for 96 hours).- This would- ‘have

-caused impact on_water and land {soil) environment, planis N

.and ‘vegetation, - aquatic: life. and human health all along . .

: -downstream of CETP- Baddz



e e

5 Thus Comzttee also recommends._t

i : wauld be proportzonate as under,

S .HPPCB over last .one . and.
?""'_01 11, 201 9- "'Annexure VII) including compensation to:the

_er_‘formance o_f CE’I‘P Baddt,

: prescnbed

' -a) CETP Baddz has to pay envzranmental Compensatton 1 the" :
- tuile of Rs. 1.91-Crores for fo -comphance of discharged -
L standards, estlmated based: on. vidlation” recorded byf
'aif year {19. 10.2017 -

1 ":,..Enuzronmenta compensatwn {EC} to be evzed to CETP Baddz_' RN
- ~(M/s: Baddi -Infrastructure Ltd) for. not-having doné “effluent .

. treatment upto.the standards and t0. those Textile Industnes'.--

S (dyemg umts] responszble for. mukmg CETP defunct The EC o

zmposéd by HPSPCB dated‘;

HPPCB is. toi", .
g and. monitoring _mechanism be LR

5. In pursuance of above the St‘ate PCB has j" led a comphance i
re_port dated: 1.1:06.2020 1o the’ eﬁect that the ‘units gave action’ L
plans whzch are not sattsfactory as. - long amelme have been S

We do not ﬁn. Ithe report to e as per the mandate of law If

the pollut:on is édnt'n ing, the State PCB is under- obltgatlon ‘

._;‘"f.to close the polluting activities by exercising its jurisdietion . L

v

B



e

'closure and recovary of compensaﬁoa

i-‘act_ton taken was not adequate as “C T

. The State PCB has failed to take action merély on the

LIEu"der the W“te" Act 1974 a.nd recover compensatwn fromi‘ R
_.the’ polluters. Till ‘pollution. is: stopped, polluting actwit:es, I
- which dre punishable crime.under the law, cannot continue,

.. ~that. action plan was: being prepared or. had been’ prepared -;:,‘
S which was not sat:sfactory None appearsfor the State PCB RUA

_S--.Stl]l non—cqmphant R

o -'Untreated efﬂuents Were thus bemg dlscharged mto the Water boches in '

vtglathn.( _o_f. -_1aW Dlacussmn an‘___ du'ectmn 111 the sald order are IR

“1t03. x:oc

4 Accordmgly, the State PCB has fﬂed it report’ onm 612021 o
It mentwns that. the. State’ PCB issued" show cause notice. dated- "~

. 123.06.2020. to the. concerned textile imits for closure. and recovery- of -

.- ‘compensationdgainst which " 10rit petlttons were’” ﬁled before: the .
.. “Himachal- Pradesh Hzgh Court.: The High Court, ‘vide order dated . il
. 22.07.2020, directed that the thitter be. heard: by ‘the Pnnc:pal- e

'Secretary, ; Environment and. fresh order passed The merpal' "-._:"' g
Secretary, Environment: passed furthér - ordér on . 30.12.20200 -

' dirécting the’ State PCB tg take dction for ergforcement of law since . Ce
violation of law-. was establtshed ’I‘he Pnnczpal Secretary, L

RN Environment helti

[ A—

- i, BuUt this _fact ca.nnot be ignared that. eﬂ'luent'

d:scharge, FDS in partr.cular by these units:is beyond,' o

- the prescribed limits which is contnbutmg to pollution. . -
In the light of this discussion, I am of considered view
 that, keeptng in piew the above posztion, SPCB may take
-action strictly according to the. provisious of Law and

- rules appltcable in tht.s case. ......” . :

5. The State PCB. accordmgly Lssued fresh show cause noace on
28, 12 2020 and passed further order dated 01 01 2021 as foLlowa

i egee e ;,_..., xx_.x",,QL o _ '__,c_x'x] L

:'.'-‘Whereas, the e_fﬂuent of categor;y—.l‘V being contributed

. . by the unit M/s Auro Textiles, Sai Road Baddi, Distt. e

. Solan, H.P to the CETP for final disposal-and treatment =
by unit is not complying ‘since 25-7:2020 till date to the

= - dtscharge standards as prescnbed in the schedule—l of :

' 'iThe matter was last con31dered on 04 01 2021 1n the llght of the" S
report of the. State PCB dated 01 01_2021 mentlonmg the steps taken for o Sl

The Tnb j.nal found that the"‘”. =




Ef'.',_-_.i',lmzter pol!utton. o

-..Polluaon) Act 1974 M/s Airo Texﬂles Saz Road Baddt Dtstt
3:Solan, H.Pris hereby directed to:. .7

s complzance} RS

‘ textlle uriits '

6 L We have ..heard S nNalm Kohlz, leamed Counsel appeanng
J or: the StatePCB :

v proposed dzsconne ing power supply, ‘this . direction ‘has not been
- given the ﬁn

5 -extent and also; reducmg the FDS Wherever requzred water audlt of

) '-"PDF/ OCR Sup" ort omd fiot in the form of Image PDF -

Chs The State. PCB has ﬁled 1ntenm report dated 06 05. 2021 fo]lowed -

o _.by, further report dated 16 o ‘2021 It wﬂl sufﬁee to refer to the 1ast.',_

\w N

e E.P Rules, 1986 as. well as the. mlet qualzty standards _: S
- notified by the State Government and thereby causmg

o Now therefore in conszderatzon of the facts stated abave, in
- view of the directions. of Hon’ble High Courts orders,"Hon'blé

- .NGT.and the orders passed by Principal Secretary (Env, S&T) .

' Govt"of. HP and ‘ifc. exercise of the powers conferred under - .~ .
5 sectton 32 arid’ 33 A of Water (Prevennon & Contml of R

Immedzately shut.down the dyeuig:process of th;e textzle unit L
contnbutmg towands the category~~ IVT e]fﬂuent fa CETP o

:,20.20 10, ,31 12 2020 (140 days excludmg the penod of -

We fmd that though in: the show cause notace the State PCB:

: i er.. We-also’ Jfind-that the CETP: has still not .~
. -complied -with the nvtronmental norms for which remedw.l action
‘ ) X State PCB by zmprovmg qualtty and'

red category non—compllant umts be conduc‘:ted The requzszte -

report to the effect that' the samples were taken and were not found to. be s
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mthm the hrmts The State PCB gave dlrectlons to the concemed

: :'mdustnes Whﬂe some umts have achieved the norms, further actlon is ‘
ke ‘.bemg taken in the matter ’I‘he status as mentloned 1.n the report 1s

"..'reproduced below— ' ',:: '_: S R

o %In compl;ance to afore—czted order dated 04 01 2021 itis Subrrutted_f_'-',f-_ RRanE
. that earlier the State Board had filed ‘an Interm Report vide letter - - T
... No. PCB/OA No. 801/2018 /-1549. dated 6-5- 2021 wherem itwas. o
' submitted thdat Board has taken steps to make'the CETP, Baddi =~
" compliant.  The FDS Ievel ‘was’ found 2364mg/lItr as. per samplmg"_ SEE

conducted at that time, though nipt within the: prescnbed timits. It is:

" further submitted that now the latest sample taken on 21

2021

- and 7-'6-2021 has beeri found wtth,m the: prescribed limits aw.r.t. . -
' FDS as the.same.has been reduced to" the 2019mg/Itr and 2072 - -nT

mg/ir. respect:vely The sampling chart of the CETP Baddi-is =

" annexed as Annexure A wwhich reveals. that. there is. coritinuous ™ *

: zmprovement and now the analysis results ‘of latest sampfe taken'-_j_-
T are meetmg the NOFms w.r.t. FDS " : :

' It is further. submztted thar as’ regard to the issue: of mdusmes L

"having effluent generation of more than 200 KLD, the State Board

‘had ldentxﬁed and issued diréetions. to 16 niumbers of industries to . ¢ .

- operate their treatmeni plants ie. primary, secondary and’ tertiary’

‘treatment system for the -effluent freatment ‘as .pér-Environment.

; . Condmons of CETP arid also dzrected ta’ recycle / ‘reuse-to the .
- masimun.extent and :al$o. to- reduce the FDS. Now as per report .

i recewed from the Regzonal Ofﬁce Baddl, these 16 umts areoperating .. .
- .the  effluent treatment plants prior. to their e_ﬁ?uent dtscharge to

'CETP. The State Board hus. condiicted inspection. and- Samplmg of
- these 16 units. The earlier residis of sampling. conducted on-21- -1-
D021, 29-1-2021;1-°3-2021, 23-3-2021 .and 16-4-2021, were found. :

R _wzthm lzmzts (except of three units of M/.s Vardhman and one unit of - e

“Winsome. Textile) which has -already been” placed on - record
alongiith interim. report dated. 6-5-2021. However, the latest results

. of sampling conducted on'21-5 2021 the . results: of three inits
“namely M/s. P&G  Home Products. Baddi, -~ M/s - Torrent .
Pharmaceutical Ltd. Baddi-and M/ s ‘Abbott Health care, Baddi were.

; found above the prescribed limits for which notices-dated 16-6- 2021.:," T

has been'issued to these units. Copy of sample results. and notices

- issued are dnnexed as Annexure-B and AnnexureC (colly) ‘The .

. . sample restilts of other units were found within the preseribed limits.
| It is further subrmitted ‘that as. reported by Regionial Officer, Baddi -
“the member industries having flow less than 200-KLD are dr,sposmg e

: oﬁr thezr eﬁluent to CE'TP Baddl after pnmary treatment T -

: As regard to the complzance by the four text:le units namely”

. Auro.Textile, Aure Textile unit —TI, Auro Dyeing of Vardhman Textile

. and one unit-of Winsome Textile, it is submitted that as’ perireport”
- '+ received from the Regional Office, ‘Baddi, the work of installation
. - of advance treatment system by M/s Vardhman textlle to
| reduce FDS is under progress and Reverse Osmiosis system of -

capacity of 2 MLD shall be: aperatmnal by 30-6-2021 n ‘

a.ddltmn to Reuerse Osmosr,s M/s Vardhman Textlle is also.._'.
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prl

‘are’ still not, meeting the norms.. -Sample. results are-gnnexed as

'?dtrect:ons ‘on :1-1-:2021 ' to these four textileé units under

- has stayed the operation of the directions issued by the State

:dated 15 3 2021 are annexed as Annexure-G

com,plzant in future as well .

' _olatlons :_does not justﬁ‘y mactzon for fa.llure to'take actum for further s

wolat]ons after the order of stay and to 1n1t1ate prosecunon of the_,_'

o _ mdustnal umts in quest;on, 1nclud1ng thelr Owners /Dlrectors and the

' g CETP operators We also ﬁnd that merely keepmg an eye on, umts o

- Arhextire-F. As' already submitied - in interim progress report dated
6-5-2021, it s agam submztted here that. State Board had issued

: It is further subnutted that due 1ol oonstant eﬁ'orts of all
cnstakeholders,, the. two conseciitive'latest samples of CETP outlet are . = ..
... meeting the norms prescribed by the MoEF.&CC vide notzficaaon R
Cdated J-1 -2016. In future, the State. Board Shall continue to.make aIl :
.- . efforts in form of surveillance; regular monitoring and regulatlon on, TR
" the CETP. and member mdustnes $0 that ‘the CETP remams .

. 'F rom the above, 1’c 1S clear that v101at10ns are stlll contlnumg Stay o

of order of closure and assessment of compensatlon for the past

“section 33:A.of Water Act, 1974 for closure and levied . -~
‘Environmental Compensation. which were challenged by these @ -

. units - before the . ‘Haon'ble: High Court. of HP vide CWP 'No.:.
414/2021, 416/2021 417/2021 and '418/2021 The. Hon'ble P
High Court of HP. vide order dated 11-1:2021 and 15-3-2021 .~ '

‘Board and. the matter is still pending before the Honble High = ..
“Court of Hzmachal -Pradesh for. adjudtcu.tmn. Copzes of order o

i'-'-d:scharg,mg more than 200 KLD 1s not enough onlatmn by those'- o

. dJSchargmg 1ess than 200 KLD is- not less senous vmiatlon nor less,, P

}::,harmful for the env;tronment and pubhc hea_lth
7 Accordlngly, let further remedlal actwn be: taken to enforce the

. j-;' f envn‘onmenta_l rule of law m the 1nterest of protectzon of enwronment and

":__ : pubhc health and a report of status of comphance ﬁled a.fter mspectmn‘

- "--'znstailmg the' Multz Effect Evaporator of capacziy of . 370 KLD. As '

. ‘regard to progress_of installation of advance ‘treatment system by
1 M/s Winsome Textile it is. submitted that as per report received from. - =
. Regional Office, Baddi the unit has completed the civil construction. .

. work. The instatlation: of Reverse Osmosis. system ‘and other .
: “components is under progress. Copies of progress report of these .
. textile ‘units recetved from Regional Ojﬁce .are dnnexed gs Annexure. -

D and E. The latest. sample results of these four: texttle units .
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. (ﬂn’mexuﬂa—— R»zllo(&,ﬂ@
HP State Pollution Control Board  °

~ HIM Parivesh Bhawan, Phase-111, Below BCS, New Shimla-09
lene No. 01 77-2673‘766. 2673020 FAX-9177-2673018

No. PCB/NGT/ETP/CETP/STP/ CPCB Mise. Matter/19- 22.322-23 Dated: (€ .1 0-24

URGENT
M/s Badd1 Infrastruct’ure {CETP Kenduwal),
Baddi Technical Training Institute (BTTI) Complex,
'EPIP Phase-1 Jharmajri, Tehsil Baddi P.O
Barotiwala, District Solan (H.P. )
Sub: - DIRECTIONS UNDER SECTION 33A OF WATER (PREVENTION

AND CONTROL OF POLLUTION) ACT, 1974 AND SECTION § OF
ENVIRONMENT (PROTEC‘I:!-ON) ACT, 1986.

WHEREAS, Monstormg comm:ttee constituted by, the Hon’bie National Green
Ti‘ib‘tmai in OA No, 916 of 2018 in the matter of Sobha Smgh and Others V/s State of Punjab and
~others has visited common effluent treatment plant of capacity 25 MLD installed at village
Kenduwal Malipur, P;Q Bhud, Tehsil Baddi, District Solan (HP) on 9" September, 2019.
WHEREAS, Monitoring committee has prepared its report (copy enclosed) and the
-observations and recommendations made by the monitoring committee which are as follow:-

1. Since the outlet of CETP has been maintained to discharge its effluent into Sarsa River further
| leading ‘to River Sutlej and CETP is not meeting with the prescribed standards for the
parameters namely BOD, TSS, TDS, Sulphide and Bioassay. As such, it degrades the quality
of water of Sarsa River exorb:mntly and also affects aquatic Jife. Therefore, an environmental
compensation amounting to Rs. 1.00-crores may be lmposed upon the industry..In case any
Bank Guarantee earher submitted by the CETP opemtorlSPV Baddz, the same may aise be

the said env:mnmental Comge_n;,;gtmn and_encashment of Bank guarantee. The said

environmental compensanon amount may be utilized for rejuvenation of water quality of River
Sarsa and sabsequently River Sutlej.

M/s Baddi Infrastructure, Baddi, the SPV or CETP operator shall upgrade its CETP with Zero
Liquid Discharge Technology within 6 months to achieve Zero Liquid Discharge and ensure
that no treated/untreated effluent is discharged into Sarsa River further leading to river Sutiej.

3. The Chairman, Himachal Pradesh Pollution Control Board shall get performance guarantee

~ amounting to Rs. 50.00 lakhs to ensure that CETP is upgraded to achieve the zero liquid
discharge in a time bound manner and necessary directions under the provisions of the water
Act, 1974 shall be issued by Chairman, HPSPCB to Spy namely M/s Baddi infrastructure,
Baddi and CETP Operator,”

4. The Chairman, Himachal Pradesh Poliutlon Controi Board shall revoke the consent, if granted,
under the provisions of Water Act, 1974.

5. Since, the pretreatment systems are to be provided by member industries, as such, the
sludge/Solid waste generated from pretreatment system of these industries may not be allowed
to be sent to CETP site. The hazardois waste generated from pre-treatment system of the

. -~ member industries shall be sent to nearby TSDF by individual mdustnes
_6. SPV/CETP operator shall install electromagnetic flow meter at the inlet and outlet of the
;:llecg;n tank. After installation of zero liquid discharge technology, the recovered effluent
o{:-: th'l:::;all be recycled back into the processes. of the mdustry and the residue in the
ous studge after drying into the drier shali be sent to nearby TSDF.

-1- : Contd.../
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An environmental management cell mcludmg NGOs and Civil Society may be setup by

SPV/CETP operator. In the Environmental Management Cell, the quahf’ed

Engineers/Scientists shall also be employed by SPV/CETP operator.

8. All the tankers deployed for collection of effluent from member industries may be provided

- with GPS system having its connectivity at CETP site and HPPCB site.

9. Online Continuous Effluent Monitoring Systems (QCEMS), which was not in operation on
the day of visit, shall be got calibrated and made operational within 15 days and the system
shall have its connectivity with HPPCB and CPCB Servers. _

10.Necessary CCTV cameras, for e-surveillance of the various components of CETP, shall be

installed by SPV/CETP operator within 13 days and these cameras shall have its connectivity
with HPSPCB server.

N
'%_«

11.The Chairman, Hlmachal Pradesh Po]lut:on Control Board shall take up the matter with the 1

Department of Irrigation and Public Health Engineering for early installation of Sewage
treatment Plant for the treatment of the sewage of the town.

Now, therefore, in view of the above mentioned recommendations and in exercise

‘powers vested to the Chairman, Himachal Pradesh State Pollution Control Board under Section 5
of the Environment (Protection) ‘Act, 1986. You are, hereby directed to comply on above
mentioned recommendations and depos:t Envire nment Compensation of Rs. One (1) Crore
immediately in the account of Member Secretary, HP State. Po!lut:on Control Board, Axis Bank,
The Malil Shimla, account no..9170100825663915, IFSC code UTIB0003651 under intimation to
this office failing which action under the provisions of 41 of Water (Prevention & Centrol of

Pollution)} Act 1974 and section 15 of Environment {Protection) Act, 1986 shali be initiated against
you at your own risk and cost.

Encl: As Above
(R.D Dhtman, IAS)
ACS (Env. S&T)-cum-Chairman,
HPSPCB, Shitla (H.P)

Copy:a: P

he Membcr Secretary, H. P State Pollutmn Contro} Board, Hlm Parivesh Bmldmg, Phase-
{11, BCS, New Shimla-9 for mformauon and necessary action.

(R.D. Dhiman, [AS)
ACS (Env. S&T)-cum-Chairman,
: HPSPCB, Shlmla (H P)
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H.P. S’!‘A’I’E POLLUTION CONTROL BOARD,
Regional Office “MDA COMPLEX™ Phase-1, Baddi
Tehsil Baddl, Distt. Soian (BP) ?hone-ﬁl?%- 245574

No. PCB/RO Baddi/B-121/Baddi infrastructure (CETP Kenduwzlml? g é 3

_ Dated: }3%5/;;
To S )

M/s Baddi infrastucture (CETP Kenduwal),
MTM@!TMQM(BITBW«,
EPIPHxase—IRmna;anmlBadd:Pﬁ

BamhwalaDrslnc;SolanHP _
" Sobi- Order passed by Hon’ble Nationsl Green Tribunal in O.A. No. 59372017 titied Paryavaraz
- Suraksha Samiti & Anr. V/s Union of India & Ors dated 1_9.02@19 sad Original
R Application No. 103872018 duted 10.07.2619 sad 23.08.19,

. This is in reference to arders passed by Hon'ble National Green Tribunal in 0.A. No. 553/2017
titled Paryaveran Suraksha Samiti & Anr. V/s Union of India & Ors dated 19,02.2019 and Original Application No.
103812018 dited 10.07.2019 wnd 23.08.19.

The Hon'ble National Green Tribunaj in O.A. No 59372017 tuded Pargavm Suraksha Samiti &
Auns. V/s Union of India &'0rs dated 19 02.2019passedﬂ1efoiiowmg directions:

...Commmhmcomwmthfoﬁwmgﬁrmiafwiewﬁze&mCm
mmmmMmqbwcmcthmmgfhemmm{mq
directions.”

Farther Hon’ble National Grem ’m‘himal in' D.A.'- 103872018 dated mo?.zma and ¥3.08.19
passed following directions: ‘£

Iheessenceaj‘mieqfldw:s#ﬂwaﬂm@%ch is against the law is dliowed 1o continue
Mﬁepmanvrdmngﬁwlawmptamm;mkm Thus merely requiring improvement does not obviase

the need for punishing the law viclgtorsipolhuters; ympﬁmmﬂmmm:ﬁw&e
mmwcmsamrammﬁwcmdmﬂmgnnﬂamoﬂaw .

WhaeasnhashemobsavedﬂzatsmeeNomberzﬁlhomb&mm the samples collected
ﬁm&:ﬁwouﬂaofCETPmnotm&mungmﬁmpmbednemswm&xsgrosswchaonef‘ivm
. (Prevention & Control of Pollution) Act 1974. Hence in as per the directions passed by Hon®ble National Green
Tﬁmﬂ,m&monm@mmmmngm? 87,90,000/- is applicable on you. It is herebv directed o
deposit the aforesaid amount in the account of Member Secretary, HP State Pollution Control Board, Axis Bank,
The Mall Shimla, acoount no. 9170100825663915, IFSC code UTIBO003651 under intimation to this office within g

week time failing which action under the provisions of Water {Prevention & Control of Pollution) Act 1974 & Air
(Pm&ﬁontdof!‘ollmm)mwﬂ shaﬂbemzﬁatedagmmyouatmmnskmdm

ithfudly,
Gupa),

; o ‘ Sr. Environmental Engineer,
' . HP State Pollution Control Board, Baddi.



P '___»we-m/u
—gq- e
ND K—460i7/l’/2071 States Celi
: “Governmen: of [ndia

= "'-‘-"'Mlmstry of Commerce & lndustry -
Departm(,nt of C ommerce

Dated 12 Aug, 2021

P

Sub 14“‘ meetmo of Empowered Comm:ttee(EC) on’ TIES mmutes reg

The undemigned 18 d1rected to- fozward herew1th the rmnutes of 14" meetmg of the

L 'Ernpowered Comrmttee of Trade Inﬁ‘astmcture for Export Scheme (TIES) held under the
'Cha.irmanshlp of Sh. B. V. R Subrahma.nyam Commerce Secretary on 02 August 2021

= _ (through VC for partmxpants outs1de Delh;) for 1nfonnation and further necessary action,

g _ b Rece1pts Gf mmutes may klndly be acknowledged

Under Secretary to Govt of India
- Tel N&. 7306248_6 Extn. 520

- ' Email: shyam.lal-upse@nic.in
. & moc_states@nic.in -

- Enel: as. above o
SRS ¥ 'l__Sec'retary,‘ Depanment for' Promonon “of . }ndustry and - Imema-l_ Trade
- DPHT),Udyog: Bhawan New:Delhi [secy- 1ppCmc in}

“ﬁ',.;'._Secreta:ry, Mo Developmeut " of . North - East_ Re‘gidn. .(DO_NE.R),'

: Vi gyathawanAnnexe New Delhi’ [secydoner@nic.in] .

—
.

L 7

=

Udyog Bhawan New Delhi -

_‘3; The. Joint Secretary (NE) North Bloclc Mzmstry of Home Affalrs New Delhl '

- [jsne@mba.gov.in]
__47 . The Adwser(Industry (Kmd ‘Attn.: “Sh. Ishtwaque Ahmcd) R \o 7)9 A, NITI
o Aayog, Yo_lana Bhawan, New Delhi [a hmed i@nic.in], »

5 The Joint Seeretary (Medaca] Dewces) Department of Phannaceuncals Shasm

K :_"Bhawan New Del 111 [Js pharma.@mc 1n]
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at.?r Copy fomardod for mformatlon and necessary actlon to:

1. PPStoC8

2. PPS to AS&FA/ DG(DGPT)/ AS(SCY/ AS(SK}/ IS(SSKY .TS(DJ)/ JS(DNM)/ JS(SM)f‘
IS(AK) OSD(SKRY ADGFT(TM) ~ °

3. The Additional. Chief. Secretary, Industrtes Dt,pa.rtment Govt ot Htmachal Pradesh,

[mdusseey—hp@mc ]

4. The "Special Secretary, Industnes Department Govt of Tarml Nadu & CEO HML-

[mdjs@tn gov. in] -

5. The Comnnssmner Industnes D1rectorate of Industnes Govt of Hlmachal Pradesh
‘Shimla [dmndus hp@mc in] : :

6. The Development Comn'nss;oner MEPZ Special Economic Zone GST Road, Tambaram‘

-Chennal 600045,

7. The Development Connmssmner Cochm Specnal Econormc Zone. (SEZ) Ka.kkanad
: Cochm 682 037 . . -

- 8. The Chamnan ‘Land Ports Authonty of Indla(LPAI) M/o Home Affatrs Lok Nayak
- - Bhawan, New Delhl [chman lpal@mha gov.if1]-

‘9. The D1rector (Techmcal) LPAI [dir.tech-lpai@gov.in]

_ 10. The Managmg Director, . Karnataka Fisheries Development - Corporanon Ltd (KFDC) '

Hoige Bazar, MangaloreaS"iSOOl [kfdcnxe@yahoo com}

- 11 The Chief Executive Ofﬁoer Chandigarh Intemat;onal Alrport Limited, Roorn No. .1,
. Projec Ofﬁce Building, C1V1l Airport Chandlcrarh ~ 160003 [ceo@chial.org]

- 12. The Managmc D]IBCT.OI‘ Assam Livestock ‘and Poultry Corporation Ltd. (ALPCO)
: Khanapara Guwahatl =22 [aIpcoltdghy@gmaﬂ com}

13. The Chief Operatmg Ofﬁcer HLL Medlpark Lid. 11 FIoor HLL Bhawan; 26/4 Tambaram .

Velachery = Road, . Palhkaranal Chennal. . [ravindra. san_agavarapui_@gmall com,
thlagu@hfecarehli comn] - ' S . o




1. The 14th meetxng of” Empowered Commrttee (EC) on ‘Trade Infrastructure for Export
‘Scheme (TIES) was held under the Chalrmanshlp -of Commerce Secretary 0n-02.08.2021
i _(Monday) at 4:00 PM through onhne platform The list of partmpants is at ‘Annexure-l

PR The proposals recelved from various 1mplementmg agenmes seekmg TIES fundmg were

-.eons1dered A detaﬂed presentatlon regardmg the proposals was made by the Division before -

S the’ Empowered Comnnttee In add;tlon ‘to the hew proposals recewed under TIES the .
'follomng proposals were also. presented before the EC: . :

' Projects under Implemen'tatlon seelong release of next 1nsta11ments
" ‘Waiver of penal interest in respect of 2 ‘cancelled projects ST

‘-' Formulation of an ob]ectlve criteria for higher funding for States w1th poor e\cport

- ‘infrastructure but Having export potenhal (other than in NER/ I—Ilmalaya States) as

R per the recommendatzon of EFC ' . ;

: NEW PROPOSALS

Proposal Expansmn/lmprovement (3 MLD Efﬂuent Refractory Management
and TDS Reduction) el CETP dedl Dlstnot Solan Hlmachdl Prddesh

Implementmg Agency Badd; Intrastructure
Pro;ect Cost INR 28 51 crore .

TIES share INR 20 crore. o

15" 1nsta11ment requested INR 10 erore _ _
34 EC was, apprlsed that the: pro;ect enwsages expansmn / 1mprovement of the e)ostmg CETP :
‘ to 1mp1ement prowsmn for treatment of FDS/ TDS effluent as per the instructions of Mlnlstry"
. of Environment,. Forést &, Climate €hange and the- directions issued by National Greer

. Tribunal.’ As’ the existing fac111ty is_catering mainly to- the pharma Industry in Baddi, the

exPanslon/ 1mprovement of the same will éncoirage exrstmg units to expand thelr capacities
and also attract fresh investments whrch will contribute to eXPOLtS. . Further, it was pointed
. ‘out that ] in the proposal submltted by Government of Himachal Pradesh ‘the Status of the
: Implementmg Agency Le. Badd1 Infrastructure has not been. clearly menttoned

- 3. 2 ACS GoI—IP mformed that the land for the existing CE’I‘P was given by Government of -
Hlmachal Pradesh Badch Infrastructure the. Implementmg Agency for the facility is a

‘ governrnent controlled SPV. as majonty of -the representatwes are from Government of

- Hlmac.hal Pradesh

‘ 3 3 After dehberations, EC accorded approval for ﬁnanclal assmtance of. Rs 20

‘crore for the pro_]ect under’ TIES and recommended reélease of first installment: -

o ..:-."?'offRs 10" crore. subjéet to furnishing of letter by Government. of - Hunachal
. Pradesh certtfymg that Baddl Infrastructure, the - Implementmg Agency is a
:-f’State controlled enhty SR - . Lo



'I"tf;?_ .
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4 Agenda Item No 2

: Proposal Pharma Lab Cuny Trammg Centre, Export Promotion Industnal Park ‘. :

_Phase [, Jharmajn Baddi DlSti‘lCt Selan, Hunachai Pradesh

: ,'Implementmg Agency Hlmauhal P_;ade_sh_.. lndustnal' ‘Devel_opment
‘ Corporatmn anted (HPSIDC) o ' : :

‘ __Pro_]ect Cost INR 20 96 crore

. TIES share INR 13.31 .crore.
1st 1nstallment:requested. .INR6.65 crore. .

41 EC was mformed that the Pro;ect proposal env1sages settmg up: of phanna testlng lab -
which will fill a cr1t1ca1 gap in the physical infrastructure. which ‘is " currently causing a -
hindrance in export of: pharmaceutlcals from the region. Due: t0 non existence of such testing -

facility, pharma units are facing productlon delays, cost inefficiencies, rejections, - and

‘material wastage resultlng in foss of market share: The proposed pharma lab will ensure that
the .pharma’ mdustrzes n the: v1cm1ty are able to meet the strmgent global standards of

quahty testing,

4.2 EC was, apprlsed that prev1ously for the pro;ect ﬁnanmal assistance of Rs 3.25-crore had
‘been prowded under the -erstwhile. ASIDE scheme.” The- utihzatlon certificate for the. afore
- mentioned. amount has: been recewed from Govemment of Hunachal Pradesh. -

43 ACS Government of Hlmachal Pradesh informed that under the: erstwhlle ASID’E scheme
the proposal was submmed with a-total project cost-of Rs. 8.09 crore. “Accordingly, Rs. 5.19-
“crore (revised) was. approved under ASIDE and Rs.3.25 crore was released for the project.
Governmerit: of Himachal Pradesh had completed a three. storey building, to house the pharma -
'lab; using 1ts own fuind and the grant received under ASIDE. - Subsequeritly there was a
change in scope as recommended by NIPER, Mohali. Hence, the mstant pro,yect proposal has. ;
“béen submitted: for assistance “under TIES. : )

4.4 After dellberatwns, EC deferred the proposal and dn-ected Government of
.Himachal- Pradesh/lmplemenhng Ageney to submit rewsed proposa] with clear
'ﬁnanclal outlay for the proposed pro;ect as’'a fresh pro_]ect and not as an
,1ncomplete one, '

5. Agenda Item No 3
| Pmposal Settmg up of l MLD Zero qumd Dlscharge Plant in- Cochm SEZ
Implementmg Agency Cochm SEZ
Pro;ect Cost INR 23 50 crore

. TIES share INR i1, 09 crore .
. 1st mstallment requested INR 5. 54 crore.

5.1 EC was, 1nforrned that the Proyeot proposal env1sages settmg up of Zero quuld Discharge -

{ZLD) plant. in Cochin: 'SEZ o ensure: availability of water for industrial purpose, thus. .
: avmdmg dependenoe on oostly tanker supply and bnnglng env1r0nment—fr1endly industrial
: pracuce in the SEZ



o against discharge of the efﬂuent ‘affer

=83~
25 2 The representatwe of Implementmg Agency Lnformed that there was a pubhc protest
: iaty. treatment, from the ‘existing CETP into a.
- rechargmg/coliectlon pond due to. threat of ground water contathination. Due to the public’
- protest, Kerala'State Pollution Control Board had issued a direction to ‘SEZ to opt for an |
f._alternat:ve method for- tredtment of effluents. Accordmgly, CSIR-NEERI wis. consulted to
. suggest: altematwe measures for treatment of effluents. CSIR-NEERI, as part- of feasibility
- stidies carried out for upgradatmn and retroﬁmng of CETP, recommended several measures
mcludmg settmg up of ZLD. systern I 'view of the emergent Sitgation arising due to public -

e protest, construction of the prQ]eCt was started by Cochin SEZ fromiits'own fund and till date,
© o an eXpendrture of Rs 17 crore has béen-incurred. WAPCOS is the engmeenng agency for the

- prOJect “The project is. expected to: be compieted within the next two months

53 After dellberatmns EC accorded approval for financial asswtance of Rs. 7
.21 09 crore for the project under TIES and recammended reIease of ﬁnanclai'
‘ assmtance in 0ne mstallment - A -

’ 6 Agenda Item o ” .
Pr0posal Constructlon of SDF Butldmg at Cochm SEZ

. ) Implemenhng Agency Cochm SEZ |
Pro_)ect Cost INR 66 05 Crore. (rev;sed) |

TIES share INR 20.Crore
: St & 2“d instalment released ‘INR 6 50 crore each
i 3 v and laist lnstallment requeste_d INR 7 crore.

6.1 . ECwas appnsed about the folIDng w.I.t the prOJect -

A _Theé financial and physmal progress stOOd at 70% and 85% respectwely

R T J;A has submltted uuhzatton certzﬁcates for both TIES mstallments

62 Furthen EC was 1nformed that IA has- spent Rs 29 05 crore from its own fund, which
) is near par1~passu contnbutmn requlred for release af 3rd and final 1nstaHment of the grant,

_6 3 After dehberatlons, EC approved release of 3 and ﬁnal mstallment of
g Rs7croreofTIESgrant- AR > . , o
A Agenda ItemN02 LT R ~

Pr0posal° Development of Integrated Check Post Petrapole: Proposai for
censtruction of add1t1ona1 truck parkmg West Bengal L :

Implemenung Agency Land Ports Authonty of Indla (LPAI)
Pro_)ect Cost INR 32, 24 crore

' - 'I‘IES share INR 13 66 crore j' e
1nstalment released INR 6 83 crore




—8U

- 2ndand Fmal mstaliment requested INR 6 83 crore '
A ECwas apprlsed about the follomng WLt the pro;ect -

4. The ﬁnancral and physrcal progress stood at 61% and 75% respectwely
b, IAhas submltted utihzatlon eer’aﬁcate for 1t 1nstallment of TIES gra_nt

7.2 - Further EC was 1nformed that I.A has spent Rs.11.08 crore from its own fund which

is more t_han pan—passu contnbutlon requlred for releaee of 2 ')nd and final mstallment of TIES

: grant

.73 After dehbera’nons, EC approved release of 2nd and. ﬁnal mstal]rnent of
' Rs 6. 83 crore of TIES grant

8. Agenda Item No 3

.-Proposal Modermzauon of mfrastructure fac1lrty for Marme exports at Tadach
Kumta Taluk, Uttara Kannada Dtstnct Kamataka '

‘Implementmg Agency Kamataka Fisheries Deveiopment Corporatlon

" (KFDC), Government of Kamataka .

Pro_}ect- Cost:. INR..13..34-_.cror_e.‘

. TIES share INR5 crore

e 1St 2“li instalment released: INR 2 crore &2.65 crore respectwely
Balance gra.nt requested INR o. 35 crore

81 EC was 1nforrned that the ﬁnanclal grant ofRs. 5 erore under TIES was approved for
the project in the 15t EC meeting. held on 09. 06.2017: Accordmgly, ast mstallment of: TIES

-grant for Rs, 2 crore was released duririg August, 2017 IA 1nforrned that chie to ax’error on -

‘the part of the then Pro;ect Monitoring Agency (PMA)in caICulatmg ‘the'total project cost, the

“ond 1nstallment of Rs. 2.65 crore, “instead of Rs. 3. crove, was approved and released during -

December 2019 Hence, IA has requested to release the balance grant of Rs. 0. 35 crore.

8.2 . After dehberanons, EC dlrected IA to submlt relevant details of the
.'pro_ject cost and proposal for release of balance grant under. TIES. The proposal

.- shall'be examined by the Dw]smn and put’ up before. the EC in t_he next meeting

“for con51derat10n

9 Agenda Item No 4 |
| 3 Proposal Export Onented Pork Processing Plant at Naz1ra Assarn B
‘ Implemennng-Agen'c'y: Asgsam _Lwestock and Poultry Corp_oretlon (ALPCO).
Pr-o_]ect Cost INR 11. 44 crore | ‘

T TIES share INR 7 91 crore



- :‘15 more than pan—passu contnbutlon requlred for re]ease of 2“d and ﬁnal mstallrnent of TIES *.

_435—--"’

. 1S‘C mstallment released INR 3,95 crore

. - 2“‘3 and Ftnal mstallment requested INR 3 96 crore .

9. 1 EC Was apprlsed about the follomng w.L.t the pro;ect e

a The ﬁnam:lal and physxcal progress stood at 83% and 95% respectlvely

: b I.A has.submttted ut1_11za_tlon cemﬁcate:for 1‘~‘t m_stallment of TI_ES grant_ .

9. 2 Further EC was mformed that IA has spent Rs. 2. 06 crore from its own fund, which

_'9 3 After del:beratxons, EC approved release of znd and final mstallment of -
Rs 3 96 crore. ofTIES grant o

' 10. Agenda Item No 5.

Proposal Settmg up of Centre for Penshable Cargo at Chandtgarh Internattonal
: Alrport : :

_--.Implemenang Agenoey Chand}garh lnternatwna! Auport Ltd. (CHIAL)
_Pro_)eet Cost INR 12, 44 crore (rewsed) ' '

"'_ TIES share INR5 63 crore.
n. mstallment released INR 2.81 crore .
s " and Flnal mstallment requested INR 2. 82 crore S

Jtoa ..EC was mfornwd that the IA has submltted Utlhzatmn Certlﬁcate for: 15t installment of
TIES grant and refunded an amount of Rs 28 lakh accrued as mterest on the 15t 1nstallment

of TIES grant

o2 i The representattve of 1A 1nformed EC that 98% (cml ‘work) ‘of the prOJect is

completed Further, it was 1nformed that there is change in the scope of work in the project

" as- additional civil work has been included  and: there has been reduction in the cost of plant

& machmery as some. of these are ah'eady avallable at CHIAL. Installatxon of X-Ray "

machlne ‘has - been delayed due to Make in India stlpulatton The project excluding

- mstallatlon ‘of X Ray shall’ be completed by 1st September, 2021, Till such time, new X ray
: rnachme is procured old X ray machme will be used to operatlonahze the facﬂxty

-

10. 3 After dehberatlons, EC appreved the proposal for change in scope of the

i project and for: release of 2nd and final mstallment of Rs. 2.82 crore of TIES
- grant 011 the condltton that mterest accrued on the first mstallment is deposxted ‘
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,11. Agenda ftem No. 1

| . Proposal: Setting up of Electro ‘Mdgnetic I'nterferencc/Ele'étro Mégnetic"

' Compaub!hty (EMUEMC) Lab for Medical Technol ogy at Chengalpattu Tami! Nadu. -
Implemenhng Agency HLL Medlpau k Ltd.
* Total project _cpgt - INR,21—.(}7 Crore

. _Fu_nd approved under TIES — INR 9.56 crore
+ 1% instalimentreleased under TIES — INR 4.78 crore

Agenda Item No.z -
Proposal Constmctlon of 2.5 MLD Sewerace Treatment Plant (STP) at Mad.ras
EPZ SEZ

Implemennng Agency Mddras SEZ
Total pro_)ect cost — INR 11.63 erore

e Fund approved under TIES - I’\TR 5.18 crore - - _
. 1“ mstallment released under TI_ES - INR 2.597crore

" 11.1 Both thc proposals for waiver ()f penal interest were taken together by the EC.

11.2 EC was informed that financial grant under the Scheme had been approved for both the
projects and ‘accordingly, 1%
implementation, both the projects were cancelled by EC. [As for the projects were directed to
refund the amount of TIES grant, interest-accrued thereon and. 10% pehal interest on the grant,
While the amount of -TIES grant and interest accrued thercon had been refunded to the

Department, IAs had requested for waiver of penal interest as the circumstances due to which.

- inord’mate delay occurred in impl'ementation of the p‘roject were beyoﬁd their’(;bnt-rol. '

113 After dehberatlons, EC agreed to take up the request of IAs for walver of

penal mterest w1th the Department of Expendlture for concurrence.

DTN FO WEXP RTING T/ TE THER TE
NE&[HIMAI_A!AN SIAI ES)

12. EC was informed that TIES was appraised for. contmuatmn durmg the penod 2021-22 10

2025-26 by~ Expend1ture Fmance Committee (EFC) headed by Finance . Secretary ' and

* Secretary (Expenditure) in its- meeting held ‘on 4.6,.2021. While recomnmending the

- continuation of TIES scheme for the. penod 2021-22 to. 2025- -26, inter aiza EFC made the
' f()llowmﬂr observatlon - . . o

“Fmancml assistarice upto 80%. of the total equtiy whzch is, presently avazlable :

installment had been released.  However, due to delay in’
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| 'under TIES only for the pro;ects in NE States arid Hzmalayan States mcludmg UTs of JEK

and Ladakh and " other Srates wtth ‘relatively “poor export infrastructure Zackmg

. msntuhonal capac:ly for preparmg good DPRs but has posmve export potennal may be
- extended.’ Such ‘States to be identified by DoC using an objectzve criteria of giving ﬁrst'
- preference to the States whzch have availed less ﬁmdmg : ‘

121 Accordlncly a sultable objectwe criteria- needb to be developed takmg into account. the

: the export potential of the States and" their. e‘cport mfrastructure/ gco system. It was;
- 'suggested that the. Export Prepa1 edness Index and’ Escports/GSDP ratio cou}d be cons1dered
_ ‘_for evolvmg such a cmtena and elmbﬂlty of States for hlgher fundmg deterrnmed

o121 After dehberatlons, EC dlreeted that a sultable crltema may be developed
e and brought before the Commxttee for c0n31dera110n ' :

o 13.1" Meetmg ended mth vote of thanks to the Cha1r

w***j* - .

-
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. Annexﬁre-i

munittee Mee‘ang on TIES held on
‘ 'hip_gf ggommerce Secretggy o

Name & Desxgnatlon B

O-rg_amsanon-

Department of Qommerce o

T EEnB V. i Subrahmanyam s~ |1n Chair
2 :Shl'l S. Klshme Ab Dot
3. .Shn Shashank Pmyq A,S&FA | Doc
. . 4, MS Rachna Shah AS : DOC-
5. '..Shm Armt Yadav, DG, DGFT : D'o-C .
‘ 6 Shri Amitabh Kmar, 08 poC
7. Shng‘i-Wakaereth Misfja, JS DoC L
8. {Smt. Rehu jL:‘st’c'a, Di;ec’:-to.r.. DoC ]
5. i Shyam Lal U8 o

: Sh Rupesh, Senior Sp'ecialist

. N‘IT_I Agyog

. Shﬁ' Krishna Mohan-Uppu, DS -

MHA

Sh Ram: Subhag Smgh Addl. Chlef

12 JGovt. of Himachal Pradesh via virtual ok
- Secretary ' C
13, Sh. Tilak. Raj Sharma Addi DlI'ECtOI‘ Govt. of Hlmachal Pradesh via mrtual link
- 14, Sh Adltya Mmhra Chalrman B ~ILPAT, MHA {attended physmally:i
15 Sh Ramam Kumar Sharma D1rector LPAI MHA [attended physmally]
(Pro;) S o .
- 16, Eh. D. V Swamy, Development | Cochin-SEZ via vi'rtual lihk
' ‘Comrmssmner : ' .
17, h. Shanmuga Sundaram, "IMEPZ SEZ via virtual link
S _-D-evelo'p‘me"nt Com‘missioner- S ' -
| Karha’taka Fisheries .D'evelqpi‘n'ent

‘18

.. ISh: M L. Doddamam Manacmg

: Dxrector

[Corporation (KFDC) via virtual link

19,

r.P.N. Konwar PrOJect Head

sam-Livestock_and _Poul‘tfy Cerpq:ation -
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(ALPCO) via virtual link

' ZOﬁhAJay Klirﬁa:‘, CEO T Chand1garh Internatmnal Alrport Ltd.'
21 L A (CHIAL)wawrtualhnk '

| f,2'413'..':_5h s. Ravmdra coo R 3'_HLL MechparkLtd wawrtualhnk
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M Gma" Regional Officer Baddi <pcbrobaddi@gmail.com>

Fwd: Note on Baddi CETP with Hydraulic Load more than 200 KLD

1 message

Narender Sharma <narendersharma.cpcb@govin> 11 October 2021 at 10:27
To: Regional Officer <pcbrobaddi@gmail.com>

From: mjindal@yahoo.com

To: "Narender Sharma" <narendersharma.cpcb@gov.in>

Sent: Friday, October 8, 2021 5:17.09 PM

Subject: Note on Baddi CETP with Hydraulic Load more than 200 KLD

Dear Sir,
There are 3 points mentioned under Specific Conditions (Point No. V, VI, and VI) in EC No 10-

53/2011-1A- ll, dated 8! January 2013 issued to M/S Baddi Infrastructure by MoEF&CC for Baddi
CETP. These are:

V. The member industries with hydraulic loading more than 200 KLD shall treatin the
existing onsite ETPs to the level of treatment and standards prescribed in the consent orders
issued by the state of PCB before discharging into the CETP for further treatment.

VI. The member industries with hydraulic loading more than 200 KLD, shall give top
priority to recycle/reuse the treated effluent and submit an action plan SPCB accordingly.
VII. The member industries with hydraulic loading more than 200 KLD shall treat in the
existing onsite ETPs (as already these industries have provided on-site ETP consisting of
primary/secondary and tertiary treatment system) to the standards mentioned in the consent
orders issued by the state PCB and then discharge into CETP for further treatment.

The comments are as follows:

1. The HPPCB did not ask Mis connected to Baddi CETP even for pre-treatment of effluent
during Oct 2015-March 2017. HPPCB issued an advertisement on 07.04.2017 because of
orders of Hon'ble SC WP (C) 375/2012 dated 22.02.2017 and asked Mis to install primary
(effluent) treatment plants without prescribing pre-treatment norms. These norms were first time
prescribed on 12.03.2018 for Mis effective from 12.03.2019 for 3 basic parameters (pH, SS
and O&G).

2. Subsequently, norms for 11 parameters (while revising norms for 2 out of 3 earlier
parameters) as pre-treatments norms were notified on 26.12.2019 effective from 26.12.2020.
As a result pre-treatment norms are there for 12 parameters. Mls are by and large complying
with these norms.

3. The industries (Vardhman and Winsome) have started recovery, recycling and reuse of

water after installation of individual captive RO and MEE plant for Category IV effluent.
https:/fmail.g cogle.com/fmail u/0/?ik=4502ch1 78 ew=pt&search=all &per mthid=thr ead- % 3A1713297971528970142&si mpl=msg-f43A1713297971528970142 12
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4, Mis have been asked to provide their treated effluent to Baddi CETP for mixing,
equalization and polishing which is being done.
5. Some of pre-treatment norms such as FDS, Sulphide, etc are undermining the role of
CETP. Mls had to install captive RO and MEE at a huge cost despite being member of CETP.
6. The pre-treatment norms for Category | effluent are being achieved using existing ETP by
Vardhman, Winsome and others. Had pre-treatment norms were not prescribed, it would have
been a case of violation of EC conditions.
7. However, it is learnt that these pre-treatment norms are disputed before Hon'ble Shimla
High Court since H.P. government issued these norms instead of HPPCB.

8. tt is another issue if, HPPCB wish to revise pre-treatment norms through Consent
Mechanism. Otherwise, it is a case of compliance of EC conditions as far as Baddi CETP is
concerned.

With warm regards,

R N Jindal

Executive Director

Nimbua Greenfield (Punjab) Limited
Mobile: +91-9868113036, +91 9855309908
email id: mjindal@yahoo.com

7/_
Azadi g,
Amrit Mahotsav
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